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Prospects for Parliamentary Democracy 
[Tht Twrnty-fifth Conftr,nu of tht 

Prtsiding 0/fietr., of J.r.�i.rlatfrr 
B()dit.r in India wa.r ht'ld at Hydtra­
bad from January 21 t() 23, 1960. 
Thr c,mft'rmcr WQ.f prt\·i,ltd m·tr by 
Shri M. Anantha.fa�·a,u,m A n-angar, 
Spt'alcrr o/ Lok Sahl,a .. mmr. impor­
tant e rcerpu from who.ft inaugural 
Addrt'.f.r arr repmduce.d ht/ow.-
Ed.) 

Triumph for drmt>aatic tempa 
Since we met ta�t. many developments 

of far reaching importance h;1vc taken 
pla<:e. and these development�. to my 
mind. presage a new horc for humanity. 
Side hy \idc with the phenomenal 'itrides 
in c�mic science. there ha!i been a 
�tcady incrc:i.,c in the ca�in� or tcn,.ion 
and a growing evidence of recognition 
that diffcrcnc� amonE! nation,. ac 
bctwttn individual!>, c.m be scttlod-<:an 
be hcttcr liClllcd--in an atm�phcrc of 
goodwill by discu�'iion. ncJ:Oliation anJ 
a free and personal c,ichanllc of ,·icw, 
and idc3!. There arc al'.\O ,i1tn" of an 
incrca,ing awarcneu of the value of 
procecdin, upon a bLci� of faith in,tcad 
of in su�picion born of pa!,t mcmori�. 
I ,ee in thi, a ,·ictnry for the dc:mocraric 
temper II an instrument for raolTing 
b111na eonllkts and promotioa peace 

and universal happiness. Let ua pray 
ro rhe Almighty rhar He may ,rant 
slrcngth, courage and wi�om to the 
powers who meet at the Summit Coa· 
fercm.·c to mokc it a success. At a result 
or this and. if neccuary, more similar 
( 'onfcrcncc,;, may permanent peace be 
cs1abli,hcd on thi1' glohc. 

l>rmnrrari• in India 
D0uh1-. h.avc often been cxpreued 

:shout the :1dequacy of the democratw 
procc,s particularly for nations on the 
thrc�holLI of l.1r�c-sc11lc economic 
dcvclop1,11cnt. Ho"cvcr. the Indian CJI· 
perimrnt over the lust len yean r.hould 
� ,.ufficient to Jisrcl all doubts and 
despondency. Ever since Independence. 
in spite of numcrou!I 11e1b:1ck!I. the 
country has hccn steadily progreuin, 
in every direction. All thb progrea• 
ha'i hccn Jl(l\,ible. lei ui not for1et, 
under :i democratic government with a 
parliamentary machinery. A, I have 
..,,iJ in the p,ut. dcmocncy i1 well Id 
on tht Indian \Oil. Probably few 
notion, have been faced witb probleau 
of the maRnirudc and ran,e that die 
government, in India-at the Centtw 
and in the Swes-hne been callod 
upon '" ,hnuldff ever ,Ince Jndepet,d­
ence. Much of thb burdea tw a111111DJ 
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devolved on the Legislatures of the 
land. We have all watched with interest 
bow the Legislatures in the country 
have been graf piing with the situation. 
As a mirror o the mood of the nation, 
as a ualous guardian of the people's 
interests, and as a force to be reckoned 
with while new policies are being for­
mulated by governments-everyone will 
agree-they have amply demonstrated 
their value and served us eminently well. 
Decentralisation of Power 

In my address at the Presiding 
Officers' Conference at Darjeeling I said: 
a democratic way of life is not only 
necessary for India, but it must spread 
throughout the world as that is the only 
solution for avoiding conflict,; as far as 
possible in the world. I find, however, 
that thinp in Asiu have not improved 
since then appreciably and the prospect 
for democracy round about us may look 
a little dim in the near future. On the 
other hand, aggrcs.,;ion as on our 
borders, or similar threats of aggression 
elsewhere in the \",orld, may retard the 
progress of democracy, and countries 
may be forced to adopt more revolu­
tionary form1 of Government. Fortu­
nately democracy is taking roots in our 
110it but even here. to sustain and 
strengthen it, the democratic spirit and 
institutions mu�t he carried to the 
remote8t village.". Personally, I have 
been of the opinion that decentralisa­
tion of power down to the village level 
is necessary to give content and mean­
ina to democracy and 10 avoid any 
posslh\e lapse Into a dictatorial form of 
Oovcmment. Once the vil1agen ta.'ltC 
tome M>rt of self-goVttnmcnt they would 
not easily allow a dictatorial form of 
Government to be establi.'lbed at the 
Centre or ln the States. In our federal 
mucture. power ha �n dbtrlbuted 
l,ecween tho Centre and tbe States. 
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Likewise, power of the Stat� �ust also 
be distributed among the d1Stncts and 
villages. There must be a popular gov­
ernment in the different units clothed 
with autonomous powers over the pani­
cular subjects assigned to them. That 
is the only guarantee against any 
arbitrary power being exercised by any 
individual or group in any part of the 
administration. 

Role of Opposition 
For the continued success of parlia­

mentary democracy in our land a decent 
Opposition must flourish at the Centre 
and in each one of the States. In Parlia­
ment at present no group has sufficient 
strength even amounting to the quorum 
of the House with the result that it has 
not been possible to recognise any 
group as the Opposition. For any 
Opposition lo be effective in a parlia­
mentary system, it is essential that it 
should be strong enough in number, 
have a policy of its own and be ready 
to take over the administration in case 
the ruling party l0ses the confidence of 
the House or of the country. When the 
Opposition consists of small groups, 
criticism becomes irresponsihle and 
obstructive tactics are adopted. Scenes 
arc created inside the Legislature and 
defiance of the law encouraged out,;ide 
in the country when they find their views 
unacceptable to the ruling party. 

The Government of the day should 
consult the leaders of the Opposition 
groups from time to time on an im­
portant issues coming up before the 
Legislatures-on pi� of lc�islatioo 
or even on resolutions which the Gov­
ernment would like to initiate. Then a 
!ltn!IC of 5atisfaction mav arise in the 
mind!! of the Orposition members dud 
they al'IO ooun1 for �mething inside t.be 
l.qhlature and oul�klc in the country 



Formation of Staru.'ing Commillets 

In this connection, I would suggest 
that the formation of Standing Com­
mittees to advise Ministers on matters 
relating to their departments may be 
considered and a beginning made with 
Education, Health and Food at the 
Centre. These arc subjects of common 
interest both 10 the Centre and the States, 
allbough actually these arc State sub­
jects. Consultation by the Minister 
with a Standing Committee, chosen from 
all groups, may avoid any controversies 
over these matters inside the House. 
Diff erenccs can be settled across the 
table peacefully and in an orderly 
manner inside the Committee room. In 
any event Members of Legislatures 
should not be part�. either directly or 
indirectly. to the starting of any strikes 
in the country. It will be a direct nega­
tion of parliamentary democracy ir the 
Opposition. whenever they fail to per­
suade the Government of the day by 
arguments to fall in line with their own 
views. consider themselves free to take 
to direct action either thcm!ielves or by 
othe" belongin� to their group or parties 
outside the legislatures. 

Respon.tibilitir.r of Memhns 

A hove everything else. basically 11afc­
ty for a parliamentary democracy is 
assured onlv to the extent r�pccl and 
regard for P·arliament gro� in the minds 
of the people. In a republic like ou". 
where there is the Go\emmcnt on the 
one hand and innumerable political and 
other parties on the other. the only insti­
tution common to all. to the community 
as a •·hole. i� Parliament or the State 
Legislature and unle<i� its pr�titte is 
enhanced by proper conduct of the 
... cmhc". democracy can never ftouriffl. 
Cormant disturha� of proceedinr 
by improper behaviour of Memben. 

J 

absence of Members. unyieldin& and 
recaJcitrant attitude on the part of Gov­
ernment even in proper cases, abuse of 
power by the Government. and con:up­
tion in the administration arc contra�u­
tory causes in bringi�g down t�e P!'C5ll&c 
of the Legislatures m the csumut1on <?f 
the public. A greater sense of respon�•· 
bility must, therefore, be felt by leJl.,;­
lators than at present. In a House or 
500 so1netimcs bills are pas� when the 
bare minimum number of members 
necessary to constitute a quorum ore 
present. If from out of them 2� vo�e 
for the bill. the hill is passed and 1t will 
be binding on 400 millio.n of our popu­
lation. Resptcl for Purhument has to 
be huilt hy the interest that the Members 
evince in purliamentary wo�k. I do not 
knnw what methods to dcvai.c or pcnul­
ties 10 impose other th�n �hose �lrcady 
prescribed by the Const1tut1on to induce 
Members or Parliament to auend the 
meetings more regularly. ( Wherever 1 
use the word 'Parliament' I refer to the 
State l.c�islaturcs 11bo). Any real 
remedy must come from the Members 
themsclv�. A f eelinJl must alw arow 
in the country that nobody should he 
allowed to stand or be returned to the 
Hou..c unlc,;s there i,; rea110nable 
,iuarantee that he would atlcnd th� meet­
ings of the Hou� rc�ularly. voice the 
griev.inc� of hi, con"tituent1 and con• 
tribute his advice on all problem, comln1 
up before 1he House for dii.cuuion. 

I would even �o further and HY that 
their dutic-. d<, not re!\t thrre. In my 
view, they ou�ht to function a!I • two­
way channel of communic:tlion berwecn 
the r>e<'Ple ond tbt JtOvernment. II l, nor 
enou�h for tht'm merely ro voice the 
intcr�t'I and reacrion� of their con,tJ. 
ruenc�. 1hrv have alliO to ,ro back and 
interpret the· policy and me4.IU,... ol 
the government 10 the peor,lc '° fhal 
they , know what 11 happcninat around 
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them and l�J a sense of pa_rticipation 
and partnership in the administration of 
the country. 

Codification of privilegei 
It .is an �ntiaJ pre-requisite of suc­

cess m a parhamcntary system of Gov­
ernment that the legislators themselves 
are guaranteed full protection in the dis­
charge of their parliamentary duties and 
the Legislatures are allowed to function 
unhampered in an atmosphere or free­
dom. Such a guarantee lies in the privi­
leges guaranteed by Articles 105 and 
194 of the Constitution. In the recent 
Searchlight case the Supreme Court has 
held that the provisions of Articles 
1 o, ( 3) and 194 ( 3 )  are constitutional 
laws-not ordinary laws made by Parlia­
ment or the State Lcgislatur�-and arc 
as supreme as the provisions relating to 
Fundamental Rights, and that, in conse­
quence, the general right or freedom of 
!lpeech and expression guaranteed in 
Article 19( I )(a) must be construed a.'I 
i1uhjcct to the special provisions of Arti­
cles 105 and 194. A!I you know. the 
immunitic.1o and priv1lcgc.1; of the Legisla­
tures in India and of the Members and 
Committees thereof arc not codified and, 
by virtue of Anicl� I 05 O) and 194 ( 3) 
h11vc hecn equated with tho!.C of the 
British Hou!le of C'ommono; as at the 
commencement of the Coni;titution. 
The sreat im{'Ort of the Supreme Court 
rulins for us t, that once we frame a Jaw 
dealing with privileges. the privilc!lc:5 will 
cease to be a part of the Constitution 
Md become a.n ordinary law which L� 
lu.niciable. Thi., has hecn the view we 
have all :llona held on this matter and it 
iJ preci�ly for this rea.\On that we have 
"°' favoured the codification of privi­
lep. 
Adj(,,""'"�"' Mtttlmu 

It is natural and understandable tbaa 
die elolted repreeentaliw:s react !lbarply 

to every new situation in the country and 
try to bring it on the floor for discussion 
or remedy. But, at the same time, it is 
important that the significance and use 
of the various parliamentary forms are 
understood and correct procedures arc 
availed of. One source of constant 
worry to the Presiding Officers is the 
indiscriminate resort to Adjournment 
Motions. As I have stressed on many 
occasions, after we have won freed om 
and when a responsible government has 
been established at the Centre and in the 
States, adjournment motions have ceased 
to have their original use as instrumenta 
of censure or obstruction under a foreign 
rule. 
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In Lok Sabha. until recently, we used 
to have notices of these motions almost 
every day in spite of the severe limita­
tions on their admissibility imposed by 
the Rules. I found that in many cases 
the intention of the Member was merely 
to seek a statement on the subject from 
the Government, and often these motions 
were tabled on trivial matters or were 
otherwise clearly inadmissible under the 
rules. I had long wanted to simplify and 
rationalise the procedure for the disposal 
of these adjournment motions and re­
cently we have evolved a procedure in 
this regard in consultation with the Lea­
den and representatives of Parties and 
Groups. 

Under the new procedure, if I am 
!mtisfied that the matter proposed to be 
discu..\Sed is in order. I give my consent 
to the moving of the motion and the 
usual steps follow. Where. _on the o� 
hand. I feel that prim4 facw the notice 
of an adjournment motion .is inad�is­
sible. I refuse my consent without bring­
ing the matter before the Home and the 
Member concerned is informed of my 
decision together with brief � 
tbcrefor. In such a cue. no questic .. , 



� permitted to be raised in the House 
c1�er on the subject matter of the 
notJcc or the reasons for disallow­
ance thereof. If the Member bas 
any submission to make, be may do 
� personally in my Chamber later dur-
1�g the day or mak.c a written reprcscnta• 
�n. If I am persuaded on the submis­
sion of the Member that there arc ade­
quate grounds to bring up the motion 
before the House, I either mention it in 
�e House or permit the Members to raiso 
It on the following day irrespective of the 
fact that the notice bad been fivcn on 
lhe previous day. In  a bordcr-lme case, 
or where I am not in possession o( full 
facts to decide tho admissibility of a 
notice, I mention in the Hou.,e the receipc 
of the notice of the motion and after 
bearing a brief statement from the 'Mem­
ber andlor �� Minister concerned, 1ivc 
my final dec1s1011 on merits. In cases of 
notices by Members of organised Parties 
or Groups, they are requin=d to be 1up­
poncd either by the Leader, Deputy 
Leader. Secretary or Whip of their Party 
or Group wbo will give the aeceMa? 
endorsement only when bis pany COIW· 
dcrs the matter to be ol sufficient WJCDCY 
and public imponanco to be broupt 
before the House. When such an ad­
journment motion ia tabled I acaerally 
mention it in the Howe, but this does not 
in any way take away my dncrction, and 
my decision cit.her to brina the matter 
before the House or wilhbold my oon­
M:nt without bringing it before the 
House. ii final. For the information ot 
Memben I have notified this procedure 
in the Bulletin IOFthcr WWl a Kbodidc 
abowiDJ the srounda on wbicb comeoc 
on ootace of an adjouromeat motion 
may be witbbdd. Tbis procedure baa 
been in force in Lok Sabha dwiq thc 
lut two ICllioaa and, judpd from die 
appreciable reduction ia tbc number ol 
DOtica of adjou.rnmeat motiom DOW 
received, 1w on the whole been effective. 

No-Day-Yd-NatMd Motion 
It has, however, to bo .rcmembend 

that adoqU.tte opportunities lbould al­
ways be available in any Legislature for 
Members to raise discussions in mo 
House on matten; of 1cneraJ (>Ublic in­
terest that arise from time to ume. All 
opponunity available under the Rulcl ol 
Procedure of Lok Sabha, and of late WIIJ 
much avajlcd of by Members, ii lho Ne>­
Day-Yet-Named Motion. U lbc Spoater 
admits notice of such a motion, it ii im• 
mediately notified in the Bulletin for tbe 
information or Members. The discus­
sion on the mocion is provided for by tbo 
Government afler considcrinJ tho impor· 
tancc of the subject, the intott"t abowD 
by Member�. and the bUIJoc..s befon, 
the Hou�. Ever since the bes inn.in& ot 
the Second Lok Sabha this type of �  
lion is very popular and it will bo ol 
interest to know that almost all the an­
nual reports or public corporations and 
GovcrMlcnt Companies and reporu ol 
enquiry committees appointed by tho 
Government from time to time arc now 
discussed on this motion. In order LbaC 
the diw:ussion on the motion ii not rov­
ing. Members arc asked to indicate the 
point., which they wish to raile duriq 
their speoc�. Thcsc points are a1lo 
published in the Bulletin alona wich tho 
motion for the infonnation of'Memben. 
This procedure cnable1 the Oovernmcnt 
to come prepared for the di1CU1aion. 

Financial Commltttts 
However, neither modom nor any 

amount of dilcuuion on thorn or oeber· 
wile on the floor of a lepllalure is Ukoly 
to rcault in appreciable l'JOd uDla Jt la 
accompanied by a coatinuoua ud dec­
tive check on tbc financial affaJn ol dlo 
Govc:mmcnt. I have referred in tbo puc 
10 the aipaJ set'Vkie readered by &be l.v 
financial Commiueea Cbc Public M· 
COUDll Committee ud the Eltimatel 
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Committe.e-in this regard. The func• 
tions of these Committees ought not to 
be restricted to -a general scrutiny of the 
accounts periodically, but they must be 
entrusted with the work of scrutinizing 
the estimates and accounts ad hoc, as 
and when particular matters assume im­
portance and come up for public criti­
cism. I have often referred various 
1pccif1e matters to these Committees for 
immediate examination and report to 
Parliament. I would commend the libe· 
ral use of this practice in all legislatures. 

I am sorry to note that in some States 
there arc no btimates Committees and 
in some others there arc no Public Ac­
counts Committees. And in some States, 
a Minister is in charg,� of both the Public 
Accounts Committee and the Estimates 
Committee and he presides over both 
when he has very often to defend bis 
own subordinate. It is in fact to pro­
vide a check. against this that the Legis­
lature should have a non-official repre­
sentative us the head of these commit­
tees. So far a� Parliament is concerned. 
we have not yet been able to get any 
Oppc,sition formed. Otherwise, my 
desire is that the Leader of the Opposi­
tion or hb nominee or nominee of the 
Oppo,ition rartics must he made the 
Chnlrman o the Public Accounts Com­
mittee as ubo the Estim.itcs Committee. 
I W\1uld !>uggcst that where there is a 
proper Opposition in .. uflicicnt strength 
nnd recogni,.cd as such. this c"periment 
may he tried. 
Cr11tral Auistanu to States 

Central A�,istance to States ha., been 
the main �pring for lhc integrated cco� 
mic devdopment of the country during 
the two succes..\ivc Plans. The quantum 
of ,uch a11,,ht11ncc ii. hound to go up with 
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the increase in the tempo of economic 
activities as envisaged in the Third Plan. 
How far the funds placed at their dispo. 
sal have been utilised by the States in 
implementing the Plan Projects is a 
matter of utmost importance for the 
Centre and the States alike. In this 
connection, I would also draw your 
attention to · the large grants to the 
States from the Centre under the provi· 
sos to Article 275(1) of the Constitu­
tion. In my opinion, there should be 
some scrutiny over the utilisation of 
these grants also. The Financial Com­
mittees of the State Legislatures have an 
effective role to play in this regard. I 
would suggest that standing Sub-Com­
mittees of the Public Accounts Commit­
tee and the Estimates Committee may be 
Conned to look constantly into the matter 
of these grants. 
Cnmmillee on Government Assurances 

An innovation of Lok Sabha is 
the Committee on Government Assuran­
ces. It is common knowledge that either 
during question hour or discussion on a 
resolution or bill or on any matter com· 
ing up before the Parliament, the 
Minister makes a statement saying that 
he will do this or do that. Immediately, 
that is noted by the office. They are 
then sent to the Minister concerned for 
his information and he is constantly re­
minded that he should abide by the BS· 
surancc and implement it. A repon is 
made from time to time on the imp� 
mentation of the assurances by the Com· 
mittee on A�uranccs to the House and 
if an assurance is not implemented, aucn­
tion of the House is drawn by the Com· 
mittce. Therefore. government is al· 
wayi. vigilant and Mini�ten do not 
mnkc casual statements. 



Short Notes 

Ried..,._ of Speakers from SI* 
IAplabare Parties 
Shri A. KaJeswara Rao, Speaker of 

the Andhra Pradesh Legislative Assem­
bly and Sbri S. R. Kanthi, Speaker of 
rhc Mysore Legislative Assembly, resign­
ed f!'°m the membership of the Congro., 
Leg1sla1ure Party in their respective 
States, soon after the last Conference 
of Presiding Officel"!i held at Hyderabad 
in January this year. At the Conference 
the view was expressed that not onlv 
should the Presiding officer.. be impar­
tial .bur they should al� appear to bc­
so. and it was. therefore. desirable that 
they had no formal a\SOClation wlrh 
any party within the legislature. • • • • 
Parllam�nblry Dele1Mle.w froa Nepal 

and C"udullllovakla 
I� re:,,ponsc I�> in\·icarion� extended hy 

Indra. two parhamenUtr)' dclcgarion� 
one from Nepal and rhe other from 
Czechoslovakia--toured India durin� 
December 1 959-January 1 960. The 
Nepalese delegation wui; led by the 
Hon'hle Shri Kri,hna Prasad Upadhyaya, 
Speaker of the Prarinidhi Sabha and the 
C1ech delegation by H.E. Mr. Zdenek 
F'JertlnFCf, P�ident of the National 
�!l'ICfflbly. Member.. of both the delega­
ti<>m v.•ere Stare gue5l!i during their 
stay here and were entertained by the 
Sr,eaker of I. ok Sabha and Chairman 
of Rajya Sabha. Besides Delhi, lbe dc-
1e,ate� vi'lited several places of cultural 
and indu.,trial importance including 
Bombay. Poona. Calcurra. Bhakra­
Nangal C'k. 

•�1c, LS-2 
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The Nepalese delegation abo watcW 
the proceedings of Loii. Sabba on Decem­
ber 17, l 95� and of Rajya Sabha OD 
December 22, 1959. 

• • • • 
Partiamelltary Stall la World Apbl­

hlff ....... 
With u view to acquainting the pub­

Ii� with the activities of Parliament, the 
Lok Sabha Secretarial had II stall in lhc 
''India Today" Pavilion in the hBt World 
Agriculture Fair held in the c.tpital from 
Dcccmber 1 1 ,  1959 to February 29. 
1960. Display pane15. chans and diu· 
grams depicting parliamentary activities 
and highlighting interesting facb 11boul 
the Union and various Slate Legisla· 
rures and their Memhen were on VICW, 
Attractive folder" describing in Rimple 
tcnns the different aspecb of the work· 
ini of the parliamentary machinery were 
distributed free to the visiton. The 
folde� were specially liked by studenb 
from Schools and Collcgea. 

The calligraphed copy of the Consli· 
tution of India 11Ul'llcted the notice o! 
distinguished vir.iaon, like the Soviet 
Premier Mr. Kbru1ohchcv, when thcv 
vi'lited the pavilion. 

Various periodical and a,/ lwc publi· 
cations brought out by the Secretari.ar 
were al� on display and we. Several 
publications includins Ruloi of Proce· 
dure and Conduct of B�lnc11 in Lok 
Sabha. Directions by che Spaur, Ato­
mic News Digest. Juridical Dlpt. 
Panchsbeel, Bud,-.ry S)'ltan, Guide to 
Parliament HOUie and Vititon· Haad· 
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book were in great demand. The 
occasion being an agriculture fair, un­
uerstandably, the highest demand was for 
the brochure on "Co-operative Fann­
ing." 

• • • • 
Meclical f'adlitln for Members of Par­a..., 

For some time past, the question of 
providing medical facilities to Members 
of Parliament whc:n in Delhi on parlia· 
mentary duty was under considera-

don. Under the Medical Facilita 
(Members of Parliament) Rules, 1959 
promulgated on November 16, 1959, 
Members are now entitled to the same 
medical facilities as arc available to Class 
I Officers of the permanent Services . 
The scheme is applicable to all Members 
of Parliament who have to pay a monthly 
contribution. Three dispensaries have 
been opened in the Members' residen­
tial localities in addition to the First Aid 
Post already functioning in the Parlia­
ment House during sessions. 

Gro,oth toward nwurit11 conNt, 14rgetv 
tn lrci"'ing to appreciate di1Jernicea, 
loorninu to under�and them when we 
cannot apprt-,:i.alof them, and at the veT)I 
lt>cut leami11(1 to live with them w� we 
cannot under.,tand them. 

-Smsr:Y HOOK in Political Power 
and Per,cmal Freedom. 

;. 



Election of the Speaker of the House of Com1nons 

By 
S. L. SHAKDHER 

Joim Secretary, Lok Sabha Sccretanat 

[On Speaker Morrison's retirement from 
office, Sir Harry Hylton-Foster was 
elected to the o/fiu of the S1,eaker oj 
the House of Commons in Octoher 
1959 whtn the F orly-second Parlid­
ment in U.K. met after the Geneml 
Elections. Thi.r article gives a step-
1')· -step account of the election, ba.<e,i 
on material from the Hansard.r, des­
criptions supplied by the Clerk.r <'/ 
the House of Cnmmon.r and the Oli· 
thor'.r oral talk., with them.-Ed.J • 
The Forty-first Parliament of the 

United Kin�dom wa.,; dissolved on Sep· 
temhcr 18. 1 959. Results of the 
General Election were announced on 
October 8, 1959. The Forty-�nd 
Parliament was opened on October 27. 
1959. 

Speaker Morri.,;on told the House "'' 
Commons on September 18.  1959 that. 
as he had decided not to stand for the 
election again. he would take leave to 
retire from the office of the Speaker 
which he had held for nearly ciiht yc.1n. 
During thi!I period-a!! Mr. Harold Mac­
millan. the Prime Minister. said-Mr. 
Morrison in all his time as Speaker 
had not m;s.,ed a single day of 
lbe proceedings throujth mnn�. Of 
oounc. under the J'f'C)ffliom of the House 
of Commons <Speaker) Act. 1 R32 and 
the Hou'C of C'ommoru Offi� Act. 
1 8'6. Mr. Mormon continued to hold 

, 

the office of the Spc.Hker till the first 
meeting of the new House. which wa:; 
fixed to take place on October 20. 1 959. 

At 2.2� P.M. on October 20, the Cleric 
Assistant of tht' House look up his posi­
tion below the bar inside the Chamber 
door.. and received from lhe Clerk of the 
Crown the White Book containin� u 
list of names of Members returned '" 
serve in the Hou.� of Commons. The 
Clerk of the. Crown bowed first and 
then the Clerk Assistant bowt'd. The 
Clerk Assistant came back to the m�u� 
throur.h the Division Lobby and plnccd 
the book on the fop of the Clerks' desl 
in front of the Clerk or the Hou�e·s 
place. Just before 2.30 P.M. the three 
nerk<. at the Table took their plAce<1 and 
awaited a summonc; hy lllack Rod. 

The Clerk of the Hou'IC of Common� 
accompanied the Rlack Rod (who wnlk­
ed on the riJ?hl of tht' nerlc) and ll"d 
the Hou!\C tn hear the C'ommi"lnn rt'.Jll 
In the Hou� o( Lordi The followint 
C'fflTlmi�ion wa� read hy the Lord ('h;in. 
cellor· 

Mv l..onh and Memhe-r,, of thr Rm,.., of {"A)fflmnn�. •• hav• It In rommancl from Rf"r M•l,...h' 14' lrt 1nu know that. 
•• ,or,n a, thr Ml!'fflhtt11 of hnlh Rnm,.. •h•JI bf' .. ,....,, tt,,. r,., • .,,.. nf 1',.r M11f-tY calllnr thl• Parllafflfflt will be df'C'land to 
vou: anif It �ln_,f n�ry • 9oNai., of th" RollM.' of Common, lhoulcf be ftnt C'hoNn. 11 I, Rn lbJest,"1 ph!Uu,.. tha1 
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you, Memben of the Howe of Commons, 
repair to the place where you are to sit, 
and there proceed to the choice of some 
proper person to be your Speaker; and 
that you preeent such person, whom you 
shall 10 choose here tomorrow at half. 
put two o'clock for Her Majesty's Royal 
approbation.• 

The Commons then withdrew. 
On the return journey the Clerk of the 

House led the procession b�k to the 
Commons. He bowed at the bar, in the 
middle or the floor and at the Table, to 
the Speaker's Chair. The other two 
C1erki; remained behind the Chair till 
the Clerk of the House took his placl: 
and waited a full minute before pointing 
to the mover and seconder or the mo­
tion for election to the office of the 
Speaker. 

The motion was moved by a senior 
Conservative back-bencher, Sir Jam� 
Duncan, and was seconded by Sir Robert 
Cary, also 11 Conservative Member. The 
motion i!i u!ually moved and i;ccondecl 
by back-bencher1 'b:x:ausc it i\ the prac­
tice that it ,ihould appear that the 
Speaker has � ch�n by the will of 
the Hou.1e of Common, and not hv the 
support of the Trea!iUf')' Benches or 
Front-bench�. 

Sir James Duncan bciun thus: 
"Sir Edward Fellown (Clerk of the 

Houae) 
That the rlaht hon. and INrn� Sir 

Harr,r H\'llcm-Fo,.tl'r do like thr. ChalT 
of tbi1 Hoiu" as Spl.'alter."' 

On this occa\ion ull spcechc·, arc 
addl'C\\.,cd to the Ckrlc of the Hou'-C. 

Durin1 the coune of the debate that 
fotlowcd on tbe motion. the lcadtt of 
tbil �. Mr. Hugh Oai1'ke0 and 

' K.L. o-. (f,,�-6o) 11� C. a 
• )I.C. Deb (to�) 61:1, C. J. 

the Prime Minister, Mr. Harold Mac­
millan spoke. The speeches of the 
Leader of the Opposition and the Prime 
Minister were about the procedure that 
bad been adopted for proposing a can­
didate for election to the office of the 
Speaker. 

So far there has been no Speaker from 
the Labour Party. After the results of 
the General Election were announced on 
October 8, 1959 and it became clear 
that Conservatives bad won by a big 
majority, a question arose as to from 
which Party the Speaker should he 
elected. The following extracts from 
the speeches of Mr. Gaitskell and Mr. 
Macmillan give in a nutshell the course 
of the negotiations that took place before 
the m<,tion on October 20 was proposed. 

Mr. HUGH GAITSKELL: 

" 

In the ftnt plae&-and I i;ay Uut with­
out a 1hred of dilcourtesy to the ri1ht 
hon. and lumed Grntlrman-thf'rc arc 
:-.ome objl.>ction1 in my opinion to a mem­
ber of the Treasury Bench being selected 
for the post of Speaker. We were not 
llflthuslastic when M.r. Speaker Morrison 
was chosen because he had been a Minla­
ter, but he was not Ht ·hat time c1 M nister. 
nor had he held Ministerial office-I think 
1 am right in saying-for s<>m(! years. 
The ril(hl hon. and learned Gentleman 
come� straight from a di�t:nguished posi­
tion on the Treasury Bench and that. I 
think. l! another difficulty. �!' difflr.nlt:v 
la. of cour'lle. that we wish the Spea.ker 
no! only to be impartial but to appear to 
be imi,artial from the very beglnnlnl(, not 
to 1idc with the Government or with the 
Oppo,it!on, but to hold the balance bct-
11,·re'l them. 

. . .  I believe it to be in the lnterest:a 
af our Parlia-.nt that Spnkera shollld be 
rho�n over the yean from dlffe�t pan., o' the Hou� and from dlffeta1t 
parties. . . . . I must point out that wben 
'lto'c were in power alter l!M5 and had the 
o"portunlty of cb0Mln1 our own Speaker. 
In t� Mnle thst � could ha-.e uaed -oar 
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majority to elect. anyone we wanted, we 
deliberately r:efr�ned from exercisin11 that 
power and invited Mr. Speaker Clifton 
Brown to continue in office. 

. . . .  "nle Leader of the Houae fully reco1-
n.ised the cue for a Speaker from this 
11de of the House. He made il plain to 
u, . . . .  that there was only one Member on 
our Bt>nches who in hil opinion wu 
likely to be acceptable to rilbt hon. and 
hon. Members opposite. 

I would be far from sayln1-nor is it 
any part of my arl{Ument to !U,(le�t­
that the Gove�nment should so to speak 
invite the �ltion to ' choo�r th� 
SDeaker. That would bp ab!urd. On the 
other hand. there is a middle course bet­
ween invitln11 the ()ppo!'lltloo to c:hoose the 
Speake� and. in fact. choosinr from the 
Oopoalt1on the member ot the Oppodtlon 
who ill to be 11t-lected. A, the riJht hon. 
Grntlf'man knnw�. I did not fN"! that the 
latter wu the right course. 

I should havf' liked him to h2vl' dis· 
C\Vl�ed fn-ely with u1 a numbrr of namp� 
which �ould have brl'n put forward. and 
which 1ndN'!d were f'Vr.ntunlly mentioned 
in thr t'OU� of our dl•C'ussioni . . . . 

What the Lt'adl'� of the Houle' wa11 AB\'. 
intt to me in 10 m•ny wordK was th

.
at 

the� wu onlv onf' Mf'mhf>r of our putv 
who in tht> opfnlon of hon Ml'mben oppo·. 
11,ltf' WU fitted to OC'«:'UPY the: Chair . . . .  

We do not propo�e to p1.1t 11,omf!bod)' 
else forward. b«-au'f' Wf' do not think It 
appropriate to makp thl< a partv h•m,,. 
Had it l>N.'n in ord!'r. we 11hould 

. 
"-"" 

divided a1ainst the prnpo'AI to elf'C't theo 
rl,tlt hon. and learned Mr.mbf'r. nnt to· 
any perannal rc-11•on• \Vhlltt"\'f'r but aim­
ply on principlt- bKau� •'" ft>el that the 
i,r"OC'Nlure ha• not bf.m wh11t It oudit tn 
have bttn. In fat't, It I, not in ordtt for 

1 H.C. [kb, 119�',-6;;; j\U, �:. • • -�. 
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u.; to do so. The question i1 not put to 
lhf' House. tr "!Y hon. FricndA will 
consult Erskinl' May'. Pa,e 385. they 
will see the answer.• 

The Prime Minister (Mr. HAROLD 
MACMILLAN ) :  

. . .  In this ct·ntury we have s,•t up 11 b<-t. 
ter tradition, I think, than In thr. la�t c-rn · 
tury. and thf' Speakrr. oll('C art't'ptl'd. ha• 
in fact been continued in office lhrou,b 
General ElectloM, even when they have 
brought a Government of a ver:, different 
C':,mplexlon from that when bf' wu ftrtt 
�lected. 

In lh!lt ,1•n,e Mr. SpeakM L<1wthc-r. 
who wa• elttted at the f'nd of a Conacr­
�·ative Admini,tratloo wu rt'-ele<"led and 
ltcpt as Speaker by the ovcrwhr.lmln1 
Lib<-rul m1Joritv In 19011. and he t'Ontinu­
Ni. i f  I rMnembf'r rl,tltly, until 11121. Hi11 
,u�!lsor Mr "'hitlr,y, who wu Spcakt•r 
wh,·n I ftr�t , ·, t ··rt•d th<' Kou11r. \\'l!I " 
Lib1:ral and wa< not d•1rlat:'1!d 11l1hrr by 
Conaervativ<' nr t...abour ma)orHIN. Nor 
wa1 C:1ptaln P'itzRo:v. Al Ulf' Tlirtlt boa. 
G"ntlMnlln has rcmindMI u•. Colon .. ! 
Clifton Brown. f'l<>C'"d durln1 the wu. 
wai. re-clecte-d tw th.., ovN"Wh«'lmlnf Lahour m11Jnrlt . .- whkh r11m" In 10411. 
a,rN' witti him 'lat thl1 11 • 1Md tradl· 
tlon and t hnpc that It wlll M prf'tr.rvPCI. 

t romr :o thl' .iN·ond polnl . . . . .  t think 
th11t thr Hou�• i1 •nt.l\lf'd to have-and. 
lndf'f!d. thr 1trton11th 11nd dt,nlty nf Parlla­
mrt1t df'ffland ..... " !IIMakrr nf thl' hl,tlt'llt 
eva\hahll!' qu1h·,·. ThlH i« of the •realal 
lmpor1afl<'• J h wr no doubt at all th11t 
my rl,tlt hon. n"'-:1 lnrnc-d FrtC!Od <!lllr 
R tfvltOT\•Jl'octfl'rl whMf' name h•• 
t,Hr. propo!l9d will tn .v•ry way be- an 
admlnblt' Soeakl'-. Nor lnd.-ecl. u the 
rtct,t hon Q4!rltlt'fflan frankly .. 1d. dOH 
anybod�· rl .. · doubt that 
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At the 1ame time-thi1 bad to be done 
immediately after the electlon-ud I felt 
that there wa1, in the person of the rilht 
bon. and teamed Member for Newport 
(Sir F. SO!lklce). a man whose qualifica­
tions for thit task, of character, know­
led1e and experience were. curiomly 
enough, very similar to those of my rlfht 
hon. and learned Friend 8nd I certainlv 
tbou,rht that he could be rr.1arded a� 
fulft1tln1 the nttds of a Speaker. 

In these clrcum1tances.-althoufh, of 
cour1e. it rem with the House-my right 
hon. Friend the Leader of th� House. 
after ronsult11tlon with me. Informed the 
Lend<·r of the Oppo�ltion that if the rl1ht 
hon. and learned Member for Newport 
(Sir F. SC>llklce) would like hi11 name to 
10 forward, we WO\Jld do our best to 
canva� �upport for him in our own 
party. Th,-re wa, no que11tion of handin11 
over the choice of the Speaker to the 
Oppmition-no que�tlon of thst. This i� 
11 ma tt"r for tht> Hou�e . . . .  • 

The Hou5e then unanimously called 
Sir Harry Hylton-Foster to the Chair. 

Jhcn, Sir Harry Hylton-Foster ( who 
held the office of Solicitor-General 
during the previous Parliament) inter­
vening in the debate, inter alia, said: 

On a J)t,nonal not�. I wish to llt'knc,w. 
led1e to the House that I have all thatt 
dcftttll In thl!I connection to which the 
LC'ader of the Opposition rcfcr�d. I am 
1rHtly obliJed to him for rderrin1 to 
th<-m ln such courtl'ou1 term!!. J wu not 
r.olna to aay th11 to the HoUSf', but it 
tw"<·11r• to mr now. The time wu when 
thr Chai r wa, eonaidered a kind of per­
qu11ltc of th" offlrt' of Solicitor-Gt'Tlt'ral. 
Howc•vl'r. all that t'amf to 1rief In th� 
)'t-•r 1601. whim °"" o mv pr�ttt'Dora 
ln the offkt, of Solicltor-Gt'fleral-a cer­
tain S--r.leant Fkmin11--w11- �llid to be too 
lawyt'r-llke and unl'outh for the ChalT. 
Ind thr Hou1e Wll.- adv111 .. d to ftnd llOmt'­
onf' moT? P�!entablt. 1 hope that the 
Rou�r wlll forrlvt' that dllffUion. whieh 
wu a little prompted b'l 1h. ri,ht hon 
04.'ntlcman'a (lb,tt:tv1tlnn . 

Mer hi� brief speech Sir Harry Hylton­
FOl1er !I.at down. The House again 

unanimously called him to the Clair. 
He was then taken out of his place and 
conducted to the Chair by Sir James 
Duncan and Sir Robert Cary, the mover 
and the seconder of the motion. 

The Speaker-elect sat down in the 
Chair. The mace which upro that timo 
was put under the Table was laid upon 
the Table. 

Next day, the House having met at 
2.30 l'.M., Mr. Speaker-elect took the 
Chair in a bob wig with the three aerb 
coming in to their usual places at the 
Table to await the arrival of Black Rod. 
Mr. Speaker-elect with the Oerk of the 
House went with the Black Rod to the 
Lords to receive the royal approbation. 
The other two Oerks stood in their 
places for a few moments and then 
retired behind the Chair to await the 
return of the pro(:CSSion. 

In the House of Lords the Speater­
clcct addressing the Royal Commis­
sioners said: 

Mv Lord�. I h1we lo acquaint your 
Lord1hlf1 that. in obedience to Ber 
'Majesty I Commandq, Her Majesty', moat 
faithful Commons have, in the exerclle 
of their undoubtf!d rl1hll ed prtvileaes, 
proc-H'dcd to the "leetion of a Speaker, 
and that their choi� has fallen upon 
myself. I now preeent m)'Rlf at )'OW' 
Lordlhips' Bar and submit m)"lelf with 
all humility for Her Majesty's ,nclou! 
approbation.' 

The Lord-Chancellor addressina the 
Speaker-elect read the following c:om­
minion: 

Sir Harry H)·lton-P'O'ter. Rtt llaJeaty 
h•!I commanded UJ to UIUft you that 
Rn llajffty la to fully aenaible to J'OUI' ,,..1 m t� uubllc service. and of your 
amole !lt�l:'Y to ex� the arduom 
dutlN whld\ Rff htthtuJ Coaunam ..._ 

• lltitl., a-' 9- 11. 
. . .  "··- -·--- ·-·--·- ----·- -·--· .. - ---· - ·- - - - .  ·------

• nu., c. , ... 
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Nlected you to diJcharte that Her 
llaJestT does most � •ez,rove and 
CGDflrm you u t.beir S er. I 

Mr. Speaker then laying claim to the 
privileges and rights made the followiq 
submission: 

My Lords, I submit myself with all 
humility and 1ratitude to Her Majes\)"a 
,ncious CommandJ. It ii now my duty, 
in the name and on behalf of the Com­
mon, of this United ltlnldOJ!lt. to lay claim 
by bumble petition to Her �eaty to all 
their ancient and undoubted rl,rhu and 
privilqea; especially to freedom ot 
speech in debate; to freedom from arrat; 
and to ftt.e access to Her Majesty when­
ner occuion shall require; and that 
the moat favourable conatruction ahall be 
put upon all their proceedinr. With 
re1ard to myself, l Pr'Q th• If in the 
diachar,e of m.v duties I shall Inadver­
tently tall into any error, It may be lm· p�tecl to myself alone, and not to Hl!r 
Jbjeaty'a moat faithful Commons.• 
1bc Lord Chancellor said: 

Mr. Speaker, we have It further In 
Command to inform you that Her MaJNty 
doth mort rffdlly confirm all tht' rlihu 
and prlvilere. which bave ever been 
,ranted to or conferred upon tht' Com· 
mona by lier Majesty or any of Ht'r 
Royal Predec.-eaon. With �,an1 to 
yourself. Sir, thou1h Her Majesty la tcnal­
able that you stand in no nNd of "uch 
auurance, Her Maje,ty wlll ever place 
the moet favourable construction upon 
your wonla and actlona.10 

Mr. Speaker and the Commons tbeD 
relired. 

On the procession returning to the 
Commom the Speaker passed through 
tbc Commons Chamber to a retiring 
room where his trainbearer replaced tbc 
bob wig of the Speaker-elect with the 
full-bottomed wfa of die Spetter. 
Meanwhile the Clerk of the Howe 
returned to bis place after pudnJ 
throup the division lobby. not up tbe 
floor fA die Houle U OD tbe previous 

day. The rule observed by tho Clerk 
in this respect is that if the Speaker ls 
returning from the Lords directly to bil 
Chair ( as he usually dQCS af tcr tho 
Royal Assent to bills), the Clerk folJowa 
him up the floor of the House. But if 
the Speaker is not going directly to his 
Chair, as after Prorogation or at the 
Opening of Parliament, the Clerk passes 
through tho division lobby and comes 
from the back of the Cbdit. 

On taking the Chair in bis new wig, 
Mr. Speaker informed the House that 
tbeir choice or him had been confirmed 
by the Sovereign. 

The Speaker then reminded tbo 
Members to take rho Oath of Allctiance, 
tint doing so himself. The Cleric of 
the House administered tbc Oath to him. 
The Speaker stood on the upper step of 
the Chair and then siJnod tbc te.t roU 
proffered him by the Clerk. After tbal, 
the three Clcrk.s at the Table arranacd 
themselves in a linJle ftlc alona tbo 
Treasury bench side of tbe Table. 1bc 
Second Clerk Aui&L&Dt adminiitcred the 
oath or tho affirmation prc1Cribed by 
law. The Clerk Auislant supervilcd 
the si&uing of the test roll by Mcmben 
( name and conatitucncy). Tbo Ciak 
AssistJlnt Jave each Member's name to 
two Clcru from the Journal OfBce wbo 
saa on the Table. Tbo ICftior ol thlN 
Clerks whispered tho name and contti• 
tucncy to die Clerk of tbo Houae wbo 
shouted it OU1, .. Mr. Harold Macmillan. 
Bromley" IO tbat &be Speaker and the 
Home could bear. Tbe majori1y of die 
Membcn were 1worn tbc ume day; aad 
oae man day wa � for 1wtario1 
bcfcn tbe Queen's Spoedl. 

-· - - ·- ---_ . ... ... --------·-·--------·-·---. .. .... 
• ltlil& ,.... 
• IIW c:. -. 
• '* 

IJ 



Parliamentary Control of Statutory Bodies 
in India• 

lo India there are at present over 
seventy statutory bodi.es which have been 
set up by or under provisions of various 
Acts of Parliament. A large number 
of them arc advis9ry, regulatory or 
developmental in character, each opcrat· 
ing or administering a specific activity 
assigned to it by the parent statute, or 
rules made thereunder. Barring a few 
exceptions 1 , all or them enjoy a corporate 
status and arc more or less autonomous• 
in the normal discharge of their internal 
day-to-day functions. 

The formulation of the country's 
41cvclopment plans and the adoption of 
an industrial policy as envisaged in the 

Industrial Policy Resolutions of 1948 
and 19563 led to a considerable expan­
sion of the public sector in the country. 
This meant the creation, particularly 
during the past one decade or so, of a 
number of statutory bodics4 involving 
large capital outlay3 to undertake new 
responsibilities in the extended fields of 
State economic activity. 

A majority of the statutory bodies, 
with the exception of those carrying on 
industrial or commercial activity, arc 
financed from grants or grants-in-aid 
voted by Parliament. or through certain 
other incomes like the proceeds of excise 
duties, ccss or foes etc.• cannarkcd for 

-··--· ·-.. ···-· ·- -·--·-·---
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ahem. The Comptroller and Auditor 
General as the 'agent of Parliament' 
exercises audit oootrol over them and in 
the normal course repons the ruults to 
Parliament. Parliament thereby gets a 
regular opponunity for scrutiny and dis­
cussion of the affairs of these bodicl. 

The method of financin& the public 
outerpriscs, on the other hand, is rather 
diff crent. Their capital is advanced by 
Government, for which provision is 
made, as and when necessary, in the 
&DDual Budget ( and at times even in 
the supplementary Demands for Grants) 
placed before Parliament. Similarly, 
proviaiona relating to their audit alio 
differ. While some of these public en�r­
prile& are subject to audit by the 
Comptroller and Auditor General (e.g. 
Air Corporations and Damodar Valley 
Corporation ) , in other cases professional 
auditon are appointed by or with the 
approval of the Central Governmeot. 7 

But the audit arrangement on the whole 
� not regarded adequate inasmuch &.\ 

the primary audit control in the cue of 
several of these undertaltings vests with 
the private auditors. 

It is thus obvious that once �ys 
are appropriated from the C.onsolidated 
Fund, Parliament ce.ases to have effec­
tive control over the finances of these 
enterprises. Parliament can have oaly 
limited opportunities to discuss their 
affaln inasmuch � occasions for provi­
sions to be included in the Bud,et Esti­
mates for advancing capital or loam or 
araatina subsidies etc. to them are likely 
to mile only nreJy. and the Comptroller 

and Auditor General also, even wbeN 
he has jurisdiction, would not .n.orma11y 
interfere unless some gross mismanaac· 
mcnt or other grave irregularities haw 
been revealed. 
Methods ,iel'ised for Parliamentary 

Control 
The measure of chcd. over the aflain 

and activities of the slatutory bodies is 
thus not unifom1. Because of the IIIJO 
public funds involved on 1he one hand, 
1&11d the au1onomy enjoyed by them in 
their internal administration on tbe other, 
Che need for an effeclive watch over the 
affairs of these bodies in the overall 
public interest is obvious. It is for this 
reason that the existing system of parlia­
mentary con1rol of statutory bodies ha.;; 
been devised keeping in view particular• 
ly the statulory public enterprises. Undor 
this system the melhods adopted for lbe 
exercise or parliamentary control take 
the fonn of: 

( i )  Questions t.ahlcd by Mcmbcn 
or Parliament; 

(ii) Oebllle!I and diKussions on &be 
Budget 11nd by other meam; 
and 

(iii) Examination hy Parliamentary 
C'ommitt�. 

(I) Qiunio,u 
The Speaker has la.id down the follow­

ing F.r•I principles re,ulatin& tbe 
adnuuion of quonion5 which apply lntrr 
alia to •tatutory bodiel: 

(I) Where a quettion (a) rdate<i 
to a matter ol p:,Ucy. or (b) 

-� -- - · - --··-··- -·--· - · - ·- - · - ··· - - · . . . .  ,_ .. _ ... , .. - .. .. . .  . .. ... . - · · · ··· ... ·-·-·-·4 
• '!'hr ur•iaanrs.t varin with jnJ,..,jd._t bt-.dte.. JI°' cumc,1�, tn &he Qltir o( the lt&wTtt R.,lk ..,, 

In.Sia � - IPPl'*lled tn· .� c-.. .. ra1 (.IO\T""""11, ...... ""t" •• .,,,. dnw arr,tfnt rhe VlfflP,.. .. ..., _., 
Audilar Ocncnl ro n:an.nr and re,>("1 nn thr 8')0(wn11 nf ,lie flank. 

0- audiror in the lniJ.,.riaJ Finan« C�III ii ..-.,jrwed t,y ,,......,.... a11J aniOJhtt h M.'.ltd ltt' If< 
� . .-en .. tt;.a ro 1ht Ol'ffall Cffltt,>i crf ,tic- CnmpnGlle, and AiJ;.,., (ttftffal. 

In 1hr c:aar ,>( rhe �· Statt IIIIUnl'IIOr C'� ii ha,, bem s,,tWideJ 1hai 1t-, _.._.,, .i-.11 i.. 
� b, 8Udiran � tt, the Ccalral (�ttnmellf. •"'� "-' tncrvoeed "'4, _,.. 10 rhe c:;..,.,.,.,tt 
-9 Audh C-,.1. 
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retcrs lo an act or  OOUSliion of 
ao act on the pan of a Muilii­
ter, ot ( c) raises a matter of 
public interest although the 
1ulmc may pertain lo a matter 
of �y-to-day administration or 
an individual case, it may or­
dinarily be admitted for oral 
answer. 

(ti) A question which calls for in­
fonnation o( a statistical or 
descriptive nature may also 
&cnerally be admitted but a-. 
unstarrcd. 

(iii) Only questions which clearly 
relate to day-to-day adminis­
tration and tend to throw work 
OD the Ministries and the cor­
poratiom incomme115urate wilb 
the results to be obt.uoed 
therefrom are normally to be 
duiallowcd. 

Under a convention now established 
on the !lugsestion of the Speaker, Mem­
bers of Parliament may also obtain any 
· ialormation they may desire direct from 
tbe atatutory bodies who have instruc­
tions to supply the same unlei,;s in the 
public intereat or for any other sufficient 
rea90n it has to be withheld. 

Members can abo raise half-an-hour 
disc.:WWl\i for clarification of mailers 
of fact concerning intn t11ia a statutory 
body when any important pointi. rcquir­
ina elucidation arise out of answers 
pven to �"ent qu�tion� in the House. 

(II) Dtt,,,r,., and Di.'K'u.ttion., 
Control OYer th� bodies i., also cxer­

cbed by Parliament throuih debates and 
dilCmaions in the House. DurinJ lhe 

Budget Session ever� year Members 
avail of an opportuwty to refer, among 
other matters, to the working of statutory 
bodies when the Demands of the con­
cerned Minii;tries are discussed .in the 
House. Members may table cut motions 
to draw the attention of the Hoµ&e to 
particular aspects of the working of 
these bodies. 

Opportunities to discuss the affairs ol 
these bodies are also availed of by 
Members when the Bills for cstabliming 
them or for amcndDlCllt thereof come 
up for consideration by ParliamenL 
Moreover, in many cases the cnactmeaas 
require the submission of an Annuat 
Report ( together with a financial state­
ment, certificd accounts or returns etc.) 
to Parliament. In some cases the sta­
tutes go even farther. For example, 
the Damodar Valley Corporation Act 
requires the · Corporation to frame a 
Budget and to submit a copy !hereof to 
the Central Government for approval, 
which. thereafler. has to be placed before 
Partiamenl." 

Copies of the Annual Repon and 
Accounts laid on the Table of the House 
arc generally dislributed to Members. 
Member.; interested in the working of 
any particular statutory body and wish­
ing to debate its affairs may give notice 
either for raising a debate thereon on a 
su�anlivc molion or for a short dura­
tion discussion (nol exceeding 21 hours) 
a!i a matter of urgent public imp<>rtance, 
should circumstances warrant it. Along 
with the notice Members arc required 
to f umi\h the specific points which they 
want to raise during the debate. 

The statutes also generally make a 
provi.,ion that the rule,1 and regulation., 

•·l'he llam • t., \'..Jin C ,quua •n .o\.:• .)O\' ,,( 191·c, S. u. 1i1t ,ri·,11�, ,�&1il"lfl :ju EmN<�,· Statt' ,�� <:.,rp'fllti-lfl anJ ,� (l,I & "••ur�l (,'" C,•mnu-.,-on al.-, r"", I,· f,>r ,,.,. ,uttmi,·a"' of fl,d ... • ., C'Aftlral o, .... n\ll'k'n\ kn ,I,, "-'\ ·�\j"lfC' 11, l',-<'<CM\a1,-,n "' Parl�nL 
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frantcd uncler them shall be laid on the 
Table of Parliament for a specified 
period and shall be subject to such modi­
fications as Parliament may make. This 
enables Members to give notices of mo­
tions for modification of the rules which, 
in turn, provide them with oppor­
tunity to discuss matters pertaining to 
the !ltatutory bodies. 

(iii) Comrnitttts of Parliarntlll 

The Committees which assist Parlia• 
me.nt in the control of statutory bodies 
are mainly (a) the Committee on Gov­
ernment Assurances. (b) the Commit­
tee on Public Accounts and ( c) the 
Committee on Estimat�. 

(a) Commillu on Gov,rnm,nt As­
.,uranc,.,.-The Committee on Govern­
ment Assurances keeps a watch on the 
assurances given intu alia in res­
pect of statutory bodie'i and � that 
Government takes action thereon within 
a reasonable time and that the action 
initiated is sati�actory. 

( b) CnMlflittr, on Public Ac­
coam1.,.-Under the Rules of Prociedure 
of Lok Sabha' the Public Accounts 
Committee is r�uircd to e:Kamine lttler 
alia: 

( i) the statement or accounts show­
ing the income and clpendi­
turc or 'ltatc corporations. 
trading and manufacturing 
schcmC!i. concerns and pro­
jects ( as also their balance 
sheet-' and �tatcmcnts of profit 
and losi accounts) and the re­
port of the Comptroller and 
Auditor General thereon: 

(ii) the statement o( account'\ show­
ing the income and e:Kpen­
diture of autooomou, and 

., 

semi-autonomous bodiel, die 
audit of which may be c,on. 
ducted by the Conipt!Oler 
and Auditor General cJf ltda 
eitbor under the direclieftl or 

President or by a statute of 
Parlament. 

As such, the Annual Reports of the 
statutory �. toJetbcr with their 
balance sheets and profit and loss IC• 
counts and a review by the Comptroller 
and Auditor General are proaeolOd to 
Parliament and come under the .scrutioy 
of the Public Accounts Commicreo.. 
Though the examination by the Publit 
Account� Committee extends 1,eyoad 
the formality of the expenditure to fta 
wisdom. faithfulness and economy', it i• 
ncverthclc,;s an examination a po.rtt-rlori 
and i!i primarily conducted with a view 
to a""crtainin� that the money granted 
by Parliament ha� heen IIJ)Cnt 'withJn 
the scope of the demand'. Parliament, 
however, is more interested to see &bit 
the elpen�!I incurred currently are •eco­
nomically and technically unavoidable' 
and that the 'mana�nt has been eflll. 
cient in performance'. 

(c) Committu on E.rtimat,s.-Tbe 
ahovc lacuna ha., to a very COMiderable 
c1ttent been filled by the Committee on 
fatimatel, which in its euminatioa lt 
charJed with ,ug,cating 'aJternadw 
polic� in order to bring about dft� 
and economy in administration'. 1lt11 
Committee hu not uti,fted itself with 1 
-.upcrlicial cumlnation of estimar.; 
rather. it ha.• interpreted it, fu�lons 
broadly IO Include a 1UfWY ffl '°"""'' 
mental activities. pett. pn,eent and 
future. fh lfflftl ffl ttfetcnee fa..e eec 
been lnterpttted narmwly to NICrtlt IC. 
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jurisdiction to those estimates alone 
which appear in the annual Budget pre­
aented to Parliament. It bas also exa­
mined the eatunatea of public under­
takinc whenever deemed desirable. 10 

Sub-Commlttte on Public Undertakings 
In view, however, of the growing im­

portance of the public sector enterprises 
and other statutory bodies the SJ)euer 
issued a Direction in May 1959 for the 
constitution of a Standing Sub-Com­
mittee of the Estimate.Ii Committee on 
Public Undertakings with power to call 
for infonnation and hear officials and 
take any other evidence connected with 
the e.�timates of the public undertak­
ings' 1 under examination. All statu­
tory bodies ( with the exception of those 
not enjoyinc a corporate status) .  which 
carry on industrial. commercial or 
financial activity or operate a 'special 
service'. fall within the purview of this 
newly con�tituted Sub-Committee. 

lmplem,ntatlon of Ruommtndatlon., of 
Commltttt., 
While the two Financial C'ornmittecs 

in their Reports make recommendations 
in regard to �tatutory bodi�. they at the 
Hme time keep a continuous watch on 

their implementation as well. Every 
year the Estimates Committee presents 
separate reports to the House about tho 
action taken by the Government on the 
recommendations contained in its earlier 
reports along with its observations there­
on. Similarly, the Committee on Pub­
lic Accounts also pursues, year after 
year, the implementation of its recom­
mendations by Government. Every re­
port of the Committee contains at the 
end a summary. in statement form, of 
the recommendations in that report as 
also another statement on the action 
taken or proposed to be taken by Gov­
ernment on the outstancliflg recom­
mendations together with the Com­
millee·s remarks thereon. The observa­
tions of the Committee on the ·more im­
portant of the outstanding recommenda­
tions appear in the body of the Report 
also. 

Apan from getting information re­
garding the progress in the implementa­
tion of the recommendations through 
Report� of the Financial Committees. 
Members are entitled to pursue the re­
commendations in the House through 
questions. debat� etc. when reasonable 
time after the presentation of repor1 to 
Parliament has elapsed. 

-- · ·  -· .. . . ·- .. ·--· --·- .. . - ·· -----



The House of Lords 
By 

S. H. BELAVADI 

Secretary, Bombay Lqislaiure Secretariat 

The upper house in the Mother . \lf 
Parliaments--the House of Lof'ds-.,s a 
body not only larger in strength but also 
\llder in age than the House of Com­
mons. Although the membership of the 
House of Lords is mainly hereditary. 
from time to time peerages are also con­
f'crrcd by the Sovereign on individuals, 
inter alio, in recognition of their di�­
tinguished public service, as was done. 
for example. in the case of Lord Antee. 
As a result of the creation of such new 
peerages. the composition and the 
strength of the House of Lords hall 
varied from time to time and during 
the last 350 year, the number of Lords 
ha.� grown enormously from year to 
year-from 60 in the year 1600. it rose 
to 250 in the year 1 800. to �67 in the 
year 1950 and to 860 in the year 1957. 
At present the strength of the Hl,usc 
stands in the neighbourhood of 900 as 
follows: 

< i) princes of the royal blood; 
(ii) 26 spiritual lords (the two ar­

chbisho� and 24 senior 
bishops of the Church of 
England) :  

(iii) all hereditary peen of En1-
land, Great Britain and the 
United Kingdom; 

-- . ·----• ••• - • • *• - ·-·--·-•- _,A •• - o ••-••• ' •• 

(iv) 16  hereditary peers of Scot· 
land; 

( v) one hereditary peer of Ireland; 
and 

( vi ) nine Lor(h of Appeal in Or­
wnary and a number of life 
peen ( including pecrclSCI) 
created under the proviaionA 
of the Life Pcen1gcs Act. 
1 9S8.1 

Till recently there were no lady mem­
bers in the House of Lords', becau11,C 
under the English law ladi� do not in­
herit the title and such title was not con­
ferred on any lady on the ground of 
public service either, probably because 
of difflcultia of inheritance baliCd on th� 
rule of primogeniture. 

Unlike the Mcmbcri. of the Houi.c o( 
Commons who arc paid an annual salary 
of £. J 000 phi� a tu free expenses al· 
lowance of £ 750, • the Member, or the 
HoU5e of Lord� are not paid 11nythin1 
by way of salary, but they rect"ive an 
expen1e allowance of 3 guineas for every 
day of attendance.• 

The practice and procedure of the 
HoUJC of Lord, i1 1enerally marked by 

•
• 

- R - - •
• 

•• - · ·  ••- • 

•See ltri,.,.- AII OJllcwl II.,.._., '""' Edilion, p. 31. 
IN-tM pGlirMlll k dilfac:at. Un.kr rlw Ufe Pecnpe Ad, lt,I, Ill� pecrc.c, heYf btffl <Tfflrd -4 

•• ,....._ lfl9 •lwff-rou, ahtwm- ""'·· .,. "'·· ,. ,,_ /1.Jtl#,. 
,n, llrili,11 �,. BIS, India (P�t,. 19�9). r 9. 
•INJ., p. 7 61. ,, 
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freedom and informality. For exam- man-the Lord Chancellor-is an active 
pie, in the House of Lords reading of member of Government. The p residing 
speeches is discouraged. but not forbid- officer of the House of Common�the 

den, wherca, in the House of Com- Speaker-, as soon as he is elected as 
moos it is completely forbidden. 5 It is such declares that he docs not belong 
sian)ficant that in the House of Com- to a�y party. He is in the position of 
mons the standing orders have under- an umpire and is in every sense a pre-
pme changes with the passage of time, siding officer. But the Lord Chancel-
but not so in the case of the House of lor, although he presides in the House 
Lords whose rules of procedure have re- of Lords, does not actually have the 
mained practically the same all these powers of a presiding officer. The rca-

JNl'S· son is simple. The Lord Chancellor, 

Sittings of the Hom,e 

The Lord!> sit. for the despatch of 
public business. from Tuesday to Thurs­
dlty, and, if the state of business so re­
qu�. on Mondays and Fridays also. 
Por the judicial businm;, they meet on 
ay weekday except Saturday. 
Hours of Work 

There arc no lixed hours of work.; 
The Hou!IC may m�t. for judicial as 
well a, public business, at any hour to 
V.:hich �t �ud been adjourned nt the pre­
v1�?1 s11t1,:ig. althoupi usually for public 
bustne!..'I 1t meets at four o'clock on 
Thursdays and hulf-pasl two on other 
Clays. The hour of meeting for judicial 
budne5s on any Jay depends upon the 
amount of businc.,;s to be disposed of be­
lore the sittina for public business on 
that dny. The agenda is prepared for 
each day the Lord, aucmblc and they 
adjourn us M'l<1n as the agenda is over. 

7"1,r Prc-Jidit1.l: 0(/icer 

h is one of lbe Ju.tinaiui�ini features 
of the Hous.e of Lords that its chair-

being an active member of _the B!i�h 
Cabinet, cannot have that unpa111ality 
which the Speaker in the House of Com­
mons has and as such is not vested with 
au those powers which normally the 
Speaker wields. Jf what a noble Lord 
speaks is irrelevant. the Lord Chancellor 
has no power to prevent him or stop 
him from speaking further. It is the 
House which has to do it. and on some 
occasions the House does it. They pass 
11 motion saying that 'the noble Lord be 
no lonaer heard'. It is because of this 
that Members in the House of Lon.ls ad­
dress the House ( as "My Lords'' ) and 
not the presiding officer iu in the House 
of Commons. Further. unlike the 
Speaker in the House of Coaunons. the 
Lord Chancellor bas no casting vote. 
Unless there is a clear majority the mo­
tion is not declared carried. In the ca.q: 
of Bills. however. the position is �light­
ly different- that is, if there is an cqu&­
lity of votes lhc matter i,; docmed to be 
carried.• 

ao 

Q11,stiom 

There is no Question Time in the 
House of Lords. A Pc:er may ask of Gov­
ernment any quc.uion, after notice. and 
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al that time speeches can be made.' But 
in the House of. Commons 111 it is a strict 
rule that no speeches can be made or 
araumen&s advanced at the time of put­
ting questions, though, however, Mem­
bers may put supplementary questions 
on the replies given by Government. In 
the House of Lords, if a Poer wants to 
raise a di�ussion on any specific matter 
and also reserve to himself the right of 
reply, the usual procedure iiri 10 '"move 
for papers". On thal the debate starts, 
other Peers participate. Government also 
replies, but there is no ,·oting at the end. 
Q11omm 

There are very few divisions in the 
House of Lords. and the quorum i!> only 
three. 
Rill., 

Any Peer may prel>ent a Bill to lhe 
Hollie without previous notice and �·ilh­
out obtaining the le.1ve or the House, 1 1  
but there are very few pri\'&tc Members' 
Bills in the Ho� of Lords. On Tuc:s­
duyi. and Tbundayi. the pr<l\:eeding.'I on 
public Bills have rrcccdcncc over �UC!>· 

tions. motions or re�lutions.1� Gov­
ernment busines.,; as such has no special 
precedence on any day in the House of 
Lords. D In the House of Commons, 
practically all the time is Government 
time except thal which is allotted for 
pri\'atc Mcmben' husiness. In the Hou:.c 
of Lords, no two stage!\ of a Bill arc 

taken on the same day.1• AmendmOAII 
are aUowed. even at the Third Readin& 
stage, before the Bill is passed. 

In the mauer of irutiation of Bilk the 
H� of Lords bllve the same powen u 
lho Hou5C of Commons, wilh &be oxoop­
tion of Money Bills. Bui there it. a de­
vice by which even Billi COD� 
money provisions cu be initialed ia dlo 
House of Lords. That is, Bills coataia­
i.ng money provisions arc in.itwcd ad 
discussed in the nonnal way In the 
Lords, but while trMnso1itting the Bill to 
the Commons these pmviiions are re­
moved und bJankH shown in their plaoes. 
Nllturally the power of dcUbcradon is 
there because cvcrythin� is 1n f,..;t d¥,. 
c·usscd and deha""1 

Under the P.arlwmcnt A,1 or l '4Q, 
the Hou.<ie of Lordli cannot delay a mea­
sure for more than one year, bul II 
MppOars that the Howe I, itlll vo,y 
powerful. When Uilli go to the Home 
of Lord$ they arc liCrutini.zed by a body 
of experts and in that sense ii is reaardcd 
as a rcvi!iing chamber. RccruJtmoa1 ID 
the House or Lord" bcin& par1ly on 
grounds of public !iCrvicc, It bu mem­
ben who have distingui�hed thcmldvo 
in diverse fields of public life and by that 
rcaliOII arc particularly compe&aal IO 
deal with the variou" mallen ,·omJ.n& up 
before the House. 

•If a q�tion i• inlt,J "or ,nform11100 onl1 and n.11 wi1h a •·� 1,, m.ltin, • �cch "' raluftc • dC'belr I IClf is prd\JU'd 10 lht qunli<.>n nn lhc llOOC'C and 1udl 'otarrtJ QUNll<lfn' O, Which n,nc QW,I' !haft Chm may be put down r� any oN d,y, •� ch.poocd of after �n·11c buM-. 
••Suailar "the f")lnion In tlK Lc«i,,larur� ,n India .... \ff Rule ,v<, J of •he H..u, n/ l'rP<�tlfY fl/ L.-lt 

s...._..lW4,_. 
UMa;y. p. 4,17. 
U/W, "· J.M. 
•t()a:aut>nal.ly, h•>wc,vrr. ,.,_.a,.t. 1hc cl� of tlw arflio11 • -i- i. ... -.rd ll•iatr ,�.,_,,. i-•u 

� '"'" <llhcr � 10 ffllhk t.bc- i.a..iau•• PIUCJ- etl 11N G__...... to br "'.,.pa.tad- ,,_ 
.. S.O. No . .. , pn,chaJew ti... 'flbc:f'C. h-cwu, c&",_. • ._ � ,,1 a &U ii �  tbf � • ,o..._.,Qd1bc s.o. by a,wu"" olwiaidl Pl'"IOIMIIOl ... •1111 IN1"'-. c-·li·4eled PUAd iwh,{urn••••• artOlllaaGIIIJtakcntbr� all tlMir "IIIC" I.a IAI-JeJ III tha ••f- /W.,pp. ff4-fl. 
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Special Position "f House of Lords 
By virtue of its special position, the 

House of Lords has certain advantages. 
Being a body largely constituted of per­
manent and hereditary members not de­
pendent upon the vicissitudes of elec­
tions, it i!i more independent in the 
expression of its views. Also, the dis­
cu�ion in the House is full and free, first­
ly because it is not so pressed for time 
u the House of Commons where there 
is always so much rush of work; and 
secondly, because, although the same 
two broad parties arc there also, still the 
whip of party discipline is not so very 
rigid. 

As against these advantages, there arc 
disadvantages also. Firstly. it is an un­
wieldy body. Secondly, it is politically 
one-sided because it is not subject to 
elections. The majority of its Member!i 
h11vc always 1.:maincd Conservative 
and. 11t times. when the Labour Party 
comes to power. one may see a rather 
curious !ipectaclc of the House of 

Commons having one political com� 
plexion and the House of Lords another. 
Lastly, from its permanent character and 
the nature of its membership, the House 
of Lords has all the defects of a here­
ditary body. 

Reform of Lords 

Reform of the House of Lords is con­
stantly thought of and several efforts 
have been made in that direction so 
far.,:. It is rather very significant to note 
that no party in England actually thinks 
of abolishing the House of Lords. In 
other words, it means that all parties are 
convinced of the utility of the Second 
Chamber. The whole of England really 
thinks in terms of continuing the House 
of Lords with certain reforms. The first 
reform is that its number must be limit­
ed because it is unwieldy, and the 
second that the recruitment of hereditary 
peers to it must be stopped. Recently 
a kw life peers and �esscs have 
been created" as part of a measure of 
reform." 

•• • ••• M -· � , .. . . � ....... , • . . . .  ·-�� ·- � .. . 
"Nggt,k ""°"' �' tte lt'C �noca rrnidcd <mr by Lord Bryct in lfll, 1lw P.t raallu• ot 

••n en.I the .:nnferenc. of p,arty lwier9 in 1941. A.Mo. w "R,f.,,.,,., tlw lorflt ' by S.L StsH1ttt • .J.I'./. 
Vol. I, No. J en.I "H- of Lordi ltd�", A" &,oyc� ft{ l"flr._, by Norman 'tVIJdtnc and Pblip Lamely, Loe1J.all, t9'I. l'J'. a7l-alo- M,-. 
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Some Parliamentary Activities at a Glance 
PARLIAMENTARY QUESI'IONS 

United Kingdom 

Ctril Sen-Ice ud Mlallkrlll Salarlel 
In reply to a question from Mr. D. 

Price, the Chancellor of the Exchequer, 
Mr. Heatbcoat Amory, told the House 
of Commons on February 2. 1960 that 
S2 officials in Government Departments 
received higher salaries than the Minis­
ters in charge and on a rough estimate 
about 4500 civil servants were paicJ 
more than a Parliamentary Secretary or 
Under Secretary•. The� figures, Mr. 
Amory made it clear, did not take into 
account the [750 or parliamentary re­
muneration for expenses as part of 
Ministerial salaries. 

In reply to a query whether the 
House was to interpret the pre!ient ulary 
l\tructurc a.� being 1ymholic of the trans­
fer of power from the political bead to 
the permanent head of a department, 
the Chancellor remarked: 

It 111 not ee1y to draw a clow an•loCY be1wttn Mlnll1t'l'I 1nd civil lt'f'Vant.1 In 

thll Rtpect. To take one dlatincUon only, there 11 quite • dUfereneoe lD � aecurity ot tenu� between tbe two. t 
He, however, agreed that thero wu 
something in the point and ho would 
take note of it. 

• • • • • 

In reply h> a question. .  from Shri 
Ahdul Salam and others, the Deputy 
Minister of Community Dcvelopnent 
and Co-operation. Shri B. S. Murthy, 
told Lok Sabha on February 18. I 9b0 
that in 8425 panchayal!i in Andhra rra­
desh and 3502 in Rajasthan, rcsponsi­
hility for 1he planning and e1te�u1ion of 
devclopmenl pro,rammes at the village 
level was entrusted 10 r,ancbayats. Aru­
wcrinl.l sur,plcmt>nlariN. the Dcruty 
Minisler informed the Hou� lhat, at the 
block and di,.tricf level!!. committ� or 
other bod.i� had been formed for tbe 
effective operation of the scheme aod 
that the panchayat!i were looking 1f1er 

•In ,tw .. U�ltrdK.;,d��-. ;iwMinit�;;;� ;�-rar of • Drp��mrn1 ·,;_m·C'I {!,<«• • )m , • Muu.1rr af Statr, £\7�0; en \JIIJer SCCTflary or ParUernffltary Secrttuy. {1�00. l'uur mnnhtn uf rl>c G,,...�,,, £� ,pedal ,.iv- : thr Prlmt Minmn and the- Anomcy Grnnel. £10.000 ee,;h · 1hr IAd <Jiell<:,Uur · le>:>:> .. JuJ� at\d £4000 a, S�£krn1f rhc ltullff of Lord,; and the SolidrM-CtMt1l. /.7,· rr•. 
T'b. uppn lalanft of bi.tw, .:i,·il ott,·-. aftn 1hr �anc:t of th< N',<>m�\Jaii•"" uf 1hc C,ilff..,,, Comaintt in April I.«, ba,·c bun •• !oll-
Pr.•11Mn1 S�•ry to Trneury. £",'°"'• P,rnn&n(-nt tS«<in.t; Seut"1•'1 t<• Traour), Sncmdk AA' YIUT f«. M. ,iny of o,�, .. ;·�. \:;r<1ery. D.S.I.R .. Tr:cllwt)· Sohcilnr. Pini ra,tiamc'fltarr C.ounNl 1111d 1':·:nn:,n S!:reiery ,r, 1.<>rJ <:"l•"C•Dor. £�.c:,oo nch; lll'ld Chlr.f Mtdic:al Ol'krr, £,.kiO \'a,MIIII «hff P<h" "' dw S6C'T1II�. l.e,-l anJ 'lr,.>rk, Ort111po Can)· ........ in .� ransc nf 'Y.<QC-· £)"<,C... 7-_, Londo�, ·, J·J· 1960. 
•U.C.. D•l· :,�. 61f,, c �··· 
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the developmental work and part of the 
community development programme. 
Other States, Sbri Murthy added, were 
also doing their best to implement the 
acbeme and in some States panchatats 
were being entrusted with both the re­
sources and the responsibility but that 
it was "too early to think of pancbayats 
askinJ, for more ,P<>wers" as the system 
had just started . 

The Minister of Community Develop­
ment and Cooperation. Shri S. K. Dey, 
intervened to point out that conditions 
varied so widely from State to Stat: 
that it would be very unwise for thr 
Centre to prescribe a common system 
to apply to the whole country. The 
ba11ic principle, he said, was, h<'wcvei. 
common to all the States vii., that there 
11hould be a body at the district or bl<'Ck 
level which should discharge the entire 
�pon11ibility of planning and implement­
ing the community development pro­
gramme<\ and thi!\ body should give the 
panchayats the maximum powers that 
they could exercise on behalf of the 
block samltis. 

• • • • • 

PR1.Y-:F.DURAL � MATTERS 

On February 8. I 960 the Home C1f 
Commons disc::u!l..,cd, on a motion by 
Mr. R. A. Butler. Home Secretary Mld 
Leader t'f the Hou�. the Repent of the 
Select Committee on Procedure of 1959 
and •Pf!roved of �rtain amendments t,1 
the rractice. procedure and 1tant:hr.g llf· 
den of the Home. 

1bc Select Committee (1."ompo,seo of 
Mr. James Stuart. the Chairman and l � 
ochen) had heard t\ ido.nclc from. amon1 

• • 

others, the Speaker, the Chairman of 
Ways and Means. the present and twv 
former Leaders of the House, the Le.Id­
er of the Opposition and the Opposition 
Chief Whip. The Clerk of the House, 
Sir Edward Fellowes, submitted two 
closely argued memoranda whic.b he 
supplemented by further oral evidence 
before the Committee. The Committee 
bad also received various suggestions, 
by written memoranda from some 
Members and others. 

In their Report the Committee made 
a large number of recommendations for 
alterations in the procedure or pra:::tice 
of the House. While a few of the!.C !C­
commendations were straightaway ac­
cepted by the Government, there were 
others which the Government agreed to 
implement only gradually or in a modi­
fied form. and still others with wl:ict, 
they were not in a position to agree at 
all. 

Tho following ure some of the recom­
mendations accC'pted by the Govern­
ment: 

< i) Alterations in the compo1dtlon and 
proct>dure ot Standin,i <;ommittees (with the exception ot the Scottish Committee), u su11Hted by the Select Committee i.l'. thl' distinction between 1he nuC'lPu, ot tht' Committ,� and thl.' added mem­bl'n to bl' abollthf'd: thf' size of a Stand­ins Committee not to be below 20 or 
r:,ccttd 50; the numb,,r to form the 
<1 •orum and render the majority effec­tive for the CI011ure to be eXl)reued H one-third of the m�bl'nhip of the Com­
mitt<'<'-( Para 8) 

<Ii) Rf'quir�f'nt or �ndl."rs to be abollshf'd excPot upon <"•·remo:iial oc"Ca· 
,ion<--.f Para 28). 

Oil) Money rNOlutiona to t,. .. exempted bu•inf'U for thnoe-quartera of an hour 11nd motions to 1Utrr>4"nd Stand ni Order No, I to be mo,'f'd at the m...,ment of intem1otlon ot bu1lnH11 -<P,, :·a IS). 
1 1\·) Numbl'r of Ortt QuestiON atJow­f'd for Nch N•mber DeT day to be rt'd� from th� to tw-(Pan It). 
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(v) Tb• Houae to 1upport Mr. Speaker 
in checkin1 the number and lencth of 
supplementary que,tion&-(Pan 18). 

( vi) Time allowed for a Count &o be 
increased from two to four minu.__ 
(Para �1). 

(vii) Precedence not lo be wnbhcld 
from mallers of priv1le&e provided Uwy 
are railed within 2f boun alter the 1lrst 
opportunity < PreviouaJy I.be matter bad 
to be ratsed on th� i;oml' day)-(Para :l8). 

The Select Committee b� r«tw­
mended that an hour should re oct 
tiidc at the discretion of the Chair for 
brief S-minutc speeches on the oc,asion 
of major debates. This, Mr. BulJer 
pointed out, would not be brougnt about 
by ordinance, decree or standing order, 
but by arrangement between ti,e r.-o 
�ides of the House. 

Another reconunendatioo of the 
Select Conuniucc waii the alLCtalJ,.•o io 
the prevailing practice or automatic pre­
ference to Privy Councillors O\W other 
Members in debates in the House. \\ n,k 
UovcrMlent were in agrcemcat �1L1' 
this, in their view, th.is wu not a mat­
ter to be decided by a vote of lhe H )U� . 
Mr. Sutler a.uwed the Speaker tha& b� 
would have Government on his side if 
he ··occasionally turned the 1'ebou 
blind eye in regard to Privy CoUDcil­
lors. especially in the course of debatc1.·· 

Likew�. Government did not a­
elude the powbmty ol the Finance Bill 
being talcn in Committee (as dutin1u­
isbcd Crom the Commiuce of the Whole 
House), but they preferred to de&i with 
it by 'putting M)Q)ething on the Order 
Paper rather lhan by ,taod,n1 orden 
in the manner 1uggested by the C.:om­
mittce. 

In ordef 10 easurc that queatiom 10 
tbe Prime Mirtistcr are ddin.ite1y reacb­
ed. the Select Committee recommended • 

that such qUctitiona abowd start at 3.U 
P.M. on Tuesdays and lbut"ldaya. Gov­
ernme.ot instead proposed a rather 
different cxperimcnt bavin& in view the 
same effec1, namely, that on cboso day1 
4uestions to the Prime Minister M-gin 
al number 40 instead of numbel' •U. 
This modi.ficd proposal, it was p.:>intcd 
out, wa!i in view of the fears CJ.pr� 
by M>me memben in the put lbat lbry 
would be havinj ICM time to quC5lion 
other Ministers. An amendment seek· 
ing implementation of the Sdecl Coru­
millO!'!i re<:ommcndation waa ultiruate,y 
withdrawn. 

A reoommeodation wbicll aoomed 10 
have much support but wbich. ecoord­
lJll lo GoYWnmenl, praentod .. peat 
diUiculty" and lherdore could not be 
accepted by them was the providina of 
!i.killcd asw.t.anco to private mcmben 
in draf tina their own billa and the 
amendments to public bills. An Oppo­
sition amendment pressiJl& for Jt, wnen 
pul to vote, was nqatived. 

Govenuneot also rcjcctod tho aua· 
aeation for lhe ICttin& up of a 
colonial standing commiuce. In &heir 
view, acceptance of lhe propoaaJ wouJd 
mean 'one of the first instanot.1 o{ club 
between the executive and lcpslativc 
whicli in the wt decade lhey bad tried to 
avoid.' It had alway� been accepted 
that once the executive Govemmcot 
was e.tablished it was their duty IO 
carry out the admin�tration. 

• • • • • 
U... of 

In Ibo Houae o( Com.mom (tJ.K..) oa 
March 2, 1960 Mr. �&e Wia, a 
Labour Member, rote on • point ot 
order 10 draw the Speaker'• atteatioo IO 
a dilcrepancy ia the OfflcilJ Repon of 
a apeecb made by the MinilW of 0.-
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fnu the previous night. The member 
!IUbmiUed: 

On readlnl HaMGrd this mornin1, I 
became aware crf a discrepancy in the 
report of the 11peech, as I recollected it, 
of the Minister of Defence last nicht. I, 
therefore. approached the Ed.itor of 
Ha,uard, who was kind enou1h to write 
to me In the followin1 terms: 

"The ori1:nAI typescript of the mark­
f!d pH1a1e attached read u follow,: 

'It ia clearly known and accepted 
in N.A.T.O. that our new Re1ular 
Forces h11ve an efficiency, qualitv 
and ft&htina power which is worth 
two or thre"' · con!\eript soldiers even 
in the German Forces.' " 

The Editor 111id that this waa altered 
bv the Mlnb,ter's Department to read: 

"Jt I• el,.arly known and a<'eepted in 
N.A.T.0. that our new Reiular Forces 
ha,·r on <'ffki,:,ncv. 011,litv and ftl(htfnl( 
powrr not po�!\f'U"it bv co•'9cri'l)t sold­
lera even In the German Forces.". 
The Jetter to me conclude, by uyln1 

that the relll)onsibillty for allowina an 
alteration re�ts with th�· Official Report. 
The Miniater'g Oe�artment ma,: 1uuest 
altuolions, but :1 u the Editor • rc.,p,m-
1ibility c1.hur to allow th('m or not, and 
thl1 one should not have bt!en allowed. 

Agreeing with the member, the 
Speaker observed: 

1 am afraid that there i1 nothln1 J can 
do l"Xcr.pt ttpolo(ldt' to th,· Housl.' !or an 
error m the 0Uici11I Rt'P<" t. Such a 
chan1t' ahould not, of roul"l!e, havt' been 
allowed. 

l hope that J ahall have \be House with 
me IJ I NY that, by and la-:-p_ the 01i­
Ci41 R�rt renders masnlftcent aervice to 
u1 all, and 1 •� rut' mdred that Ont' 
ftnda that a mi,take hu be.ft made. 

J will 1ivt ln1lTuctlon1 that l.n the 
Bow,d Volumr lhP. word, will be put back 
to what the Mini1ter aald. 

The Minister of Defence (Mr. Harold 
WatkinMln) hiHtenN to offer hia apolo­
gies to the House. uplainin1 the facts 
II under: 

What. I Uunt. happened waa that ahar 
Ill)' spMCb 1-t ntaht ii wa, pc,lntl'd nut • 

to me that somet.binl I · taid-I waa net 
speakin1 from notes. and � the heat of 
debate one ea)'I tbinp--au,>,t be m.1J.. 
understood outside the House. I fully 
accept responsibility tor livinl . .  instruc­
tions that, in the normal editiDI al 
Han,ard. which, I think, the whole HoUM 
understands, if this could be 1uarded 
3jlainst it should bt'. 

The hon. Gentleman the Member for 
Dudley (Mr. WiH) was kind .enouab to 
let me know this momln1 what he pro­
posed to do. J consulted Hansard, and I agree with him that it would have been 
better to have left matters a, they were. 
I told him, and 1 sent a meua1e. to the 
Editor-I do not know whether th11 was 
right or not-that I was only too anxious 
that the matter !!hould be restored in the 
Official Report. 

I do not know quite where the rel!PDn· 
aibility lie11, but perhaps you would allow 
me to say, Sir, that I must accept some 
respomibility. J do not wish the blame 
to lie t-ntircly on the Official Report. ! 
:ipologise for what happened. 

• • • • • 
Lok Sabha: A�ndments to Resoludon 

for appronl of Prodamatlon under 
Art. 356 of the Constitution 
On August 17, l 959 the Minister of 

Home Affairs moved a resolution in 
Lok Sabha seeking approval of the Pro­
clamation in respect of Kerala issued 
by the President under Article 356 of 
the Con,;titution. A member tabled 
two amendments to the resolution. The 
amendments recorded disapproval of the 
Proclamation and '°ught its immediate 
revocation. 

In support of his amendments, the 
member inter alia urged that the power 
of revocation of a Proclamation under 
Article 356(2) was not a discretionary 
power of the Pre5ident, and that as 
such it was open to the HoU5C to call 
upon the Union Ministry, which wu 
responsible to the House. to advise the 
President to revoke the Proclamation. 

Rulint out the amendments u belna 
Mgative and hence inadmiaa'ble, dM 



SpNtu held that it wu 9.ilhin the 
exclusive jurisdiction of the President 
to issue a Proclamation or to revoke 
it and that it had to c.ome up before 
Parliament only when it bad to be 
approved for a period longer than iL'­
normal life of two months. In this 
connection the Speaker drew the at­
tention of the House to the difference in 
the constitutional provisions relating to 
Ordinance� and Prochunations and ob­
served t11at, under Article 123 of the 
Constitution relating to Ordinances. if 
the House feels that an Ordinance 
ought not to be in operation even for 
six weeks. it may have it revoked earlier 
by a resolution but that there is no 
similar provision in respect of Procla­
mation!'-. The Spe11ker added: 

Wh!'"I once a Proclama· ,on is m11dc. lt ahall c,mtlnue for a pnlOd of two months; there i, no que11tion of rcvoc11tion, unll'�» the Pr<·,'dent who ia,ucd thl' Prodam•· tion himaelf revokN it. There 11 no power for thi1 Parllamfflt to do '° . . . . Merely because the Ministera are reapon· ,Ible to thl1 Hou�. we cannot invoke that power undtt the Constitution. 

• • • • • 

Loll Seblaa: Laylaal of Doc-•aem: 
Millllttt'1 Ripes •adn Rale 361 
On November 23, 19S9, durin& the 

discussion on the Andhra Pradesh and 
Madra., (Alteration of Boundaries) Bill. 
a Member (Pandit Thakur Du Dhar· 
gava) requ�tcd that the two memo­
randa on boundary adjustments, submit· 
ted by the Madras and Andhra Pradesh 
Governments and ref� l<J in the 
Pataskar Rcpon. be produced for the 
information of memben. 

When the MiniJler in clw• of 1W 
Bill (Sbri B. N. DaW) submitted that 
the memoranda in question were of a 
confidential nature and that it bcina 
against public interest to produce them, 
he could claim privilege under Ruic 
368 •. the Dcruty Speaker observed: 

So far as priviltoae in public int1r�1t I• concerned, pcrhnp, under Ruic 308, J will not be 1bit to Insist upon lh�lr produt. tion, tf the Minister clallna privlle1e for those document, in public inteiut. 

utter, when clause 3 relating to 
tran�fcr of territories was taken up by 
the House. the member ugain pressed 
for the production of the memoranda. 
Referring 10 Ruic 368 the member con­
tended th111 under the proviso to that 
rule privilege could be claimed only in 
r�pcct of documents which the Minis· 
ter had actually quoted in the Housc. 
and the proviso did not lay do�m M 
general rule under w.bich privilege could 
be claimed by the Min�lcr ('OnccrneJ 
in re,.pcct of anv document,. The De· 
pu&y Speaker ruled: 

P1111d1: Th11ku, Du Bhua•v• dalmt-d thnt und<·r Rulu 3118 a Mlnbte-r C'Outd claim prlvilc1,_. and :la)' that I dc,cument could not k produced a" h• had quoled from it. Ht> intc-rpr"ted that rule to th• «-ffl"<'t that a M1n1,tr.r could f'laim r,rtvl• Je•e from rnakin11 a document pub >l' In caw ht' quoted from It and If a Mftnt.r or thl' Hou� a,kPd )ltm to produce It. SuppoM' he dOf'• not quolf., from that It all and a dmiand 11 m� that th• docv· m..nt 1hould b(• p:-odured. then. J think 
the.Tl' i1 •rcal.A!r 1rou?,d for 1h• Ml.nl•t« 1f hf. da1m1 prh·d••� In thl# ca1o11. 1ond lhr C:hairm•n or th(' Prf'tidln• ()fl\Nr nnnM interfett 

• • • 
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Lok Sablle: RderMCe ol Fbondal BUI 
to lolDt Coauallaee 

On Mtrch 31 ,  1960 the Minister of 
Home Affairs, Sbri G. B. Pant, moved 
the following motion: 

Thal the flnt proviso to Rule 74° of 
the Ruin ot Procedure and Conduct of 
tiuai.ne11 In Lok Sabha in its application 
to the motion for reference ot the Bom­
bay Rcor1llllisation Bill, UHIO to a J omt 
Committee of the Houses be suspended. 

A Member raised a point of order 
that the adoption of the above motion 
would amount to suspension of Article 
I 09 of the Cobstitution which prescrib­
ed a definite procedure for the passage 
of a Money Bill. 

The Minister o( Home Affairs ex­
plained that the Bombay Reorganisation 
Bill did not contain exclusively the pro­
viliions enumerated in sub-clauses (a) 
to (() of clause (I) of Article 1 10 of 
the Constitution and as such it was not 
a Money Bill. The only purpose for 
suspending the first proviso to Rule 74 
waii to expedite the pas.,age of the Bill 
by referring it to a Joint Committee of 
both Housc!i of Parliament. 

Agreeing with the contention of the 
Home Minister, the Speaker observed 
that two sets of Bills arc contemplated 
under the Constitution--one. a Money 
Bill, under article 1 10, which contains 
only provisions rebuing to matter.; spc­
citicd under cl. ( l ) of that Article, as for 
uamplc. an Income-tax Bill; and the 
other. the Financial Bill (provided for 
in Art. 1 17 of the Constitution). which 

has other provisions also. So far as a 
.financial Bill is concerned, the . other 
House has jurisdiction 'to amend, alter, 
to pas.s or not to � it.' As for the 
Bill under consideration, the Speaker 
ruled that although cl. 64 thereof refer­
red to matters specified in sub-clauses 
(a) to (f) of Art. 1 10, inasmuch as there 
were other clauses also, it was a Finan­
cial Bill, and that since the other House 
could also appoint a Select Committee 
of their own on such a Bill, all that was 
!>ought to be done by having a Joint 
Committee of both the Houses was only 
an attempt to save time. 

• • • 
Lok Sabha: Convention reprdlnl 

Quorum 
On March 22, 1960 the House was 

scheduled to sit till 6·30 P.M. After the 
Quc�tion Hour when the discussion on 
the Demands for Grants in respect of 
the Ministry of Food and Agriculture 
was resumed, some Members submitted 
that more time should be allotted to the 
discussion of those Demands and that 
for that purpose, if necessary, they were 
prepared to sit till 7 P.M. Thercopon 
some Members expressed difficulties 
about the continuance of quorum after 
S P.M. In this connection the Speaker 
observed: 

My attention haa been drawn to a pro­
vision m thr Standin« Orders of the , Central L<•,:islative All�cmbly. There i1 
the followin1 provisiont there: 

'.\djournmcn, for failure of a quorum: 
tr the President on a count bein& 

�mandcd by a Member at any time dur-
•T'h< rekYant f'()nion. nf'the Rul� rue! a, unJer :- . 
74. '\ll,'hcn I om i1 intrud!M:fd, or on tome 111h•N1llfftl · ; .u,on. tht ffletnMt ift chattt may 111ab one af !M follOWln& rnauona In rcsud 10 h" Bill. name1, · .. 

. . .  
(iii) that It be rt'fcltt\1 10 I Joint C<lmm.mtt e>f ,t-� Hnutet with tht' cf'nC\Jrrt'nct' c,f !ht' C.N:r.cil: rr . ' '  . . .  ' . . . . . . .  · · · · · · · · · · . . . .  , . . . . . . . . . . . . . .  . . . . .  · · · · ·  . . . . . . . . . . . . . . . . . . . . . . f'""'.idc-d th.i nc, 1uc.h motinn • ii �(,med tn III dauar {iii ; lhall ht' made wid1 rderc-oce to • Bill nuluna rrovt,mn Ce>r any <>f the mant'n ,r-,ciflt"d in 1ub-d1usn (a) '"' (f) of Oeuw (1) et . Anicle 110 of the Conadtuc;..'111 : · 1 

tS,0. ,, of dw Srandane Orden of the l.catllarive AUQINy, 1910 . • 



Somt l'orliamtntary A etivitits at a Gl.a�t 
in, the llleetin1 ascertains that twenty­
ftve lfembers (It is now 50 Members 
h�) 11re not present, he shall adjourn 
the AlsemblY. till the next day, on 
which It OC'dinarily sits: 
There is allC' a proviso which Is im­

portant : 
'Provided that no demand tor a 

count to ascertain the presence of 
quorum �hall be made -.·ithin one hour 
of any prcviou� count.' 
We have adopted one com•entlon that 

during the lunch interval nobody will 
demand quorum. providf'd of course the 
discussion ,roes on. but notl':int is brou1ht 
up for votlnc For \'otlnf. quorum is 
necessary. 

Similarlv. if the House atrN'!, within 
one hour ·of a count havini? b<-cn tak1m. 
we ,hall not a,k for qunrum. l"Xc1•ot when 
11 divi�lon has to be tnken: in whlch caae 
!herf' mwit be quorum. Th:.t would 
mt'ltn, if one,, a count is takf'n, within 
""" hour fnm that . On<.'C llltllin a coun· 
'.·h:111 n,,t b1'. tak,•n. 

When a Member submitted that the 
�nnvcntion would J!O a1ain!\t the provi­
�sion'i of Article JOO• of the Constitu­
tion. the Speaker omervcd: 

Thl' pr11ctict' du�in" lunch int .. rval ha, 
bl·1·11 adnpted so Joni notwith1tandlnr 
OH: f:trt that thcr,i i� a provbion a1alntt 
,t in '.ht> Cnnstit11tlw1 It th�t i� r1jl'ht. thi, 
:� :11,o ril(h:. Tf th«t i. wron,11. b,,th w1?t 
h,, ""r'>n/l. C,1!'1 \' 1•nt•,,n, Ort• ;,Jw11�•9 r•th 
hli!,hN:I nolwith,•andi'll the law. n,,.rf' 
i� nn nN"i tor II con\'rntion It th" Jaw 
:t,t·lf works �at,shr.tflrllv. J..ay,· <'annot 
l>t' ch1m11N:1 l'Vl'ry mlnui<.·. but humrm 
11ractil'e llot-, on d1Dn,rlnr to �11i• d1:uui­
in1t timec, I um not lntrodurlnc the 
prnrliC'r R� 11 rul\• now Tt 11,•il) devf'lop 
u• :i r.nnv<'nl.;on n• WI' riro1t•·I'!!� J,,.1 u 
und,•rst.a!'>d lh.1! it Wf' t'lth•n,t the time. 
durinr the ext.-•nd'"<f time. no quorum 
wil! br. dr.mandP.d. <·ll'r.Pl>I wh,.,... ii la 
propotN! to t•ke a dlvl�ion IA It � 
the Ct'fll'rol under\landh,,r 

• • • • • 
•Anid<' toe· !)' & (4 • rnJ •• foll,.•· • 

1.ok Sabha: Role of die Pr1 ldlq (Ml. 
cer of die H011911 • dlltllllalllled frolll 
t11at or 111e Prelldllta Ollar 1a • 
Court 

On November 23, 1959, speakina on 
clause 3 of the Andhra Pradesh and 
Madras (Alteration of Boundaries) Bill, 
when u Member sought to rroduce cer­
tain maps for the perusal o the Chair, 
the Deputy Speaker observed that 
while it might be appropriate in a 
'-'ourt. it was not so in the House as the 
Presidin1t Officer was in a different posi­
tion. The Deputy Speaker explained It 
further as follows: 

There ls thi1 dUTerenr.c that the!' Preald· 
inlf Offl,·t• r tht•r,, hu tu arri\'f' at Ii d,•d­
�io:1 nnd Jlvl' 11 Jud,menl In thr Court: 
P\t•r,: l hav«' not to atv,i a Judamcnl I 
h:,v,, oulv to pronounre •ht' judlfmt>nl 
or tlw Houtlf', whatt"ver bl! th<' decision 
tak,:n by the Ml.'ffl�ra. 

When the Member rres!led the p.>lnt 
again, the Deputy Speaker remarked: 

Sitlinlf h1•re, J 11hould not cmtru,t my-
1elf with tho� documt>ntA and othf.'r 
thine�. t differcntlatf'd mv po•ltlon from 
that of th,. Pr..-1ldin1 Offlrm- ot II Court 
:ind ,aid th11t thb would b,. no job of the 
Pr1-sidlna Offll'r.r hert' u hr wu only to 
Ji,t<'n. r•· ,cul11lfo th<· d1•!:,,,11· 11nd th,•n prn-
11nunr«- tht" decl�ion C1f the Tfou1e. 

• 
Muon l.ccw.the A._.bty: Sto.- of 

d_....ioe oa Reportw of Pablk Sff. 
"k" Commhllloe 

lJelore diJiC�1ion of 1he Report11 on 
the working of the Puhlic Service Com· 
mi,sion for 1he yean 1954 to 1957 wa• 
1:1ken up in the My1<>re Legislative A1,-

: f: Until Parltuncnt by law otb«waM r,rov...StL thr. .;� .. ,�m 1v ,,,nawutr • mrNlflf "' .,,i,,n Jli,v,,r • · I  
P�1 .t>all bc anc-ttnth of the total nwn�-c, ,,( r.><m? er• ,1 1hc livuu 

'.4, rr III an)· timr dwir11 • mtt1int of •  u,�.,..,. •hr.,, ,,,. ,:u»1'0m, rt ,liall t.c 1J,c Ju•>· vt ,tic (1i,wa,.,, 
"" Speaker. o, � ec:rm, • ,uct,, rlthn rv .J10\u11 , ;  , H,,i,•.< ,,, ,.,  •• ..,,pcr..i lhf mC'l'UIJt "nttl tlt«t " ·�-

"· l .  J 
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&embty on December 21, 1959, the 
Speaker, explaining the permissible 
limits of dilcussion on auch reporta. 
oblerYod: 

On • n1&1nber of occulon1 In the iiut. 
the quettlon ha1 been railed u to bow 
far memben can refer to the Public Ser­
\'lce Commllllon either In debate or du,·­
ln1 queatlon hour. l hope what I will 
11y wlll Mt at l'flt all doubtl on thll 
point. 

I would refer at the outlet to the pro­
vl1lon1 of the Con1tltutlon relatlnl to the 
Public Service Commiuion. Relevant 
Articles are the 10Jlowln1: 3UI relatea to 
the appointment of the Chairman and 
other mffltber, of the Commlulon by the 
Governor of the State; 317 make• provision 
for 1u1oen1iun and removal of members; 
318 refer, to re1ulatlon a, to condition, 
of 1ervke of member, and staff of the 
Commission; 320 •eta out the funrtlon1 of. 
the Comml!llllon and the need to consult 
the Commi1111lon on matters �pecifled 
therein and for l'ml)owl'rlna the Governor 
to make re1ulation11 �l)('rlfylna the mat. 
teu In which either 11r.ncr11llv or in any 
partlNlar ela" of cu� or In anv par­
ticular clrcum�t11nc,.s it Ahall not be ne­
ceua� for a PubH1· Ser-virr. Comml111ion 
to be con1ul1t•d. Artie:)(' 323 rcquirl's that 
the St11t1• Commi,�ion �hould prr,f'nt 
annually to thl' Oovemor • report of the 
work ctonr anct th1• C'iovt'rnor h·1� on rt-· 
rrlr,t nr �wh r"J>nrt to raus(· a l'opy 
thnror to b1, l11icl bc•fort• !ht' l,<'V.i•l'llurr 
to111·1h"r w'th o mrmorl\ndum t'XOIAlninl 
'" rr .. fw<'h thr <'ll11i,, wh1•rc thr 11d\'icc or 
th•· Cnmml�1!nn wu not ac-reptcd 

I would partirularlv invite attention to 
Arll<'lt' 317 undrr ,-.·hich a ml'mber of 
the Publir Servi« CommlMlon can only 
bt> rnmovrtl fr,tm offk\' { cxccr,t In ccrt11in 
t"ll•t'• ,iw,·lnd in utklr 317(3) l b\' 1111 
o•drr or 1hr Pr.-,,dcnt On the iround or 
m1;,bfoh11,•1our llftt-r th..- SuprC'me Court 
hu on .n<1t1lrv rt>portt'd that 1uch a 
Mt'mb.-r n•1ttht to be rrmovf.'CI on 1uch 
1round w,. have providf'd In our nilN, 
1•i• .. �NI (\·), that a �brr whll• !lJ)«'all­
in1 11hall ""' rrft� 11pon th� t'Onduct or 
t)t'rllon� In hlJh authorit\' un ll!'lla th• di1-
cu�.•i<,n i• be-.-d on • su�tsm\.lvc, motion 
"ru,·n In PtllPl�r tcrm1 Th•· expl111atloo 
to thk •i.:h,rule ,..•d• •• folio.,., 

"UtC' wonb ')Mn,xu In h11h authoritv· 
mftft CH"non, 1''h� CU\d�t can onl,· 
be dlK'\IM4d on a 1ubstan\lVC' motion 
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drawn in proper term• W\der the Coll· 
atituUon or auch other pe1'IODI whole 
CGnduct in the opinion of the Speaker 
abowd be dac\1Ued on a aubltantin 
motion drawn up in terma to be ap· 
proved by him". 
A reac:Un1 of these articles and ou.r rule£ 

therefore makes it clear that cri(iciam of 
1u11e1tlon1 or decisions of the Com­
mission will not be relevant because the 
Commission is a constitutional authority. 

In Rajya Sabha when the consideration 
of the U.P.S.C. Report, was before that 
Houae. it was clearly ruled on December 
22, 19M as follows: 

"Any debate in Parliament may 
riahtly include criticism of Government 
for any acts or omi1mons in the exer­
cuie of the powers and dutie1 apecitled 
above (that is, in the several Artlcle1 
of the Constitution) ,  and will certamly 
be relevant. : . .  Any criticism of the 
suggestions or decision• of the Com• 
mission will not be relevant because it 
is a constitutional authority. I hope 
the Members will bear that in mind. 
You can l.'ritici11e the Government.'' 

Elaborating thi$ point further, the Chair 
obsl·n·ed: 

·'Under tht! Articlt.>S that I have 
quoted the powers of the Government 
and the Commission are defined. Any 
action of the Go\'ernment in not 1m. 
plementin1 or acceptin1 the recom­
mcndat;ons or the Commbsion is open 
for t'riticism. But criticiam of the re­
commendation, macle by the Commis­
sion or the nc: . ms of the Commission or 
of particular m,:mber� of the Commi1-
sion will not b� relevant." 

When member.: a1ree-d that there abould 
be no criticism of the memben of the 
Commiuion but wanted to know why o:ritlcl1m of the Commwlon u such 
would not be In ordn, the Chair a1ain 
said tha· since the Comm,�sion was • 
conslltutionol outhor,ty and the Consti­
tution alto pn.-scribc1 the proc:-edurc by 
which member, can lK' rt'moved there 
could not be cr:ticism in resl)fd of •lther 
o Member or the Commi.slon a, • 'lll'bolC'. 

Thu b alll(.I ,n ac:rordaJKt, with thC' 
normal parliam�ntar)· prartk-.: that It i• 
tlM Minllterw who •� resPQn1dble to thC' 
Howe and are 1ub)ttt to criticlfln which 
they will bl, i.n a pc)Slllon to meet beceu.. 
1h .. )· are in the HoUH. Other authorities 
who an not in ?he Rouw cannoc � 
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themaelves � particularly in the cue 
of a constitutional authority where the 
Constitution iue.lf prescribe, the mode 
for thel.l' removal. auch critici.am would 
be out of order. Criticism, if any, can 
only be directed acairut the Ministera. 

Tile position ia the same in other Le&it· 
latures also. I, therefore, request Hon'ble 
Members to confine thezmelves in their 
debate to the limits I have indicated 
aboYe. 

• • • • • 
COMMITTEES AT WORK 

Joiat Committee oa ()Ike. of Proia 
Under Art. 102 of the Constitution, 

a person is disqualified from being ch� 
sen, as, or from being, a member of 
eilher House of Parliament if he boldl 
an office of profit under the O>vemmcnt 
of India or of a State, olher lhan an 
office declared by Parliament by law as 
not so disqualifying. The Parliament 
(Prevention of Disqualification) Acts of 
J 950 and 195 I and the Prevention of 
Disqualification (Parliament and Pan 
'C' State Legislatures) Act of 1954 
provided for prevention of disqualifica­
tion in certain ca.�. These enact­
menL._, however, were not comprd,cn­
�ive. On August 21 ,  1954, therefore, 
the Speaker, in consultation with the 
Chairman of Rajya Sabha. apf:)Ointed a 
'Committee on Offices of Profit' to study 
the question of 'offices of profit and 
disqualification of members' in its vui· 
ous upectl. 

The Committee made two important 
RCOmmendations, vi:.. ( 1 )  that a com­
prehcn..,ivc Bill with .chedule� of di�­
qualifying and non-disqualifying offices 
be brought forward and (2) a ,tanding 
committee be constituted to undertake 
the work of continuous scrutiny in res­
pect ot offica of pruftt. 

Jo 1957 the Parliament (Prevention 
of Disqualification) Bill WU . introduced 
in Parliament. Tbe Joint Commincc oa 
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the Bill reiterated tbe rooornWDdaiiml 
of the earlier Committee on Oltica of 
Prolit for a standin& commiuec OD 
ollicc:s of profit. The Bill became law 
on Aprl.l 4, l 959 and, oa a motion 
adoptcu by Lok Sabha on Auaust 3, 
19�� and concurred in by Rajya Sabu 
on August 31, 1959, a Joint Commit· 
tee on Offices of Profit, for tbo duratioo 
of the Second Lok Sabha, was comtitul · 
ed. 

The Committee conusts of 15 mom· 
bcrs, 10 from Lok Sabha and 5 from 
Rajya Sabha, with Sbri C. R. Pattabbi 
Raman as the Chairman. lbc t.enDI 
of reference of the Committee are: 

(i) to examine the compoal&iGD uAI charac&er of all uaun, •c,ca. mllltta' lolher I.ban Ulo&e u• 
anuned b,Y tbe Joinl Commlltae to wnach the ParU&ment (!'re· 
venUon of DillquaWlcaUoo) BW. IY57 WH referr�J and au 'c11m· 
ffllllNIII' thal IDll.Y bUMtls N 
con11Jtul.ed, mcmberahlp of •bicb IDll.Y diaqu.allf.Y a penon, for IN• ma ch0'4!n u and for betna, a 
member of either Houae of Yar­bament undt'r art.Kle 102 of Ule 
Conatnuuon; 

(ii) lo recommend in relaUon to UM ·comauuew• eumined bJ il W'bat omc. lhould diaquallfJ and wbat orft- ahouJd not daaqu.alil)'; 
<111> to ,cruUniN from Ume to UIDe uu, Schedule lo Uae Parliameat 

t t'nVfflllon of DyquaWlcaUOD} Ad, 11168 and t.o Nlt'OIIUDmd aa, am-Clmenta J.n � uMI a..dule, 
wheuvr b7 way ol a44a� 
OIIUIIIOl'I or o\benrlle; 

The <. ·ommittcc met tor tbo 6nt time 
on �ember 7, 1959 and after Ill 
1o1ttinp prmenlCd ita Fine Report oa 
February :u,, I CJ60. 

Betidel listin& cenaia d · ualifyiaa 
and non-diaquahfyia1 olka,'d: Can· 
dtittee recommended: 

( i I \hat lt ii Ml\hff poeelble Dot 
1'9HONMe lo 4'JrpeCl llaaben fll 
Parliuntnl ID keep &CIGOWIII -, 



all lllllllhy,• .pmllt. .IDeWTed b)' I 

t.bea and to JUbmit bill, in ra• 
pect of tra;1ellin1 and convey. 
an� allowances and that submls-
1100 of1 11tach accouau 1hould not 
be in1i1tea on; and 

(U) t.bat 1n order. to obvla&e tbe · 
dln&er of Member, of Parlia­
menl ln6imn, duquallftcaUon, 
Oo.-emni..t lheuld lllue innruc­
uaaa to· •II the pablic undertak• 

inp wttett\ef· full)"· or pa� 
crimed· by· them to provide· in 
their rules that ·� ot·Pu­
liament senrurr on- them shall 
not be entitled to any sam of 
tm,ney other .. than compensatory 
allowance as defined in section 
2(a} or the Ptrliament (Preven­
tion of Disqualilcalion) Act, 1969; 
and· that· the rules relalint to 
non-statutory bodfes framed by 
Government should also be 11.nii­
larly amended. 

Tke· �cuUar �II of ,ilencing the u­
,-.,,._ of an opinion u1 that It ii robflf\\g 
tlN lnnnan race; po.,trritt, a.a weR a, tM 
ead'illiJ gmeraticm; tho,e wlto di.,.ent· 
from tbt' opinwn. ,till TG<>rc than tho,e 
who hold it. If the opifffl)ft' � right. thtl/ 
G\09' deprh,ed of the �ldl!CV of er­
chofl§"lg rrror for trul ; ii \ffOI\Q . t� 
loH, wllat i, al!"o.,f a, greet a. bme.ht. the 
cleattr perct'pllon and lfWlier impration 
of truth. produced b1,1 it, co� wUJa 
lff'Or. 

-Jome STUAIIT"Mlu. Df 
On Libfffv, 



Ilecisions from 1the Chair 

Expu.nctioa 
When ,portions from a Member's 

speech .are expunged under I.he orders of 
the �pcaker, the Member concemc<l 
should ·be informed of I.he CApunction. 

[L.S. Deb. ( II) 21. 12. l 959 l 

Obituary ·Refllrmce 
Except in exceptional cases obituary 

reference in respect of pcri<>ns who arc 
not members or ex-members of I.he 
ffg&.iie should be avoided. 

[L.S. Deb. (II) 22.2.1960] 

RJpt of Rq,ly 
A .Mombcr ,noving. a .wuuon (or cir· 

�ulation of .a Bill or for its . r-�c to 
Cornmitte:c. by way of -iD>Olldwcat h' 
the motion for consideration of the Bill. 
has no right of reply. 

[L.S. ·Deb. (II) 23. I J . 19,9] 
5-p ID ADIi of ·Mal'-' 

Suif)CJlSion of a MCD1bcr moiczy .b) 
lak.ing the sen.c of the Howe . .  wilhuut 
u formal 0101.l(,n .in that behalf, ,is DOI 
regular. 

[LS. Deb. ,(11) 9.l. 1960] 



Answers to Enquiries on Parliamentary 
Procedure and Practice 

Eamludoa by die Pablk Accoanu 
Committee of the Accoam of 
Pmate Coacm11 
Q. Whether the Public Accounts 

Committee is competent to examine the 
accounL,; and undcnakc on-the-spot 
study of private concerns in which Gov­
ernment do not hold majority shares and 
the accounts of which arc not laid before 
the Legislature concerned? What steps 
are taken to ensure that the interests of 
the Government concerned in the.c;c con­
cerns arc protected? 

A. When majodty shares in a private 
concern arc not held by the Govern­
ment, the concern is not a Government 
Company within the meaning of Section 
617 of the Companies Act, 1956 and 
the accounl'i etc. of the conc�rn arc not 
laid before the l.cgi5lature concerned. 
lo such cue.'i, the Public Accounts Com-

mittcc is not competent to examine these 
Accounts directly. The Public Accounts 
Committee at the Centre examines the 
Accounts and undertakes on-the-spot 
study visits of only those undertakings 
in which the Government of India hold 
the entire or the majority shares and the 
accounts of which arc laid before the 
House. 

As regards watching the intcre'.'lt'i of 
Government for the share capital invest• 
eJ in such concerns. the Committee may, 
during the course of the examination of 
the Appropriation Accounts relating to 
that Department, discuss these matters 
with the represent:1tivcs of the Depart­
ment concerned. and also call upon the 
Department to produce the Balance 
Sheets. etc. of these concerns and supply 
information on any points arising there­
from which might affect the interesl'I of 
the Government. 



Constitutional Development<; 

TIie COllldtatioa (Elpda Alllftldmeal) 
BUI, 1959 

Under Article 334 of the Indian Con­
s�itution. as it originally stood, the pro­
vrsions in the Constitution relating to 
the reservation of seats for the Scheduled 
Castes and Scheduled Tribes and repre­
sentation of the Anglo-Indian com­
mun:ty in the Lok Sabha and the Legis­
lative Assemblies in the States were to be 
operative for a period of ten years from 
the commencement of the Constitution. 
This period was due to expire on 
January 26, 1960. 

Despite considerable improvement in 
the conditions of the Scheduled Castes 
and Scheduled Tribes and. to some 
extent. of the Anglo-Indian community 
also, their basic condition had not 
changed and, in the words of the Horne 
Minister. Government had hcen able to 
touch only "a frinJe of the question". 
The Constitution (Eighth Amendment) 
Bill wu, thercf ore, brought forward to 
continue for a further period of ten 
ycan the provisions reiardini �rva­
tion In favour of the Scheduled Ca�tcs 
and Scheduled Tribes and the AnJJo. 
Indian community. Oawe 3 of the Bill 
accordlng1y proposed substitution � the 
words ""twenty yean" for the word, - -- -· ....... ,._, . . -.. ..... - -· "· ·� - .... 

"ten years" in Article 334 of the Con­
stitution. 

An amendment to Article '.\3'.\ wtt., 
also proposed at the same time. This 
Article left it to the Governor of a Stale 
to nominate to the Stale As�embly sucll 
number of members of the Anslo-lndian 
community as he considered appropriate. 
if he was of the opinion that there was 
not adequate representation for the com­
munity in the A!.Sembly. Cl:1u-.e 2 or 
the amending Bill ,;ought 10 amend the 
Article to the effect th:11 the Governor 
may 

'nominate, in the ca.'iC of the State 
of West Bengal, not more than two 
members, and, in the ca� or any 
other State. one memebcr. nr the 
community to lhc Ancmhly.' 

This clau.�. however. foiled to obc11in 
the special majority required in lhc ca� 
of Con�tirution Amendment nm�• when 
ii wu put to vole in lhe Lok Sabha. 

The Constitution <P.iihth Amt"fld­
menr) Bill. a.c amended hy the deletion 
of clau,;c 2. wa� r,aAv.d hv the t ole �ahha 
on December I .  1959 · and hy RaJv11 
Sabha on December 7. 19�9 Jr receiv­
ed lhe Prc1idcn1·, aisenl on Janu11ry 6. 
1960 and became the ('on,otitullon 
<Ei,tlth Amendment ) Act. 19�9. 

•Undtt RuJ.- H c nf thl' RulN nf Pr�tt cl I ..... Ciahha. In ,.,,, ea� nf lllfl• emrtw1inr th c ....... lf.,. 
ti<wl. ach d- of 1h.- Rm ,hoaJd � "'" io '""" ...,._,..,",.. and ril ,� ,..,, of thr hffl <lf'lh- II It it r,.-.d 
In- lhf' •l'«iel �� �flr.d hi A,.ic:Jr. lM of 1hf' C:on.rN111j/,ft ,., .• In· • malotilt t,f 1hr t"'lal n,f'n,l�1•hfr 
cl lfw ff"'-_. by I mainfio nf nnt i- rhan rwo thlnh Bf lhnw rt- end Wlfina. 

11w �ult of' tbl' d"*"" in thio cac' w• A,ee a,1 ; N�• H. The flltft fo, I� A,,.-.. th�h "'""" 
Cfaan two thndl of th.. ...a.ea �. dlJ ani �•inlta ..... nnr,. ol thf' rnral -t.r,.hlr ot ,t,,, ff._ llfld th• 
..._ � clid llOI •atld rim old•" 11W (.- L� Ott. (II), 1-u-19)9, c n�9J ,, 



Editt,rial -Note 

We arrive with this ill!IUC on the 
threshold of the sixth year of our pub­
lication, having completed five years of, 
what we hope, useful service. 

We begin this issue with the repro­
duction of the inaugural addre11s by 
Shri M. Ananlhasayanam Ayyangar, 
Speaker, Lok Sabha, at the Conference 
of Presiding Officers held at Hyderabad 
early this year. Such addre!lscs provide 
usually the occasion for a review of the 
problems of democracy and the proce­
duru I developments in Parliament and 
elsewhere in the country. 

Shri Shakdhcr has given a graphic 
account or the detail,; of procedure con­
nected with the recent election of Sir 
Harry Hylton-Foster to the office of the 
Speaker of the House of Commons. 

Shri Belilvadi's article on the House 
or Lordi. attempts a study of the distinc­
tive c.:haractcristics of the House of 
I .ords. There arc many pcculiaritic!'. of 
Jetail �on1:erniog the House of Lords 
and its procedure which arc not usually 
so well lr..nown. Shri Bclavadi's article 
will therefore be r.ad with intcror.t by 
all tho� wh,1 arr inteu:�tc:J in the func­
tioning of the Jfou.-.c of Lord.-. in the 
U.K. 

The third article on pertiamentary 
contn,1 of statutory bodies in India is 
most topical II it do.ab. with the different 

types of statutory booi� in ,the -'°'!Dtly, 
the auditing and financial arrangements 
applicable to each of them and the 
methods available to Parliament for 
ensuring effective control. 

The regular features covering the pro­
cedural matters and other ·parliamentary 
activities in the Indian Legislatures and 
ebewhere appear as usual and, · we 
believe. would be read with interest. 
Commencing from this wuc, ·the section 
"Privileges Issues" has been dropped in 
view of the comprchonaive e<>veflle 
given to privilege matters in our and 
foreign legislatures in enother of our 
publications, the Prfri/egeJ Digest, 
brought out regularly on a quanerly 
basis. 

·n1e compilation of Appendices. which 
give stati�tical information about the 
State Legislatures, has been made possi­
ble largely by the courtesy of the State 
Lcgi!ilature Secretariats, whose kind co­
operation in all ways is gratefully 
acknowledged. 

In the end we once again remind our 
rcadcrs that all helpful 111&ge11ions in 
mating the Journal m<We iaformatiYe 
and attractive would be pLefully eMcr­
taine<l. We would also welcome anidea 
k,r the Journal on any Mped al pettia­
ma,tary procedure or subjects of 
interest t� J>:llrli�mentarians and parlia­
aacatary an,tatUIJOn5. 
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APPBNDD D 

Lui of Billi'°'"' by r/w Hou,11 of P11rlu,,u,u IINI as1mred"' by r/w Pm�"'' '"""I 1/w ,mNI u, M· .. 
31n D'"""'-r, 19,9 

------------------ ------ - ·�-··----------
Serial 
No. 

Title ofBW 

2 

I The Pharm1cy (Amendmau) BW, 19,B 
:a The Imernational Monetuy Fund IJld Dant (Amrn.dlnent) Bill, 1959 
3 The State Bank of India (Amendment) Bill, 19,9 
4 The Kerala LOcal AuthOrftfa Law; (Amendment) BW, 1959 
5 The Road Tranapon Corporation (Amendment) Bill, 1959 
6 The Public Wakfa (Eztensioo of Limit1tioa) Bill, 1959. 

7 The Wakf(Amc:Dd.mau) Bill, 1959 . 

., .... ,,, .•.•.. ,,, ...... ,,,, .,....,,. . .,..,,, 
1-,.1,,, 
1-,.1,,, 

8 The Employment Eschao,a (Compulsory Notification of Vecancia) Bill, 19'9 1-9-19'9 
9 The IndJan Electricity (Amendment) em, 19,8 . ,-,.1,,, 

10 The Bankina Companie. {Ammdmau) Bm, 1959 ,-,.1p'9 

1 1  The Appr<>priltJOD (No. 4) em, 1959 ...,.19,. 

u The Appropriation (No. ,> Bill. 1959. 
13 The Appropnadon (No. 6) Blll, 1959. 
14 The Ce.atral Ezciae IIDd Slit (Amc:Dd.mem) Bill, 1959 
15 The Stare Bant orIDdia (Subudiary Ba.ob) Bill, 1959. 
16 The Kenia Appropriation Bill. 1959 
17 The Appropriadoa (No. 7) 801. 1959 
11  The Criminal Law (Amendmenr) em, 1959 
19 The TranDC'Ol'e-Cochln Vehlcla Taulion (Aamdmen1 and VlllidaliOa) 8111, 

1959. 
JO The Oil IIDd Nanual G• Commilal<m Bill, 1959 
:a I The Public Debc (AmUM!mcnt) BW, 1959 · 
u The Goffrnmcn, Spjnp Banb (Amendmclll) BiU, 1959 
:a3 The Goftmmem Sntnp Ccn*9res Bill, 1959 . 
34 The Raiaathan IJld MadhJI Pradah (TnAlfa- of Tcrrilorin) Bill, lfjf, 
:a5 The Mncdlaneoua Pcnoa.al La,n(Eat-1<,n) Bill, 19" 
:a6 The Sa.'W'itia Cocuncu (RqwaliOG) A,mcDdmclll Bu.I. i,sl ____________________ . . -.. ------ -· 

51 

1-,.1,,, 
....I,,. 
..,..,,. 

10-,-1,,, . . .,.,,,, 
1,-,.1,,. 
U-9-lfjf 

11-9-19'9 

. . .,..,,, 
11"9-lf,t 
11-9-1,,, 

11+1,,, 
11+1"' 

4-U·I"' 
1-U•l.,f 
.-�·- ··-·----· 
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I 

af The Kerala St•e Lepllt\lre (Dele11tion o( P<>wen) Bill, 1959 
al The Haj Commintt BOI, 1959 . 

a, The lndl• Penal Code (Amendment) Bill, 1959 

JO The Kerala Appropriation (No. 2) Bill, 1959 

31 The Affllt Bill. 19511 

,a Tb.c.\pPfopriallon (No. 8) BW, 1959 
33 Tht Andhra Pradeah and Madru (Alteration ofBounderics) Bill, 1959 . 

34 The Indian Statlnical hmltuu Bill, 1959 . 

,s The Supr,(Special Escilc DutJ) Bill, 1959 

36 The Mineral Olli (Additional Duties of Escite and Customs) Bill, 1959 . 

37 Tbe ladlan Tmff(Amcndment) Bill, 1959. 

31 The Married Womm', Pr<>rcrty (Bstensk>n) Bill, 1959. 

39 Tht Mm (Amendtne.nt) Bill, 1959 . 

17-12-1959 

17-12-1959 

, 17-12-1959 

, 18-12-1959 

23-12-1959 

23-12-1959 

2.4-12-1959 
2.4-12-1959 
2.4-12-1959 

24-12-1959 
2.4-12-1959 

24-12-1959 

27-12-1959 



APPENDIX m 
List of Bill, pa,,ed by th, Stat, �urt1 d11rin1 tht p,rioil ISi July '" 3111 D«ntllff, 19,t. 

Admlucradoa 
,hdhro Prod,sJ, 

1. The Hyderabad District Municipalities (Andhra Pradeah Amendmcm) Blll, 19:59, 
l. The Andhra Pradesh Civil Services (Disciplinar)' Proc�dlnp) BUI, 1959. 
3. The Revenue Minister's Orden (Validation) Bill, 1959. 
4. The Andhra Pradesh Societies Reptrltion (ValidMion) Bill. 1959 . 
.5, The Andhra Pradesh Panchayat Samithis and ZUia Pariahada DW, 19.59. 

Bihor 

1. The Bihar Maintenance of Public Order (Amendment) Bill, 19'9· 
l. The Bihar Shops and Establishments (Amendment) BW, 1959. 
3, The Socletiea Reaistration (Bihar Amendment) Dill, 19511. 

Bo1nboy 

1. The Bomblly Revenue Jurisdiction (Extenaio11 and Amendment) Bill, 1959-
l. The Bombay Local Boards Lawt (Second Amendment) Bill, 19�9. 
3. The Prilona (Bombay Amendment) Bill, 1959. 
-4. The Bombay State Commi•i()ne"' of }>(•hce mu, 1959. 
5. The Bombay Local Authoriti,-s l--1w5 (Amcndmcnr) Dill, 19�9. 
6. The COde of Criminal PrOccdure (Bombay Amendm, nr) Bill, 19'9. 
7. The Sir Currimbhoy Ibrahim Barone1.:y (Rereal and 1Ji11ribu1lon of Truec Prop«fUII) M, ,.,. 
8. The Bombay Local Authorities Cen,ut Expen,cs Conrributi<>n (E11en,ion) BiU, 19,9. 
9. The 8ombay LOcal Board• (Exten•ion 10 Saunahtra and Kutch Area, and Amcndmnu) Bill, 19'1>. 

10. The Bombay Police (Amendment) Bill, 19;9. 

1""'-0lld Kas,.,,.,r 
1 .  A Bill funhcr 10 amend the Jamrnu 1111d Kaahmir )lou1e1 and .Shop1 RMI C'111c.rGt� itr.,,cioe, 
l. A Bill 10 provide for the performance ot ni1ht retrol Jury 1-o,· the inhabitano of YW..C,. and ,-. 

in cue of emeracncy. 

Madltyo �aduli 
1. The Madhya Pradesh Eucntial Scrvicc1 Maintrnan,·c Bill. 19•s,. 
J. The Madhya Pradesh Public Security llill, 19�9. 
3, The Madhya Pradt1h So,;ietir. kcrstration Dill, 19�9. 

Alodr111 

1. The Madrq BuiJJinal <Lcue and Ren1 Conr,ol, Amffldmt'nt Ac1, 19•9. 
l. The Madra, Slum Jmrr<>vcmcnt (Acquitition of Land. A.mrndmrnt Ad. 19t9. 
3- The Madru D&1ttic1 Municipali1ie1 (Amendment) At;t, 19�!1· 
4, Tbe Macina (Tranafttrcd Terrilory) Incori,or•ed and liDi1K:Of1"l'•ed nr--A•• -.,, . 

.53 
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M:,_, 

I, The M,.ore Public SerTic.e CommillJOD (Conduct ofBuainea and AddJdonal Function,) BW, 19S9, 
a. The M,.ore RCIDt Coatrol La,n Continuance {No. a) Bill, 1959. 

1. The OriNI Diltrlct Board, and Local Bovda (Control aud MIDIICD!ent) (Second Amendment) Bill, 
1959. 

J. The Oriaa Zilla Parithad Bill, 1958. 
3. The Oriua Co-opcrati'fe Socletin (Amendment) Bill, 1959. 
4. Tbe Orlaaa Re'ffflue DiYlaion.al Commi11ionen (Amendment) Bill, 1959. 

l't#tjob 
1. The PIIDjab New Mandi Townahip (,Development and Rqrulation) Bill, 19'9· 

luj11111uut 

1. Tbc Ralllthan Panchayll Samltla IDd Zill Parbhad1 Bill, 1959 . 

.,, .. Pr..,,, 
1. Tb• U.P. Napr Mahapallb (Amendment) Bill, 1959. 
a. The Hlldnapur Town Dndopmmt Board (Amendment) Bill, 196<>. 
,. The U.P. An&arim Zia Parilhad (Ammdment) Bill, 1959 . 

....... � 
1. TbeADdhr1 Public Llbruiea Bill, 1959. 
a. Tbc Andhr• Pradeab Ancient and Hlttorical Monument, and Aldl11eoloalcal 1he and runaina Bill, 1959. 

� 
1. The Blhu School Esamination Board (Amendment) Bill, 1959. 
J. The Patna uninnlty and the Unlttnity of Blhar (Amendment) BUI, 1959. 
J. Tbc Darbhanl• Sanakrit Uninnity Bill, 1958. 

� 
1. The Guluat Uninnlty (.E1mn,lon) and Uninnitift (Amendment) Bill, 1959. 

�Pre'-A 
l ,  Tbe MadbJa Pndeth Jabalpa, Uni'fertity (Ameodment) Bill, 1959. 

,, .... 
1. n. Madt'II Banta! Scboole (Ammdmtnt) BW, 19,9. 

u.. �  
a. Tlill Uaar Psadeah Uni•anlt• BW, 1959 . 

...... 

.... 

I, The Bombay .. .,.,... BUl. 1959. 

a. 

,

,_ = f:::'t-1..!:r� � 1� ad �  H,daabed Sta111 Aid to (Small and 

,.. 



ModJu!a Prod.,1, 
1. The Indian Stamp (Ma:lhya Pradeah Amcnjruc1t1) Bill, 1959. 

Ori,,a 

1 .  The Orina (Non. TraJing) Companies Bill, 1959. 
2. The Orisaa B11ential Articles ConotrJ anj Rcqllisitionin, (fcnapo,ary P"owera) (ArncnJ,neo,) Bill, 19,9• 

Fiaacac. 

A,id/tra PrtMM1li 

1. The Andhra Pr�dc1h Appropriation (No. 3) Bill, 1959, 
l. The Andhra l>radeah ApprOPriation (No. 4) Bill, 1959. 
3. The Andhra Pradesh APPrOPriation (No. S) BUI, 1959. 
4. The Andhra Pradeth APPrOPriatlon (No. 6) BUl, 1959. 

Bi/tar 

1 .  The Bihar Appropriation (No. 3) Bill, 1959. 

Bombay 

1 .  The Bombay Sales-TaX Bill, 19s9. 
i. The Bombay (Second Supplementary) Appl'\,priation 8111, ,,,,. 
3. The Bombay Statutory Fund5 Bill, 19�9. 
,4. The Bombay Tobaoc:o Laws (Repeal) Hill, 19�9. 
5. The Bombay Sales Tu tAmendmcnt) Hill, 1959, 
t>. The Bombay (Third Supplcmcn,ary) .\pp,.opri•tiun Hill. 1Q�11. 

Ja,,,,,.., andKa,lrMir 
1 . A Bill 10 proviJc for 1hc Le"y .. ,. Entertainrncnr· IJur�· in retpec1 of AdmiNiOn t" l"uhllc Baien•inreatt. 
2. A Rill to authorise l'aymcru and Appropriation of certain rurther IMlffll l'N>m oar of tilt Comolidaled 

Pund of 1hc Jarnmu and Kuhmir ',tat<' for the '>crvkc of the tinanciaJ y_. 19j9-6o . 

. \l.>dhya Praa.,h 

1 .  The Madhya Pradcah Eic..:1rid1y Duty tAmenJmcrr' Hill, 19511. 
2. The Madhya Pndeth App,opriation (No. �) Hall. 19�9 . 

.Wadros 
1. The Madras General Salea Tax ( fllrnO\•er and A11n1mcnt; Rule. VaJldatlffl "1'11, 19c9. 
l. The Madra, ApproPriatiori (No. 3J Hill, 1959. 
3. The Madru Appropriation (No. ,4) Bill, 19s9. 
,4. The Madru APl)rOl)riation (No. �; Hill, 1959. 

M,,or, 
1 .  The My.ore Hlectricaty ,Tuauon anJ Con1umpuon; H1ll, 19sp. 
l. The Madra, Su&ar flactorict (Myeorc Amendr,wn1 and Vallda(lon ,....,., of<•) lltf, •tJf. 
3. The M)'IOft APPrOPriatiOn (No. J) flill. 1959. 

(.lioia,o 

1. The Ori- Board of Rcval&IC (Amendment; BUI, 19�9 
l. The <>r... Se1e1 Tu (AmcndmtntJ Bill. 19j9. 
J. 'Inc OriNa APProJJriadM (No. 3) 8i1J, 1959 .  
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4- The Orilll Approprildoll (No. 4) BW 1959. 
5. The Ort.a l)iapllced Penoa• (Rehabilitation Laws) (Amendplent) Bill, 1959. 
6. The Blblr and Ori1U State: Aid to I11dultric:t (Ori1ta Amendment) Bill, 1959. 
7. The Ori1M Appropriation (No. 5) BW, 1959. 
a. "I'he Ori1M Sap, Cine Celt BW, 1958. 
9. The OrlNa � lnc:ome-tu (Amendment) Bill, 1959. 

PWIJo6 
1. n, PIIDjab Appropriation (No. 3) BW, 1959. 
:a. TIie Punjab General Salcl Tu (Second Amendment) Blll, 1959. 
,. The Punjab Awroprillion (No. 4) Bill, 1959. 
4- The Pwliab Aps>ropriatioa (No. S) Bill, 1959. 
5, The Punjab Appropriation (No. 6) Blll, 1959. 
6. Tbe Punjab Profet1iont, Tradet, Callinll and Employment Taxation (Amendment) Bill, 1959. 

1. 1be Ra)11than Salct-Tu RIIICI Validation Bill, 1959. 
J. The Rajudlan Appropriation (No. 4) Bill, 1959. 

u ... PNt1,,1, 
1. The: U.P. l!lcc1rici1y (Duty) Amendment Bill, 1959. 
1. The U.P. APPrOPriation (Rcplation of E1ces1 1955-56) Bill, 1959. 
3. The U.P. Appropriation (First Supplementary 195Q-6o) Bill, 19,9. 
4. The U.P. Su,ar Cine C-�11 (Amc:ndmc:m) Bill, 1959. 

Health 

11,-oy 
1. The Bombay Nunina Hornet Re1i11ration (E.11cn1ion and Amcn.lmcnt) Rill, 1959. 
:a. The Bombay Anatomy (Exteruion and Amendment) Bill, 19�9. 
3. Tbe Lepcn (lk>mhlly Unitic:ltion) Bill, 1959. 
4. The &mbay Df\111 (Control) Bill, 1959. 
5. Thc Bombay Homoeopatluc and BiOchcmic Pr9Ctitloncr.' Bill, 1959. 

,--� 

1 .  A BW to rc1Lllatc the qualllicati<>n• and to provide for the reptration of Prac«ltionc:n c,f Ayurndk anJ 
Un:uu Syatcl'QI ol Medi� with a view to cnoounJinl Its development. 

J. A Bill to J)!Ovldc for the: 1uw1, of unclaimed lbodin of dec,cucd pcrlOI\I to hotpita.11 and medical and 
1c:adl1na 1neticu1iooe f<>r the purpoec of anatomical eumination and diaaecion. 

MJ,-· 
1 .  The M:n,:11'1 Matcrnny llcnm1 BUI, 1959 . 

... .__ ... llaplof •t 

�,.,.,.. 
,. ·nw MadbJa Pndalh State AiJ to lnCNltfiaa (Amendment) Bill, 1959. 

� 
1. ·� Myt(lft lftdwcrial Diepta.- ("'-,lmcnt and� Bill, 1959. 

,,,_. 
,. ·n.. ln.tu.uial 0.- (Ori• Ameadmeftl) Bal, 1959. 

J6 
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1. The Andhra ln&IDI (Abolidon aod Coovcnioll into Ryotwari) (Aodhra Pradah Amendment) BW. 1,,.. 
2. The Indian RcsiatrstiOD (Aoclhra Pradeth Amelldmenr) Bill, 19.59-
3, Tbe Madra1 Revenue Recovery (Andhra Pradesh Amendment) Bill, 1959. 
4. The Anclhra Requiaidonina of Buildinp (Aodhn Pradcah Arncnd,neot) BIU, 19s,. 
s. The Andhra PreYefltion of Spcoilation in Immovable Pro�Andhra Pradeah Arncndmac) IW, lfff. 

8il,o, 

, . The Bihar Irrilation and Plood Prorcqion (Bemnnen1 Contribution) Bill, 19'1. 
2. The Bihar Private lrrlption Worb (Amendment) Bill, 1959. 
3. The Bibar Tenancy (Amendment) Bill, 19'9. 
4. The R.anchi di•trict Thana Bhagat Raiyar Aariaaltunl Landt Reetontioo (Amaldrnmc) 1W. ••• 

Rf1lfll,oy 
,. The Tranalcr of Property (Bombay P!"lvi,ion for UnJfOnn.iry and Ammdimnt) Bal, 19'9. 
l, The Bombay Mersed Territorica and Areal Oasin Abolidon) (Amend!DIDl) Bill. 111'9, 
3. The Hyderabed Abolition of Jnarru (Amendment) Bill, 1959. 

· •. The Bombay (Sawuhtra Arel) A1hat Teniue and Jluu Abolldoo Bill, 1959. 
5. The Madhya Pradeth Land RevCDue Code (Bombay Amendment) Bill, 1959. 
6. The Bombay Land Revenue Code (Exieadoo ro S111raahtra Alu) Bill, 1959. 
7, The Bombay Tenancy and A,ric:ultural Laoda(Vidarbha RrsiOD and Kutch ArcaXSeclOftd �) 

Bill, 1959. 
H. The Bombay Land Revenue COde (Amendment) Bill, 1959. 

, __ and K.a,J,,,,i, 
r. A Bill to l"Cltric1 temporarily rhc Alicnatioa Of Land in the Jammu and KaJwir S... 
l. A Bill ro amend the Jamm I and Kuhmir RJ,ht of Prior Putcha• A<.,, 11191. 

Modro, 

r.  The Madr11 Aaricultu,e lnc:omc•Tu i.Amcndmcnt) BW, 1959. 
z. The Midru Culth·.,tiJla ·renan11 P�iOn (Amendment) Bill, 19,t . 
. ,. The Madru Teom11 an-1 Ryota Protection (AmeodmdU) llill, 19'9. 
4. The Madra1 A,riai!tural Produce Marbta Bill, 19,9. 
5. The t.udru Land Jmprovanenr �rhemc9 Bill, 1959. 
to. The Holdiop (Say of E.aecution Pro:ecdinfl) (M >dr:,, Amcndmen1i Rl.11, 19'9, 
'.'- The Mlldra Praervarion of Private Porelh (Anvndnxnt) Rill. 1959. 
�- The Madr.it Caltivatirll TmMtll Prot«,ion and' Payment of Pair Re111 {� I<' Shea.:Olhh 

Ta.lulu Bill, 19'9, 
11· The Madra Jrrlprion Workl (Conllru,::ion"' Pidd Bodikt) Bdl, 1919. 

M_v...,., 

1. Tbc Mad,- r-qtion of Pr1vart f'orc«• GoounUIACC O,U. 19�9. 
l. The M)'IClft Tmmcy Law1 (5-J ,\mmdmmf) Bill. 19'9. 

0,,114 

r. Tbc � Acqaiaitiaa (Oriaa AmmJm,cn1 4111d VatioSa&ioD) Id. 19'9· 
i. Tbc Ori- Prnenrion of l..aad BnaulduDlel (A C t) IH, ,,,.. 
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3. The Orilll lrripdon Bill. 19'7 · 
,4. The lndllD Porestt (Oriaa .Amclldmmt) Bill. 1959 . 
.5. The 0n- Preeervation or Printe Porett1 (Amendmmt) Bill, 19.59. ,,.,,.. 
1. The Punjab Occupancy TCIW\ll (Vealing uf Propricwy Riahtt) (Amcndmcnt) Bill, .19,t. 
1. The Punjab Secwity of Lllld Tcnwu (Scwnd AmcndmcDt) Bill. 1959. 
3. Tbc P\IQJlb Publiit Pranieca ud Lllld (Bvgtion and Re11t Rccova,) Bill, 1959. 
,4. The But Punjab Utilization of Landi (Amendment) Bill, 1959. 
�. The Punlab Pre-Emptioo (Amendment) Bill, 19.59. 
6. The Punjab Rcpuarioo ValidatiDI Bill, 1959. 
7. The Punjab Rctwnptioo of Ja,in (Amendment) Bill, 19.59. 
8. The But Punjab Holdinp (<:ontolidation and Prevention of F�) (� �) "'11, 

1959. 
9. The Punjab Villqe Commun Linda (Rcsulatio:n) Bill, 19.59. 

10. The Bvac:u« lateral (Scpantion) Punjab (Amendment) Bill, 19.59 . ...... 
1. The Rajuthu Sctdcment R.cn11 Rctroepective (Validation) Bill, 19'9. 
a. The Rajulhln Tenanc:y (Sixth Amendment) Bill, 19.59. 
). The Ralnthan Land RaonN and Resumption of Jagin (Twelfth Amendment) Bill, 19.59. 
4. The Rajaattw\ Gnmdan Bill, 1959. 
�. The Raiuttw\ Sub-pant, Ret\ll'llp(ion Validation Bill. 19�9. 

{I,,., P,od.,,Ji 
r .  'f"M U.P. Pubhc Land (livi<:11011 and Recovery of Rent and o.m.,t,) Bill, 1959. 

Law a11d Ceutltudoa 

/ftlw, 

1. � Santhal Parpnu )uatic:e Re,ulation (Amemlmmt.> Bill, 1959. 

,,� 
1 .  The Bombay Repcalina anJ Amffldina Bill. 1959. 
l. The c.o.Jc of Criminal Pro-,'-111ff (Bombay Sec:ond A-..imcnt) Bill. 1959 . 
. , The Bombay Revenue Tribuml (AmcnJmcmt and Valida1iaa) Bill, 1959. 
4. The Plymcm of Wa,n (Bombay Amendment and Valide&ioll) Bill, 19'9. 

,- . �  . .._ 
I. A. ll1ll 10 an\ffld the Gontnet Act, Samv11, 197;. 
J. A .BW l\arthcr � � tbc Jammu anJ Kashmir Rcprcxurauoo ol the P� Aa, l\1Si 
.\. A Bill to ammJ tbc JUNnU and �r Criminal l..aw. 
4 A. Bill to amend tlw Ccadcu1i1111 cl Jtmmu IIDd Kaalunir. 

M-,,,,,. ,.,.... 

1 . 11w Madhy,a PraJeah Local Autboriri� (P.l�-i;oraJ Offalc:ft; Ba1erufo11 tt• BhoplJ R,tJliml Bill. ,,.._ 

� 
I. Tlw MadrM O.il Co.Mu (Amaldmmt) BID. 19'9. 

a... 
1. TIit (Alie of Criminal Proaedurt (Olia Aar t ._) Bill, l9Sf. 

SI 



U,u,, ,.,.,.,,, 
t. The c.ourt P .. (U.P. Ammdmmt) Bill, 19s,. 

Alldmo PrOIMIA 
1. The Andhra Pa,ment of S1lariea and Removal of DitqUA!lftcula111 (Andhra Plldelh Ameod,,...) 

BIU, 19S9, 
8� 

1. The Bombay Leaislature Memben' Salariea and AJlowanc:a (Ameodmcm) Bill. 19s,. 
1. The Bombay u,ialature Memben' Salattet and Allowancet (s.oond �r) 11W, rtJf, 

My,o,,, 

r. The MYIOre Lqialature Salariea (Ameadmmt) BIU, 1P5p. 

°"""' 
I. The Ori111 Lqillatin A.Nembly Deputy Spcuu', Salaty and AlloWlllCIIII Bill, tpj8. ,,,_,-
I. The Punjab Legislati•c Ammbly (Allowanoct g( Memben) (AIDIQd,neal) BUI, 19'f, 
2. The Punjab Lqi1lariYC Council (Allm,'Vlccs of Membcn) (AmawiPWM) 8W, JfSf. 

Relt,loa 

Mllllr11J 

1 .  The Madru Hindu ReHpou1 and Charirahle and BDdowmam I.U, ••�•· 

1'4;111,lta,, 
1. The Dunprpur Srare Dewar.ban Nidh1 (Amendmenr) Alli, 19jf, 

Social 

"�· 
r. The Bombay H.abicual Oftmdan Bill, 19)9· 
2. The Bombay Renn Hotel and LodJjng Houoc Raia Control (�I) BtU, lfJt. 
3. Tbe Bombay GoYCmmait Premian (EV1ction) (EJ1tauion and Amaldmalt) 8'U, IHf. 
4, Tbe Bombay Money-1.Andcn (UlliAaluaa IDd AIMI..._.) 811. '"9· 
s. Tbe Bombay J>moention of Bcaln, Bill, 1959. 
6. The Bombay Public Tf\1911 (Unilkarion and Amendment) Bill, 19S9· 
-. The Bombay Relief UnJenakinp (Special ProviliOfU) !Amendlnan) B&II. ,.,,. 
II. The SaunaJltn Rent Control (Ammdmcnt) Bill, 195y 
9. The Bombay � al [>eaca (T� p� IMU. 19'J, 

10. The Bombay Preftarioll al E,s-oxn,nunicadoa (BshruiM,a) 8'11. lffl. 

,_ -4 K.J.,,,ir 

I, A Bill fllnhcr to amend die Pn1,:swon al uuelrJ to Aainalll 111:t. Sfl., 1,,0, 

"'·-
1. Tbc Myaun P,,ohibifiaD (B,rmeic., w H)'dcnbed Ara) ftUi. 19'9· 
2. The M,-or,r Pft,y,cnriCJD al Anirml Secriftaa BiU. lffl. 
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1. The Public Gvnblin1 (Punjab Amendmmt) Bill. 1959. 

� 
1. Tbe RaJaathan Prnentioa of PIIIMl'Sl Peut1 Bill. 1959. 

Commerce ... llldu9er7 

_,_ - KMJ,,,,ir 

1. A Bill to ammd JIIDmu and JC.uhmir Mulbery Protection Act, Svt., JOo6. 

MlltilltyG Pr«lalt 

1. The Madhya f'ndcth KhaJ1 and VU.lap lndlllCriet Bill, 19,t. 

M-.. 
1 .  TIM Indian Panncnhip (Mldru Amc:DdmeDt) Bill. 1959. 
2. The Madna Khld.l and Vlllqe lnduatriee Boud Bill, 19,9. �-· 
1.  'The Myaorc SIik Wonn Seed and Coa,oa (Replatioa of Production Supply . and Diacributioa) lill, 

1959. 
J. The Myt0rc Coft'oc Huak Control R.cpal Bill, 1959. 
J. 'The My..,rc State Aid to lndumiet Bill, 1959. 

ONM 
1. The Oriaa Khadi and Vlllap lnJu11ries Board (AmauimentJ Bill, 1959. 
J. The Ori ... Weiahll and MeM1llel (Bnf0rcem•11) (Amendment) Bill, 1959. 

U,w ,.,_,,. 

1 .  ·nw U.P. �upr Cane Rc1ula11on Ill° Supply anJ Purchut (Ammd.mutt) llill, 1959. 

Truepon Md C..maeAoedea 

� 
I. 'The Bombay 1.Andui, anJ 'lVharfltc p- \UIU6cat1011 and Am&lldmmlt) Bill. 19�9-
l. The Jlamhay Perrin and Inland V-11 (Unifia11iM and Arnendmml) Bill, 19'9. 

1-.-11:..,,-;, 

1. A 811l 1u ammJ rhc Jammu and Kaahnur Mu.Of VGhaclll Ac.. Svt., 1991i. 

M,_, 

t .  Tlw M,-,," rralflc C"..antnl, BUI. ,,,._ 

lfJ,j ...... 
I. "OM Trml,pott Audi.iritlel lc-lnMklll IDd ,.__,, .... ) V� 1&11, lf,t . 
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ll(l), 31-32. 
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reaa by the Speaker, V (1), 5--11. 
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I (1) , 4-7. 
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ANSWERS TO ENQUIRIES ON PAR­
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PRACTICE: 
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174-75. 
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Effect of election of an M.P. to State 
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whether a breach of privilege, 
IV(2). 175. 
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Oath-taking b:v Members of Legis­
latures, m (1), 90. 

Public Accounts Committee: 
Right to dilCU.89 quesUona of policy, 

D(l), 102-0I. 
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PRACTICE: contd. 
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tive policies, III ( 1) , 90. 
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starred ones, II (2), 262. 
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disallowed questions, Il (2), 263-64. 
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wrong answers constitute breech of 
privilege, IV (1), 65. 
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IV (1), 64-65. 
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Kaul), IV(l), 16-19. 
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of Commons (bs, S. L. Shakdher), 
Vl(l), �13. 

Emergency Powers of the Executive 
in the U .K., I (2), 142-43. , 

Equality Be!ore Law (bs, M. C. Setal­
vad), I (2), 124-28. 

Evolution of Adminiltntlve and Fin­
ancial Autonomy of the Lok Sabha 
Secretariat {bj/ M. N. Kaul), IV 
(2), 99-101. 

Evolution of the Ofllce of the S�ak­
er In India: Sir Fredmck Whyte 
and Shrl V. J. Patel (�,, Dr. R. N. 
Mathur) , IV(2), ll&-23. 

IIIO (c) L&-1', 
(' 

ARTICLES: coned. 
Expiring Law1 ConUnuance Ad. 

'9' (2) I 132--36. 
Flash Voting Sy1tem in Welt Benp1 

Assembly (bs, A. R. Mukherjee), 
I (2), 129-32. 

Future Parliamentary ActivitiM (� 
M. N. Kaul), I. Parliamentary � 
cedure and Practice, II (1), 3'1--40. 

n. Services and Facilltt• for Mem· 
bers, II (2), 182-38. 

III. Extra Parltamenwy AcUvitJ-. 
Ill ( 1) I 26-28. 

Government and the Oppoaitiaa: 
BriUsh Practice for Jotnf Talb CID 
Defence, IV (2), 1�1. 

A Historical Review of Speakership 
in Canada and Au,tralia (by Dr. R. 
N. Mathur), V(I), 16-22. 

The Howe of Lord, (b� S. H. BeJa. 
vadi), VI(I), l�U. 

Ideal Parliamentary omcial (bu 8. 
L. Shakdher), 1(1),  � 

lmprovl>d Budgetary Syatem, to 
Variou:, Countries, Some Su....­
tions for (bs, S. L SbaMMr), 
IV ( 1 ) ,  20-23. 

Inter-Parliamentary Relation, (e,, 
S. L. Shakdher), II(2), 149--al. 

Inter-Parliamentary Union: ltl 
Scope and Or1anJuUon, D (2), 
195-99. 

lnterpel atfona ln the French NaUoD­
al Auembly, IV (2), 131-U. 

brae1'1 Parliament (bj/ Moebe Jt.. 
aetU), 11 (1), �7. 

Minlatera and the Civil Servant,. 
Relationa Between: (Tlw Crlchal 
Down Cue), l (J), %7--12. 

Mr. Speaker'1 Seat (HOUN of Com­
mon,) (b� M. N. Kaul), 1(2). Ja-
41. 

Office of the S,-abr (bti G. V. Ila•• 
alanbr), ll(J), IS-a 

Parliamentary Control of StatulorJ 
Bodle, tn lndta, Vl(J), l'-11. 

ParU.ment'a Power to punJlla I« 
contempt, V(2), la-If. 
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ARTICLES: contd. ARTICLES : contd. 
Petltlons to Lok Sabha, V (1), 26-35. 
Political Parties in Great Britain, 

Organilation of, ll (1), 58-62. 
Power of the Executive to intercept 

Communications (Marinan's Cue: 
U.K.), IV(l), 30---32. 

l'rayer Procedure on Delegated 
Legislation in Britain, 111 (1), 54-
56. 

President's Rule in Travancore-
Cochin (by M. N. Kaul), Ill (1), 
57-58. 

Prima Facie Question of Privilege: 
What it Means, IV (l), 37-43. 

Proceu for withdrawal of a Motion 
under discussion, lV (1), 24-29. 

Raft Ahmed Kidwai (by S. L. Shak­
dher) , I (1), 33-34. 

Reforming the Lords ( by s. L. Shak­
dher) , I (2), 133-35. 

Reporting In Parliament, I (2), 205-
08. 

Resignation of a Member of the Bur­
mese Chamber of Deputies, V(l) ,  
38-38. 

Resolutions and their effects (by V. 
Narasimhan) , V (l) ,  23-27. 

Speaker of Lok Sabha, appointment 
of ( f>1I S. L. Shakdher) , II ( 1) ,  41-
45. 

States. Reorganisation in India (by 
S. L. Shakdher), III (1) , 29--34. 

T�n Minutes' Rule (by P. A. Brom- I head), III (2), 159-64. 
United Nations General Assembly: 1 PrOC1!dural Controversy In, I (2), 1 14&--48. 
United States of America: 
Relatlona Between the becutive and 

the Legislature, I (2), 144-45. 
Vote on Account in the Lok Sabha 

(bi, V. Narasimhan) , IV (2), 124-
30. 

n.. Watch and Ward in Lok Sabha, 
V (1) ' 41---48. 

Withdrawal of a Clauae of a Bill Not 
in Order (by S. L. Shakdher), 
n (2), 187-89. 

Wo�ki� Groups in Lok Sabha, V(l), 
3 

BELAVADI, S. H.: 
Common Secretariat for a Bicameral 

Legislature, II (1), �­
Conferences of Presiding Officers of 

Legislative Bodies in India, V (2) 
119-23. 

The House of Lords, VI (1), 19-22. 
BOOK REVIEWS: 

Advice and Consent of the Senate 
(Joseph P. Harris) , I (2), 206-07. 

Anonymous Empire: A study of the 
Lobby in Great Britain (S. E. Fin­
er), V (1), 81-82. 

Approach to Self-Government (Ivor 
Jennings) , III (2), 208. 

As it Happened (C. R. Attlee), I (21. 
205-06. 

Behind the President: A Study of 
the Executive Office Agencies (Ed­
ward H. Hobbs) , III (2), 208-09. 

Constitutional Developments in India 
(C. H. Alexandrowicz), IV (1), 68-

Curioaities from Parliament (Stanley 
Hyland), II (2), 270. 

Democracy and the challenge of 
Power (Darrid Spitz) , V (2), 165-
67. 

Development of the Treuury-1860-
1702 (Stephen B. Baxter), lli(2), 
209-10. 

Encyclopaedia of Parliament (Nor­
man Wilding and Philip Laundy), 
IV(l), 87. 

European Parliameni.ry Procedure: 
A Comparative Handbook (Lord 
Campion and D. S. Lidderdale). 
1(1), 73-

Forelgn Relationa of the United 
Si.tes: Diplomat.le Papen: The 
Conferenca at Malta IDd Yalta. 
IMS, 0 (1), 28MI. -- ····- -----

(IY) 
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BOOK REVIEWS: contd. 

German Parliaments (Stephen King­
Hall and Richard K. Ulmann), 
I (2), 204-05. 

Government and Parliament: A Sur­
vey from the Inside (Herbert Mor­
rison)), 1(1), 72. 

British Pressure Groups: Their Role 
in Relation to the Houae of Com­
mons (J. D. Stewart), IV(2), 179-
U 

Government by Committee: An 
Essay on the British ConaUtution 
(IC. C. Wheare), 1(2), 203-04. 

Honourable Members: A study of the 
Britlah Backbencher (Peter G. 
Richards), V (2), 164-85. 

House of Lords and Contemporary 
PolJtics: 1911-1957 (P. A. Brom­
head), IV(2), 178-79. 

Laski Institute Review Vol. I No. 1 
(Ed. by Purushottam G. Mavalan­
kar), IIl(l), 93. 

Leadership and Political ln,titutloru 
in India (Ed. by Richard L. Park 
and Irene Tinker), V(2), 163-64. 

Members of Parliament (1734-1832) 
(Gerrit P. Judd), 11(2). 267-68. 

Modem Governments (Harold Zink), 
V (1) ,  82-84. 

National Politics and 1957 Election, 
in India (Ed. by S. L. Poplaf). 1 
111(1), 95. 

Origins of the Labour Party-1880-
1900 (Henry Pelting), I (1) ,  7'6-75. 

Parliamentary Dict.fonary (L. A. 
Abraham and S. C. ff awtrey). 
W(l), 94. 

Parliamentary Procedure in India 
(A. R. Mukherjee), V(l), 79--il. 

Parliament in India (W. ff. Monil 
Jones), 111(2), 207-08. 

People and Parliament (Nigel Nicol­
lOD), V(l), '78-79. 

Some Cbaracterilttcs of the Indian 
Comtttution (Ivor Jenntnp), I (1), n. 

BOOK REVIEWS: contd. 
Voting-A study of Opinion Forma­

tion ln a Presidential Campai,n 
(B. R. Barellon, P. F. Lazarafeld 
and W. N. Mephee), W(l), N-86. 

Year of Decision.a 1945 (Harry S. Tru­
man), 11(1) 107�. 

BROMHEAD, P. A: 
Ten Minutea' Rule. nI(2). 169---e4 

CHOWDHURI, CHARU C.: 

Development of Parliamentary Pro­
cedure in India: 

I. Parliamentary lnatilutlona and 
Procedure (1833-61), 11(2), 190-
94. 

IL Origin and Growth of Parliament­
ary Bu.lneu In lndJa, III (1). 3&,-
38. 

COMMITTEE(S) 
Appointment of -- by Government 

on matten already under examina­
tion by a Committee of Parliament, 
JV (1) • 48-50. 

Bu.ineu Advilorv Committtt (Lok 
Sabha). 1(1), s!-54 

Committee on Abaen� of Membera 
from the Slttinlfl of th• Hou .. 
(Lok Sabha), 1(1), 55; Fourth Jw. 
port, 1 (2), 1117; ThiJ'tttnth Jwport. 
11(2), 225; Eighteenth lwport. 
m c 1) • 82-63. 

Commlttff on (Government) Alaur­
ancea: 

Lok Sabha: 1(1 ) ,  �; 1(2), IM-1&7; 
JI (2), 2251· 111(1), 81; I1J(2), 178; 
JV(I), 50; V(2), 147. 

Committee on Grant of Lelw of 
A� to Peen of the HoUM of 
Lord.I (U.K.), IVCl), 00---52. 

Committee on Petition, (Lok Sabha). 
1(1), 51; 11(2), 224-25; work af­
durtn, 1157-M; V(2), HMO. 

CommJttff on Private Memben' BilJ, 
and RaoluUon, (Lok S.btul), 1(1). 
49-50; 1(2), 15MO. --------------------- -·-·· · · . ·-·---·-·-· · 

(1') 
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CO MMI'ITE E (S) : contd. COMMITTEE (S) : captd. 
Committee(s) of Privileges: Public Accounts Committee: 

Joint sittings, 1(1), 61-52. India: 
Report on the production of document. 

concerning the proceedings of the 
HoU8e or ceremonies thereof in 
Court of Law, IV ( 1), 58-59. 

Committee on Subordinate Legislation: 
Lok Sabha, 1(1), 48-49; 1(2), 158-69; 
11(2), 223-24: work of--during 1957-
59, V (2), 148-49. 

F.atlmates Committee: 
Lok Sabha: 

Competence to go into matters of 
policy. 11(2), 221-22. 

Scope and functions concerning 
matters of policy, 1(2), 161-63, 

Work of during 1957-59, V (2), 
148. 

Uttar Pradesh: 
Reporf of the-on the Public Works 

Department, 1(1), 44-45. 
Financial Committees: acceptance of 

membership of Government Com­
mittees by members of financial Com­
mittees of Parliament, 11(1), 71-72. 

General Purposes Comm'ttee: Scope 
and Functlona. III(2), 176-77. 

Hou1e Committee: 
�k Sabha, I (1), 47. 
u. K., 1(1), .;7, 

Joint Committee: 
Extension of time, Il(l), 76. 
-on Navy Btll: Motion for recom­

mittal to the same Joint Committee 
dilatory and out of order, IV(l), 
&-M6. 

-<>n office of Proftt. Vl(l), 31-32. 
Parliamentary Committee, sittings out­

aide the Parliament House, ll(l), 71. 

Parliament: 
Decision on administrative matters 

shou 1 d be made by the Govern­
ment, TT (2), 146. 

Examination of Finance Accounts of 
the Central Government, 1(1), 46; 
1 (2). 160-61. 

Examination of the working of the 
Cess Fund, V (2), 146-47. 

Work of-during 1957-59; V (2), 147-
48. 

Press Statements by Government Offi­
cials on the Reports of, II (1), 72-75; 
Submission to Parliament of Report 
relating to excesses in advance of the 
main Report on the whole Appro­
priation Accounts, 111 (1), 60-61. 

Bombay: 
Issue of Ordinance to authorise the 

Government to incur expenditure 
when the legislature has been 
d'ssolved, before the elections, 
11(1), 75. 

Rajasthan: 
Report, 1 (1), 45-46. 

U.K.: 
P.A.C. and Universities, 1 (1), 45; 

Parliamentary Control over non­
recurrent grants to Universities. 
111(1), 81-62. 

Rules Committee: 
Lok Sabha, 1(1), 50-51; amendment 

to the Rules of Procedure, I (2), 
70-71. 

Law Commission on Delegatea Legisla­
tion: Fourteenth Report of, V(l), M. 

' Select Committee (s): 

(\'l) 

India: 
Lok Sabha: 
-<>n Bills, I (2), 157-58. 
-On Life Insurance Corporation 

Bill: availability of documents 
not laid on the Table of the 
Hou.te, 11(2), 228. 



/Ilda 
COMMI'ITEI (S): contd. 

Select Committee (s) : contd. 
U.K.: 

Howe of Common,: 
Report of - on Accommoda· 

tion etc., I (1) , 46. 
-on Estimates: Tour of Inquiry 

by M.Ps. on the Continent, 
I (1), 43-44; I (2), 155-56. 
-on Nationalised Industries, I 

(2), 154-55. 
-on State-owned Industries, I 

(1), 47. 
Hou.,e of Lord8: 
-on the Attendance of Peers. I 

(2). 156; n c2>. 226-28. 
Truman Committee (U.S.A.), 

111 (2), 177-78. 
CONFERENCE (S) OF: 

Chairmen of Estimates Committees, 
1958, IV (2), 173., 

Chairmen of Public Accounts Com­
mittees: First Con!erence, 1955, 
I (2), 195-96. 
Second Conference, 1959, V (1), 72-

76. 
Commonwealth Parliamentary As­

BOCiation: Meeting of the Confer­
ence Arraneements Committee 
(Colombo), III (1), 80. 

Commonwealth Parliamentary Con­
ference, 1957 (New Delhi). IV (1), 
62-63. 

Government Whipa (Mysore, 1955). 
I (2), 1�201. 

Inter-Parliamentary Council Meetlnf at Dubrovnik (Yugoslavia) ,  I j (2), 261. 
Inter-ParUamentarv Meetinrs at Nice 

(April, 1957), Iii (2), 1�97. / 
Presiding Officer of Le,t,latJve 1 

Bodies In India: 
DarjeeUng (1958) ChaJrman's add­

reu. IV (2), 89-M. 
Gwalior (1953), I (l), es-e7; Jaipur 

(1957), Cbalrman'• Addreu. 
mc2>. 

(wi} 

CONFERENCE (S) OF: COllt4. 
Presiding Offlcen of Le,t.alatlw 

bodies in India: contd. 
198-205; Proc. IV (1), 60-el; M'adru 
(1956), Chairrnan'1t Add�III(2), 
252-60, Proc. III ( 1), 7 ; RIJ· 
kot (1955) 1(2), 191-93; Shlllon, 
(1955). no>. 98-89; 5r1napr 
(1954), 1(1), 67�9. 

Secretaries of Legislative Bodin In 
India, Gwalior (1953), I (1) ,  70-71; 
Jaipur (195'1), IV(J), 81-G; Madru 
(1956). III (1), 77-78; Rajkot 
(1955), 1(2), 194; Shillong (195&), 
II (1), 100-01; Srinagar (1954), I(l), 
71. 

Secretaries of Public Accounta Com­
mittees (1955), New Delhi, I (2), 
197-98. 

CONSTITUTIONAL DEVELOP-
MENTS: 

India: 
Constitution of India: Scope of Artt• 

cle 3: Reference of Billi to State 
Legislature, for opinion: Bombay 
High Court judaiment, III ( 1), 81· 
82. 

Constitution of India: Scope of Arti• 
cles 2, 3 and 4; Petition a,raJnat lhe 
dlslntt'gration of Hyderabad State: 
Judgment o! the Andhra Pradeah 
High Court JU (2), 188-90. 

Constitutional Reform: Fourth 
Amendment Act, I (2), 171-73. 
Fifth Amendment Act, II (I) ,  '7. 
Sixth Amendment Act, II (2), m-

34. 
We.t Bengal-Blhar Mrr,er Cue: 

Judgment of the Calcutta Hip 
Court, II (2), 234-37. 

Parliamentary Proeftdlnp (Protec­
tion of Publication) Act. ltN, I (2), 
237-38. 

China: 
The National Pe,op1e'1 Con� of 

the People'• RepublJc of, 1(2), 171-
71. 

,.,(Jfltt: 
ConstltutJoaaJ Monn In. J (2), I� 

80. 
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CONSTITUTIONAL 
MENTS: contd. 

D E V E LOP- DECISIONS FROM THE CHAIR: 

France: contd. 
Constitution of the Fifth Republic of, 

V(I), 64-71. 
Ghana: 

The Ghana (Constitution) Order in 
Council 1957, Ill (1), 86-89. 

India: 
The Constitution (Eighth Amend­

ment) Bill, 1959, VI (1), 35. 
Malaya: 

Constitution of the Federation of, 
Ill (2), 190-95. 

Nepal: 
Constitution of-, V (2), 157-G. 

Sudan: 
Declaration of independence by Par­

liament, n (1), 87-88. 
Thailand: 

The Assembly of the People's Repre­
sentative of the Kingdom of Ill 
(1). 8�6. ' 

DECISIONS FROM THE CHAIR: 
Adjournment Motions, II (1), 104; 

l r (2). 265; III (2), 182; IV (2) 158· 
V(l) ,  55; V(2) 151. ' ' 

Ar ·endments to Bills, III (2), 182; 
JV(l) ,  57; IV(2), 158; V(l) ,  55; 
V (2), 151. 

Bills, II(l), 104; I1(2) 265· V(l) 
55. 

' ' ' 

Budget, V (2), 151. 
CalllnR Attention Notices m (2) 182· 

IV (1), 57. ' ' ' 
Cut Motions, IV(l), 57. 
Debates, IV ( 1 )  , 57; IV (2) , 158. 

Documents, IV (2), 158, 

Expunction, VI (1), 33. 
Joint Committee, llI(l). 89. 
Laying on Table, V(2), 151. 
Lbt of Buatneu, m (2), 182. 
Mottou, 0(1), 10S; IV(2), 158. 

contd. 

Obituary References, VI (1), 33. 
Ordinance, Ill (2), 182. 
Papers laid on the Table, IV (2), 158; 

V(l),  5&. 
Point of Order, IV(l), 57. 
Privileges, 11 (1), HK. 
Questions, Il(l), 104-05; m(l), 69. 
Quorum, Il(l), 104. 
Right to Reply, VI (1), 33. 
Rulings, V(l),  55. 
Speeches, V (2) , 151. 
Suspension of Members, VI (1), 33. 

EDITORIAL NOTE: 
I (2), 202; II (1), ll>e; II (2), 266; 

111(1), 92; III(2), 20G; IV(l), 66; 
IV(2), 177; V(l) ,  77; VI(l), 36. 

HIGGINS, GRAHAM M.: 
Chairmen's Panel, ID (1), 39-45. 

HOLLIS, CHRISTOPHER: 
Advice to a New Member, I (2), 136-

38. 
KAUL, M. N.: 

Bankstown Case, I (2), 122-23. 
Effect of Disaolution upon Pending 

Businesa in Parliament, IV (1), 16-
19. 

Evolution of Administrative and 
Financial Autonomy of the Lok 
Sabha Secretariat, IV (2), �101 

Future Parliamentary Activities 
Il (1).  37--40; II (2), 182--86,· III (1) 
2&-28. 

Mr. Speaker', Seat (Home of Com­
mons), I (2), 139-41. 

Position and Functfon1 of the Deputy 
Speaker, m (2), HS-48. 

LEADING ARTICLES: 

(fflA) 

Delegated Legislation: Speech bf 
Shrt G. V. Mavalankar, J (2), 100-0 

s.ttmates Committee (Second Lok 
Sabha) Inau,urated: Speabr'1 
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LEADING ARTICLES: contd. 

Address to new members, m (2), 
/ 133-37. 

,.Future of Parliamentary Democracy: 
Speech by the Prime Miniater, 
n (2), 1s1�a. 

Our Journal (bi, M. N. Kaul), 1(1), 
1-3. 

9ur Late Speaker, n (1), I. 
harliamentary Democracy in the New 

Age: Speech by Prime Minister, 
IV (1), 1--4. 

fi.e First Parliament (1952-57) : 
Valedictory speech by Sbri M, A. 
Ayyangar, Speaker, Lok Sabha, 
111 (1),  1�. 

MATHUR, DR. RAMESH NARAIN: 
Evolution of the Office of the Speaker 

in India; Sir Frederic Whyte and 
Sbri V. J. Patel, IV(2), 11�. 

MAVALANKAR, G. V.: 
Office of the Speaker, 11(1), 33-36. 

MOOK.ERJI, RADHA KUMUO: 
Democracy in Ancient India, II (1),  

49-52. 
MUKHERJEA. A. R.: 

Flash Voting System in West &npl 
Legislative Assembly, I (2), 129--
32. 

NARASIMHAN, V.: 
The Bomb Incident, V (2), 12�28. 
Vote on Account in the Lok Sabha, 

IV (2), 124-30. 
OBITUARY REFERENCES: 

Azad, llaula.na Abul K.a1aJn, JV ( 1). 
9-10. 

Bhaahyam, Shri K. T., II (2), USI. 
Chaudhuri, Shri RohiD1 ltumar, 

Il(l), 20. 
Chinarta, Shri H. S., I (2), 121. 
Du, Sbrl B., IV(l), 10-11. 
Mavalankar, Shri G. V.: 

Lif...ar.tda, ll(l), 17-19. 

('5 

OBITUARY REFERENCES: contd. 
Mavalankar, Sbri G. V.: contd. 

Our Late Speaker, II (1), l (S.• cal,o 
"Leadin, Articles") . 

President's Tribute to -, 11(1), I. 
Tributes in Parliament, 11(1), S-10. 
Secretary'• condolence IPffCh. 

11 (1), 11-16. 
Narendra Deva, Acharya, ll(l), 21. 
Nateun, Shri P., II (1), 20. 
Saha, Or. Meghnad, ll(l), 20-21, 
Upadhaya, Shri Shiva Dayal, lJ (2), 

168. 
PARLIAMENTARY ACTIVITIES: 

Billi: . .  
Passed by the Hou1e1 of Parliament 

and uaented to by the Pruident 
during: 
1st July, 1954 to 30th Ju.,•, 1955, 
I (2), 234-35; 
1st July to 31st December, 19&5. 

II (1) ,  125; 
1st January to 30th Junl!, 1958, 

11(2), 283; 
1st July to 31st December, 1958, 

III (1).  104-05; 
1st J•nuary to 30th JUM, 1957. 

lil (2), 215; 
ht July to 31st December, 1957, 

IV (1), 76-77; 
lat January to 30th June, 1958. 

IV (2), 189; 
bt July to 311t I>ecembff, 1958, 
V(l), 92-93; 
ht January to 30th June, 199. 

V (2), 180. 
lit July to 31st December, ltS•i 

VI (1), 51-52. 
PUied by State �plaUw Atlem· 

bites (StatllUr.al analym) durtn,· 
lit July 19N to JOth Jww ltk. 

1(1), 99; 
i.t July ltk to JOth Juu 1955. 

1(2), 252; 
lit July to 11,t Decemblir, INS. 

D(l), 117.a. 
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PARLIAMENTARY ACTIVITIES: PARLIAMENTARY ACTIVITIES-

contd. contd. 
Bilb-contd. Business of the Houae: 

Pused by State Legislative Assem­
blies (Statistical analysis) during: 
contd. 
lat January to 30th June 1956, 

II (2), 293-94; 
lat July to 31st December 1956, 

III (1), 115; 
lat January to 30th June 1957, 

Ill (2), 220; 
1st July. to 31st December, 

IV(l), 87; 
1957, 

lit January to 31st June, 1958, 
IV (2), 196; 

lat July to 31st December, 1958, 
V(l), 104-05; 

lat January to 30th June, 1959, 
V (2), 188; 

1st July to 31st December 1959, 
VI (1), 61. 

Passed by State Legislatures during: 
1st July, 1953 to 30th June, 1954, 

1(1) ; 84-98; 
lat July, 1954 to 30th June, 1955, 

1(2), 236-51; 
1st July to 31st December, 1955, 

11 (1) ; 126-36; 
1st January to 30th June, 1956, 

II (2), 284-92; 
1st July to 31st December, 1956, 

III (1), 10&-14; 
lat January to 30th June, 1957, 

Ill (2), 216-19; 
lat July to 3llt December, 1957, 

IV (1), 78-86; 
lat January to 30th June, 1958, 

IV (2), 190-95; 
1st July to 31st December, 1858, 

V(l),  IM-103; 
1st January to 30th June 1859, 

V(2), 181-87; 
lit July to 31st December 1959 

VI (1) ' 63---eO; ' • 

(z) 

Loa: SABHA: 
Statistics of business tramacted 

during: 
1st July to 31st December, 1955, 

II (1), 110. 
1st January to 30th June, 1956, 

II (2), 271; 
1st July to 31st December, 1956, 

III (1), 96; 
1st January to 30th June, 1957, 

III (2), 211-12. 
1st July to 31st December, 1957, 

IV (1), 69-70; 
1st January to 30th June, 1958, 

IV (2), 182-83; 
1st July to 31st December 1911:n 

V (1),  85-86. ' "°• 

1st January to 30th June, 1959, 
V (2), 168-69. 

1st July to 31st December 1959, 
VI (1), 37-39. ' 

RAJYA SABHA: 

Statistics of business transacted 
during: 
1st July to 31st December 1955 

Il(l), 111; ' ' 

1st January to 30th June, 1956, 
II (2), 272; 

1st July to 31st December 1956 
Ill (I), 96-97; ' ' 

1st January to 30th June 1957 
III (2), 212; 

' ' 

lat July to 31st December 1957, 
IV (1), 70; ' 

lat
lV

J
(
a
2
nuary to 30th June, 1958, 
),  182; 

1st July to 31st December 1858 
V(l), 86; ' ' 

1st January to 30th June 1859 
V (2), 168-70; ' ' 

lat July to 31st December 1959 
VI (1), 39-40. ' ' 



PARLIAMENTARY AC'l1v1TIES: 
contd. 
STATIS: 
Statistics of · business tranaacted 

during: 
1st July, 1953 to 30th June, 1954, 

1(1) ,  76-83; 
1st July, 1954 to 30th June, 1955, 

I (2), 216-33; 
1st July to 31st December, 1�. 
n (t), 111-24; 

1st January to 30th June, 1956, 
1(2), 272-82; 

1st July to 31st December, 1956, 
m (1) t 97-103; 

1st January to 30th June, 1957, 
mc2>. 212-14; 

1st Julv to 31st December, 1957; 
IV (1), 70-75; 

1st January to 30th June, 1958, 
IV (2) , 184---88; 

1st July to 31st December, 1958, 
V(l), 86-91; 

I 
1st January to 30th June, 1959, 

V(2), 170-79; 
1st July to 31st December, 1959, I 

VI (1). 40-50. r 
Committee,: / See main heeding 'COMMITTEES'. 
Debate, in Parliament: 
Lo1t SABRA: 
Competence of Parliament to enact 

certain Laws, I (1), 39. 
Demands for Grants for Railways, 

1(2), 151. 
Diacuaion on the Budget Leakage: 

Procedure for preparation and 
presentation of budget, JI ( 4), 
87-68. 

Eaential Commodities (Amend­
ment) Bill, 1957: 
Pennttted for Introduction with­

out prfor notice to Members. 
mc2>. 173-1e. 

Estate Duty (Amendment) nm. 
1858: 
lntnpretatlon of ArtlcJe 252 of 

the Constitution, JV (2). 1 C--
44. 

Inda 

PARLIAMENTARY ACl'IVITIIS-
contd. 
Debatu in PCP'liament-contd. 

l.oK $.wtA--cofttd. 
Fartdabad Development Corpora­

tion Bill: Que.tlon of Diaquallft­
cation in � of membenblp 
of Corporation, m (1), 59-80. 

Indian Tariff (Amendment) Bfll, 
1955, 1(1), 150. 

Messa,re from the PrNldent of \he 
Grand National Aaembly of 
Turkey, I (2), 14D-50. 

Parliamentary Privilege Bill, 1188, 
V (2), 137-38. 

Peaceful Uses of Atomic Jenera 
I ( 1) , 35-36. 

Point or Order on the n,,ort of th• 
Commls,lnner for St-heduled 
Castes anrf SchNtulf'd Tribes on 
the Rllmanathapuram riot.a. 
IV()) 1 4-4-45. 

Pri1.e Competitions Bill, 1955, n (1), 
63. 

Procedure rewardlrnr Bill• contem­
plated undtt Article J 17 of the 
Constitution, n (2), 200-10. 

RNOJution on Nuclear TNt1: Prfm• 
Mlni1ter'1 ttmarlu �ardlnt the 
forwardlnR of the Re90lutlon to 
Foreign Parllamcnta, m (2), 1'73. 

Revi� of ftnanclal Control, I(J), 
37-38. 
Sales Tax r..w, Validation BIil­
Power of Parliament to enaet 
)e(l1latlon with t"t!ti01p9Cllv• 
t'ffect; Deputy SpHbr'1 rulln1, 
II( J) • 86-87. 

Spirituou, �nUona (lnt.er­
Stat.e Trade and Conunffm) Con­
trol BIIJ. Jffl. 1(2), t51. 

S.R.C. R,.,pnrt: Proc.-..dul"t' for dt.­
cualon. Il(J), 0--M. 

Stat.8 Reorpn.lat1on BUI. Am,-n4-
ment reprdlnt fonMtJon of • 
Bllin,rual State � Bornlay, U (I), 
2t0-21S. 

(-0 
•• <c> L&-11. 
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PARLIAMENTARY ACTIVITIES--
contd. 
Debates in Parliament: contd. 

LoK SADHA-contd. 

Taxation by Ordinances, I (1), 36-
37. 

RA.JV A SABHA: 

Message from the President of the 
Grand National Assembly of 
Turkey, I (2), 150 [See also 
under 'Lok Sabha' in the same 
heading.] 

Debates in State Legislatures: 
A.rMa: 

Ajmer Sales Tax Bill, 1953, I (2), 
140. 

MADHYA BHARAT: 

Motion on incomplete and wrong 
replies to questions, II (2) , 219-
21. 

RAJASTHAN: 

Motion for the appointment o! e 
Committee to enquire into the 
conduct or a Member, II (2), 
216-19. 

UTt'All PRADESH: 
Cut Motions on Excess Grants: 

Scope or discussion, II ( 1 ) ,  68-
69. 

Debate, in the Hou.se of Commons 
(U.K.) : 
Life Peerages Bill. Second Reading, 

IV ( 1) • 4f>..-.48. 
Resolution for appointment of 

Select Committee on Proce­
dure, IV (2), 144--t6. 

Ordinancta: 
Issued bv the Central Government 

during: 
1st January to 30th June, 1958, 

rv (2). 197; 
lat July to 31st December, 1958, 

V(t) ,  106; 
1st January to 30th June, 1959. 

V (2), 189; 
tat July to 31st December, 1�9. 

Vl(l), 82. 

PARLIAMENT ARY 
contd. 
Ordinance,: contd. 

.. 
ACTIVITIES-

Issued by the State Legislatures 
during: 
1st January to 30th June, 1958, 

IV (2) , 197-99. 
Parliamentary Questiona: 

India: 
LoK SABHA: 

Administrative Vigilance Divi­
sion, ffi(l), 60. 

Amending of the Constitution, 
1(1), 42. 

Association of Members of Par­
liament in the formulation d 
Third Five Year Plan, V (2). 
138. 

Comptroller and Auditor-
General, I (1) , 43. 

Democratic Decentralisation, 
VI (1), 23-24. 

Economy in the expenditure of 
the Central Government, 
I(l) , 43. 

Election Petitions, IV (1) .  48. 
High Court JudRes' appoint­

ment, IV (2), 146. 
Holding of elections in future, 

V (1). 53. 
Indian Administrative ServicE.', 

I l(l) ,  69. 
Indian Missions Abroad, I (1) , 

43. 
Inspectorate for Indian Mis­

sions, I (1). 153. 
Manual of Office Procedure, 

I (1). 43. 
Ortanlaation and Methods Divi­

sion, I (1), 42; I (2), 153-54. 
Pondlcherry Assembly, II ( l) . 

69. 
Public �xpendlture, n (2). 221. 
Public Service Commwlon. 

I (2). 15.1. 
Separation of Audit from 

AC'COUnta, I (2). 152; It ( 1). 70. ·---- --·-----.. · - ·---------------
{Xil) 



Inda 

PARLIAMENTARY 
contd. 

ACTJVITIES- PARLIAMENTARY 
contd. 

ACTIVITIBS: 

Parliamentary Quc.rtions: contd. 
Lo1t SABHA: contd. 

State Enterprises, I (1), 42. 
Submission of returns of Election 

expenditure by Political par­
ties, V (2) , 138-39. 

Total annual expenditure incur­
red by the Government of India 
in answering questions in the 
Parliament, V (1),  53-54. 

Union Public Service Commis­
sion, I (2), 152. 

Zonal Councils, III ( 1) , 60. 
RA.1YA SABHA: 

Association of M.Ps. with the 
traininf Centres for C. D. 
Work, V(l) ,  48. 

Duties and Functions of Parlia­
mentary Secretaries, I (2) , 154. 

New rubber-stamp method of 
voting, IV (2), 46. 

Staff reduction in Ministries, 
II (2), 221. 

U.K.: 
House of Commons: 
Civil Services and Minstcrlal sala­

ries, VI (1) , 23. 
Procedural Matters: 

Adjournment Motion (s):  
Matters which can be raised 

during cliscuuion on Budget 
and Finance Bill not to be 
raised on-, 1(1) ,  56. 

To ducuss action of the Government 
in agreeing to the discussion of 
a certain matter in one Hotue and 
in not agreeing to a similar discu.­
lion in other Rouse; 1(1). 54. 

To dlscu• arrest of a Member made 
under due process of law l• inad­
missible, IV (2), 155. 

To dllCUU aituation art.nng out of 
strike by workers of Kharagpur 
Worbhof of South Eutem Rail­
way, Ill(2), 221. 

U .K. (Houae of Commona) : Altera­
tion in Hansard, VI (I) , 25-28. 

Amendment (s) : 
CaMot be moved without the con­

sent of the President u U ,eeb 
to vary the taxes proposed in a 
Bill, V (1), 50. 

Not admit� u it sought to modify 
a motion to 'lake note of' the 
Report of Committee · of Parlia• 
ment on official lansua,e V (2), 
13MO, 

Not in order if it seeks to take into 
consideration a bill for whicl, 
thett is alttady a motion for n­
ference to Joint Committee, 
V (2), 146. 

Ruled out of order u it sou1ht to 
insert nt>w provf•lont whlcb are 
contrary to the provilions of 
clauses of tho ume Bill already 
adopted, J (1), 58-59. 

Ruled out of order as it aoupt to 
modify the IChedule of a Bill 
confirming an inlern.at..lonal 
agreement to which M coWllrln 
have given tht>lr conNDl, V (I) ,  
50. 

Ruled out o{ order H if sou1ht to 
revoke the proclamation luuP.d 
by the President, VI (1).  --2'7. 

Assurances: 
Intimation to MemMn about dw 

implementation of. JI (I) ,  14. 
Bills: 

-providing for lnry of , ... for 
1t'f'\•lcN rendrred do not attract 
the prOYl&lon.t of ArUcJe 1J  '7 (I) 
of the ConltftuUon. J (2). la-t4 

-relating to 1Ubjeocta on Con• 
curttnt Liat to pt the concur­
rence of States befo,. Introduc­
tion, JV(2), 148-41. ·------·-
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PARLIAMENTARY 
contd. 

ACTIVITIES: 

Procedural Matter,: contd. 
BilZ..: contd. 
-to replace . an ordinance made 

permanent by the India and 
Burma (Emergency provisions) 
Act, 1940 do not entertain the ap­
plication of the proviso under ar­
ticle 123, V (2), 141-42. 

Chair not to disallow a Money Bill 
on the ground that it  does not 
comply with the requirements of 
Article 272 · of the Constitution, 
IV ( 1) .  53-54. 

Chair not to decide whether a Bill is 
ultra vires or intra vires of the 
Constitution, IV (2), 149-50. 

Circulation of copies of a Bill to 
Members before introduction, 
IV (1), 52-53. 

Consideration of Bill held over to 
enable Members to study the Bill, 
V (2), 142-43. 

Constitution (Eighth Amendment) 
Bill: Clause by clause considera­
tion postponed to enable Govern­
ment to have informal discussion 
with Member. 11(1), 77. 

Draft States Reorganisation Bill, 
1956; Procedure adopted for dis­
cussion in various State Legisla­
tures, III (1), 63-66. 

Estate Duty (Amendment) Bill: In­
terpretation of Article 252, V (1) 
47-48. 

Finance Bill, 1956: Scope of correc­
tion of printing errors after intro­
duction, 11(1), 677-79. 

Life huurance Corporation Bill: 
Motion for reference to a Joint 
Committe@, II ( 1 ) .  77-78. 

Motor Vehicles (Amendment) Bill: 
Continental Procedure adopted for 
conaideration of, Ill (1), 87. 

PARLIAMENTARY 
contd. 

ACTIVITIES: 

(&iv) 

Procedural Mattera: contd. 
Bills: contd. 

Navy Bill: Motion for recommittal to 
Joint Committee, IV (1), 54-55. 

Procedure for opposing a Bill at 
Second or Third Reading Stage: 
Practice in U.K. and India, IV (2), 
150-52. 

Statement of Objects and Reasons is 
not part of a bill, II (2), 164-65. 

Withdrawal of a Bill pending in Lok 
Sabha, II (1), 78. 

Bombay Appropriation Bill: 
Scope of discussion on-; Ruling 

of the Speaker, V (2), 143. 
Budget: 

Supplementary Demands for 
Grants: Change of expenditure 
relating to Industrial Finance 
Corporation from 'voted' to 
'chargEd', II (1), 81-83. 

Calling Attention Notices: 
Calling attention to matters of 

urgent public importance: 
Change in procedure, III (2), 229. 

Circulation of Papers: 
Papers which cannot be laid on the 

Table when the House is in 
susion may be circulated to 
Members during the inter-eession 
and laid on the Table next 
session, V (2), 144-45. 

Committees: 
--on Bill: directiona of the 

Speaker, I (1), 60-61; Minutea of 
dissent, I (1), 61. 

--oo Public Accounts and Esti­
matn (Lok Sabha) : Motion, for 
election of Memben to the, 
IV (2), 15i-55. 



PARLIAMENTARY ACTIVITlES: 
contd. 

PARUAMENI'ARY. 
contd. 

ACTIVITIES: 

.Procedural Mattera: contd. 
Budget: contd. 

Precedural Mattn,: contd. 

Conventions: Financial Committees: 

U.K. (House of Commons) : A 19- Miniatera not to be called before 
ponsible Minister may decline to th�f Parliament, I (1), 63. 
give information, if in his judge- Presentation to Lok Sabha of Re-
ment it is not in the public in- ports of the-on dialolution of 
terest to do so; case of Comman- the House, Ill (2), 180. 
der Crabb, n (2), 231-32. 

Death of Members during inter- Joint Committee: 
aession period1: Association of an M.P. who ii not a 
Adjournment of the House as a Member of the Committee, in it.I 

mark of respect to the memory of deliberations, V (1), 52. 
Late Dr .• Shyama Prasad Mooker- The House while agreeing to join 
jee, I (1), 56-57. th�n a Bill propo,ed by the 

Quorum, VI (1), 28-29. other House i1 not committed to 

Discussions: 
the principle of the Bill, I (I) 58. 

Vindhya Pradesh Vidhan Sabha: Referem·e of Jo'inance Bill � 
Procedure for discussion on V l ( 1) , 28. 
S.R.C. Report, II (1), 84. Sittings outsid£ the precinct, of UM 

Documents: Parliament House, I (2), 187. 
Laying of--: Minister's Rights Public Accounta Committee: 

under rule 368, VI (1) ,  27. Appointment by GovHnmenl of a 
Estimates Committee: Committee to conatder malt«a 

Admittance of Members of the under lnve1UgaUon by a ParUa-
State Legislatures' Eatimates mcntary Committee, I ( 1), 63-&t, 
Committees al the Meeting of Constitution of working grouJ>I ot, 
the, 1(1) ,  65. 111(2), J81. 

Disclosure of certain information to 
the Presa regarding matters Evidence givt•n before tht'-
under consideration of the, Quc.-ition of 5upply of vrrbattm 
J (1) 64 record lo the Executive Gov-' · ernment, I ( I ) ,  62-63. 

Memben not to appear u witness 
before any Committee, Com- Evidence tendc-rt"d at the mtttlnp 
miuion, etc. formally or infor- of the - Quesllon of supply of 
mally, I (1),  64. t'xtracla therefrom to commlttaea 

Rauing in the Home of matters appoint.eel by the Executive Gov· 
under conalderaUon of the I (I), ernment, I ( 1) . 62; Implement.a• 
&f-65, tion nf the recomfflt'ndallona by 

Reportl of---Corwdention o( the £xecutiv� Govttnmt1nt, I (1). 
commenta furniabed by Minis- 61-412. 
tries, I (1), 85. 

Utilisation of the .ervi� of an Public Sttvl� Commiallon: 

oflcial of a 11.lnbtry the eatb:u- Myaore Legislative A..embly: 

tel of which att under consJdera- 5rope of dt.cuulon on Jwporu 
lion of, 1(1), 85. ol -- VI(l), 5-Sl. 

-------------------------- -·- --·---
(ff) 
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PARLIAMENTARY ACTIVITIES: 
contd. 
Procedural Matters: contd. 

St:lect Committee: 
Consent of Members proposed for­

should be expressly obtained, 
V (2), 145. 

U.K. (House of Commons): 
-- on Procedure, Vl (l) ,  24-25. 

Oath : 
Madhya Pradesh Vidhan Sabha: 

Speaker's ruling over objection 
to the language of the, Ill (2), 
17�0. 

I 
Obituary Reference: 

Made in the House on the death of ! 
a prominent person who was 
neither a sitting member nor an 
ex-member, 1(1) ,  57. 

Official Gallery: 
LOK SABIIA: 

Disposal of files in the -­
amounts to disrespect of the 
House, I (2), 168. 

Persons sitting in the -- not to 
brief the Ministers loudly 
I (2), 167. 

MADIIYA PRADF..5H VtDHAN SABHA-

Officials sitting in the -- may 
take down notes of proceedings : 
Speaker's ruling, III (2), 180. 

Point of Order : 
Ruling on a -- which is pending is 

not necessary if I.he change in situa­
tion meanwhile makes the point in­
fructuous, II (1 ) ,  79--81. 

Powt'r cf thl' Houses : 
India 

IC Select Committee on an Amend­
Ing Bill goes beyond the scope of 
the Bill and dl'letes e section of 
the Cipal Act the House may 
restore the atatw quo by an 
amendme-nt, V (1) ,  51-M. 

PARLIAMENTARY 
contd. 

ACTIVITIES: 

Procedural Matters: contd. 

Presiding Officer ( s) : 
LoK SABHA: 

Election of Speaker and Deputy Spea­
ker : Consultation with opposition 
parties, II (1) , 85-86. 

No discussion on matters coming 
under the jurisdiction of the Spea­
ker, I (2), 169-70. 

Role of Presiding Officer of the House 
as distinguished from that of the 
Presiding Officer in a court, VI ( l) , 
29. 

Perscnal opinions of the Speaker on 
public matters should not be Jle­
ferred to in debate, I (2), 169. 

Speaker's Direction for giving time 
to draft Reports of Committees 
and Bills after Committee stage, 
V (1),  52. 

Speaker has no jurisdiction to sit 
in judgement over action of the 
Speaker cf a State Assembly, 
V ( l ) ,  49. 

Speaker may rescind his order 
naming a member and allow the 
Member to attend the House, 
V ( 1 ) ,  52. 

Vacation of the Office by the Speaker 
on the issue of the proclamation by 
the President under Article 356 of 
the Constitution, I (2), 169. 

MYSORE VIDKAN SABHA 
Speaker's rulings on the desirability 

of Ministers making important 
statements in the House, V(l), 53. 

PU!'IJAII V1DHAN SABIIA : 

Observations of the- Speaker on the 
citing of Documents which are not 
before I.he House, V ( 1), 52-53. 

RuA.STHAN VIDHAl( SUMA 
Trial of Bhooswami agitators by 

Speaker, III (2), �1. 
the 

cm> 



1"4u �-------------------�----���--����---
PARLIAMENTARY ACTIVITIES: PARLIAMENTARY contd. contd. 

Acnvrmcs: 

Procedural Matter,: contd. 
Preriding Of!icer(1): contd. 

UrrAJt PRADESH VmaAN S.uKA 
Speaker's ruling over remarks on the 

conduct of the Governor, III (2), 

229-30. 

Private Members' Business : 
Amendment: 

-- of constitution: A bill providing 
far - has to be introduced only 
af�er • resolution to thia effect has 
bEen moved to take the sense of 
the House, V(2), 144. 

Bills: 

Motion for circulation of a Bill requir­
ing President's recommendation 
for considedation under Article 
117 (3) held in order although re­
commendation not obtained at the 
time of moving, III ( 1 ) ,  67-68. 

I Resolution (s) 
Admission or disallowance of notices 

by Speaker on ground of wider ; 
national interest, I ( 1 ) ,  59. 

-- cannot be considered to have 
been moved unless the House ls 
seized of it, I (2), HIii. 

Joint discussion on a -- aeeklng 
disapproval of an Ordinance and on 
• Government BUI �king to re­
place the ordinance, IV (1).  54. 

Part�ucuued reaolution d� not 
lapae after prorogation of a ,ea.Ion, 
ID(l), 68-e9. 

Privileges: 
Motion not to be moved unlNa 

Speaker gtvu con1ent, m (2), 178. 
Qumlom: 

AdmiaaibUtty of - 1ttkin, infor­
mation about the i..,t.iatu� 
Secretariat, I (2), 18$-tS. 

Procft1ural Mattff1: contd. 
Private Mnnbn,• BU1in�11: COl'ltd. 
Questions: contd. 
Admission or dfsallowan� of 

notices by the Speaker on ,round 
of wider national interest, I(!). 
59. 

Answering of - a rter the Ques­
tion Hour. IV ( 1!1 

55; Bracketfn, 
of namea, I ( 1) ; :,v, 

List of, I ( 1 ) ,  80. 
Observationa by the Chair on, I (] ) ,  

60. 
·Of publlc importanc:,e, I ( 1 ) .  80. 
Procedure for correction of an1w�rs 

to, TV(2), 147-48. 
Speaker to d�«mlne lhe number 

of supplNnffltarle. to, IV ( 1) ,  55-
MI. 

Regulations (Govt'rnment) :  
Motions fur modification of Unton 

Public Sforvice CommlHlon (Con­
sultation) Regulations, tffl taken 
up In next aeulon, V ( I) .  48-49. 

Resolutions (Government) : 
Aclmis11ion or diullowanct! of notlct'S 

hy the Spcakrr on ,vnund of wld•r 
national lntt"rr.lt, I ( I) .  59. 

,s�� abo under ''Private M�b.n' 
Bu•lne11") 

Part-dlsc-ullll(-d re110lullon doea not 
Japll<' after prorogot1cn of a IM!Ulon, 
rTl (I) .  8M9. 

Rules Commltttt: 
M�hen of the Houle' who wr.re not 

mrmben of the - wne iavttNI 
to the mff"tln,r c,f th<' Committtoe to 
offt-r suggc,atioru, 1 (2) . Jff'T. 

SNsi<>ns: 

French National Auffllbl�: 
The oldtwt d4!puty qw.n.a 8 MW lt!t• 

aion, Jl(J), N-f5. 
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PARLIAMENT ARY 
contd. 

ACTIVITIES: 

ProceduTal Matters: contd. 
Statements: 
Direction regarding statements to be 

laid on the Table in reply to ques­
tions, IV ( 1), 56. 

Ministers may read their speeches in­
stead of delivering them extempore, 
II (1) .  83. 

PrEcaution to be taken by Members 
before making statements in the 
House; Speaker's Ruling, Ill (1), 66. 

State Reorganisation Commission: 
inclusion In the proceedings of writ­
ten statements by Members who 
were unable to participate in the 
debate, II (1), 83-84. 

Summons: 
Servin� of a subpoena on a Member 

within the precincts of the House 
while the House is in session con­
stitutes a breach of privilege, 1 (2). 
168-69. 

Ways & Means: 
Chairman of -- (U.K.) not to 11ct in 

professional c11padtv on behalf of 
or e�aln!-:t anv Member of the 
House. IV (2). 155-57. 

PRTVJLEGE ISSUES: 
India: 

LoK SABHA: 

Attendan� of a Member of the House 
as a witness before another Lf'�!-:­
latur,- or a Committee thereof. JV 
(2) • 169-70. 

Bank Award Commission Report Lea­
kAi;?f': Convention to be adopted by 
the Press and others, TI (1). 89. 

Bud"et Leakage: Deci.11ion of the 
SJM'aker on question of privilege, 
TI (1). 89-90. 

Documents in custody of Lok Sabha 

PRIVILEGES ISSUES: contd. 
India: contd. 
LOK SABHA: contd. 
Premature publication of an answer 

to question, m (2), 187-88. 
Prima facie question of privilege: 

What it means, IV(l), 37-43. 
Reflections on a Parliamentary Com­

mittee, I (2), 181. 
Refusal by a Minister to place a con­

fidential document on the Table of 
the House, V (2), 152-55. 

Report of the Committee of Privi­
leges on production of documenta 
concerning the, proceedings of the 
House or. ceremonies thereof in 
court of law, IV(l), 58-59. 

Telegram sent by the Chief Minister 
of Kerala to the Union Minister of 
Home Affairs, V (1), 56-59. 

ANDHRA PRADESH: 
Narasimha Rao Case, III (2), 183--85. 

[See alao under ''Hyderabad".]. 
ASSAM: 

Impartiality of the Speaker, I (2), 
181-83. 

BOMBAY: 
"Prabhat" Case, III (2), 185-87. 

DELHI: 

Nai Dunia Cue, II (1), 90-91. 

0Tgani&er'• Cue, II (2), 246-47. 
Wrong statements by Ministers in the 

House, II (2) , 247-48. 
HtMACHAL PllAJ>SSH: 

Premature publication of new,, I (2), 
183. 

HYDDABAJ): 

Naraaimha Rao Cue, ll(l), 1-83; 
Ill (2), 183-85 . 

Raj Bahadur Gour'a Cue, I (2), 183-
84. 

Suppreulon of views, I (2), 1N. 

. SecretRriat mav be presented be­
fore a Court of Law with the con­
sent of the House: House not to l(o 
Into tht qu«-�ion of relevancy of 
documents. JV (2), \71-'12. ---·---- -·- ---···· ·--- -- -----------------

(niii) 



PRIVILEGE ISSUES: C071td. PRIVILEGE ISSUES: contd. 
India: Nllid. VINDHYA PIADalr: 

Kaw.A (FORMDLY TIAVAHCOH Arr,..-.,t of Members, 1 (I), 1-.ao. 
COCBDf): Foreign countric,: 
Reftectiom by a Minister on the work CffLON: 

of the Public Accounts Committee, Disrespectful conduct in the pncmou II (2), 3'1-42. of the HOUK, a brNch of prtvwce, 
DetenU. ot M.LAa.. 1(2), 187-88. fl(l), IM--97. 
Leakage of Budget, Ill(2), 187. Ulffl'ID ICINoDOM: 

MADua: Allighan'a e111t (HOI.Lte of Common.), 
C� of 11-.ben' Mail, I (2), 11 (2), 248-51. 

1'4-86. "Precflleta ot the House", Dem111da for de&aition of ParUamen-
deAnition of th• term, IJ (1), 93-94. tary privilege, m (2), 188. 

OatssA: John Junior', Cale, UI.H>.1. 16-78. 
Contempt ease aca.tmt Chief .MJn.Jster Strauss'• c.-. IV (2), ltMII'. 

and othen: jwigmeat of the High ROSETTI, MOSHE: 
Court, IV(2), 159-&. Israel's Parliament, 11(1), 53-57. 

Paav: S!TALVAD, M. C. : 
Budget Leakage: Report of the En- Equality Before Law, 1 (2), 12'-a. 

quiry Committee. II (2), 244-46. SHAKDHER. S. L. : 
PUN.JAB: Arti.clu: 

Attempt by a Police Ofllcer to arrut Appointment of SpNur of Lok 
a Member within the precinct, of Sabha, Il(l), 41�. 
tbe Howe. V (2), 155--56. Comptroller and Auditor Genara1 of 

Communicationa to other le,wature1, India and t.he U.K.-A COIDpll'iaa. 
1 (2), 186. IV (2), 102-15. 

Conduct of certain Members who Election of the �uer of the HOUN 
c:reded rowdy scenes to prevent of Common.a, 91 (1), 9-lJ. 
tu Governor from deHvmne his Ideal ParUa1nenwy Olllcla1, (J), JO. addrlll, V(l), SM3. 28. 

RA.1.AS11Wf: Inter-Parliamentary JwlaUona, Ill (2), 
An.& at M.LA on Cff11 Claim, 148-A. 

W(l), 73. Rafi Ahmed Kidwai, I(l),  � 
Oath-taJdna by • Mem.,.r-«1b1titu- RetonnJn1 tM Lordi, J (2), ID-a. 

liOD of WN>O, wwds ID IAe oath, a Some auunt1ona tor amprovtd Bude· 
question of breech of prtvile,e etary s� 1n varlo"' countnet. 
W (I), 773-75. IV (1), 

Un.a PaADla: Stat.ea Jworgan1•t1on in Ind1e, m (l), 
Admonttion of Govemm111t olkiel, 29--34. 

1(2), 188-88. Wiu.adnwal o( • clawie ot a lkll not 
Allllad faDln to pNduee a Mem- &n order, U (2#. 117_. 

ber Wore a ..__rate wtt.b.iD 24 SHORT NOTIS : 
hours, D (S), 2'0-41. Add,_.., so Jl-..ber1: 

D-- ,._ ........ " ·- �.._. W (1) Earl At&JH'• a-a. at C.- Madru 
�n -YF-"• • j Branch of �A. fll(U. 21.U. 

-------- _,,, -· ··"· " "-· ·-·- ·· - · �···- - - · ·-
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SHORT NOTES : contd. SHORT N�: contd. 
Addre11 to members: contd. 
Lord Stangate'a talk to members of 

Parliament (India), II (1), 25. 
Adult Suffrage : Mahatma Gandhi's 

views on, V(2), 117. 
Amenitie, of the Member, : 

Canada : Proviaion of Desks for 
Members in front of their seats in 
the House of Commons : Prime 
Minister's views, V (7), 15. 

India : Medical Facilities for Mem­
ber of Parliament, Vl(l), 8. 

Budget: 
Bombay : · Modification of Budget 

Demands, l(l), 11-12. 
Civil Service Reform : 

U.K. : Report of the Royal Commll­
aion, II ( 1) , 25-26. 

Conatitutional Change, : 
CHINA : 
People's Republic of China', Conati� 

tut.ion adopted, I (1), 10. 
l111WfCI : 

Constitution revision proposal I (2) 
116-17. 

' ' 

GHANA : 
Felicitations by the Prime Minb� 

and Shri Krishna Menon on the 
independencE of, Ill (1), 22-23. 

PAKISTAN : 
Constitutional changes in, 1(1), 10. 
Soum AnuCA : 
Appellate Division Quorum Bill, I (2) 

118. ' 

U.K. : 
In�dence of Judiciary in, I (1), 

U.SA : 
Amendment propo,ed for ftllina of 

temporary vacancies in the Hou.ae 
uf lwpreaentatives, I (2), 117. 

Amendment propoeed for ftxtna of 
number of judgea of the Suprem� 
Cou:rt, I (1), 9. 

Costitu.tional Change,: Contd. 
v.s.A. : contd. 

Separate rolls for coloured voters, 
I (1), 9-10. 

Voting Age in, 1(1), 9. 
Delimitation of Conmtuencies : 

U.K. : Boundary Coromiaton for, 
I (2), 119. 

Detention of Member, : 
Information about a Member under 

detention : Practice in Ult. and 
India, III (1), 19-20. 

Electiona : 
Indirect Elections: Mahatma Gan­

dhi's views on-.V (2) 118. 
Registration of voters : Mahatma 

Gandhi's views on-.V (2) 118. 
First Parliament: 

Parliament Week and Exhibition. 
III ( 1) , 24-25. 

Statistics of questions naked durin& 
III (1), 19. 

[See c1ao under Sub-heading "Quu­
tions"] 

Government Depariment.t: 
Madras L.A. : Information by Gov­

ernment Departments, 1 (1) ,17. 
U .K. : Economy in Government De­

partments, 1(1), 18. 
Inter-Parliamffltary Orgmwcationl : 

Inter-Parliamentary Union, I (2) , 
115; D (1), 24-25. 

Leave of Abaence to Peen, Grant 
of, IV (2), 96. 

Legidativr Building, 
N nr Oil.HI : 
AutomaUc Voting Equipment lnatal­

led in the Charnben, W (1), 23-2'. 
Decoration of the Parliament Bwae, 

I (2), 120; ll (1), 23-24. 
Some recent tmpronmenta ID Parlia­

ment Houae, I (1), I7-18. 
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SHORT NCYI'ES: � 

LegislaHve Buitdmga: contd. 
ux : 
Air Conditioning tn the Rome of 
Commons Chamber, 1(1) ,  1S. 

Life Peerages Bill, passed by the 
R� of Common, (U.K.) fV (2), •• 

Legi,lature 
Bicameralism : Mahatma Gandhi'• 

views on-V (2) 118. 
Members' SalaN1 and Allowanc�: 

AusnALIA: 
Rise in Members aalaries, m (1) , 

117-18. 
INDIA: 

Position of a newly elected Member 
of Parliament �rding (i) 
draw11l of salary and <ii) grant of 
leave of absence before tnldng 1 
oath, IT(�), 189. 

Ntw 7.EALAND: 
Report of the Royal Commbslon on 

U.IC.: 

?,irliamentarv Salaries and 
Allowances, JI (I)  . 26-27. 

. Increase in, aalari� and 11l1ownncee 
of · Membas of Parliament and 
Ministers in U.K., IV(l), 13-14. 

Mffl>h@n' Erpt"ftses: Statt'mP.,t by 
Str Wtnston Churchill In the Hou.te 
of Commnns. r (1) . 12-13. 

Ministers' Salaries. T (2), 115. 0pP'lsitlon Motion, JI (2). 189-71. 
SubsistE>nce grant of. n (2), a da:v to 

llem�rs of Parliament. I (2). 115. 
U.SA� 

Rbe In Mffllbffll' alarfn, 1(2), 118. 
C>rdinaft.tt• : 

Iaue of an Onlinance � 
. . partly_ the �an, of a Bill pencf­

tn« 'befOft Lok S.bha. n (1), 2'7-28. 
PclrUernentary �14-ptio,u: 

l!xmanae of, H2), 114-15. 
�l.ldt o!-(Cach) to India. VJ(l). 

: 'l.;· .(tndJan) to Eastern Europe, 
• · 'V(2), '11'1: (Nepalew) to IDdil, 

VI (1), 7. 

SHORT NOTES: eontd. 
Parliamentary OHidaZ,: mri .. B. Du, Cbalrman, PAC., I (J) , 

M�in,zs of the StandJng CommJtt" 
of the Secretartet of Lqialatt.. 
Bodies fn India, ID (1), lt . 

Retfr?ment of: 
Shrl N. C. NandJ (India) IV(t) 11-

13. 
' 

Mr. C>c,nn ctouib (U.Jt.), 1(1), II-It. 
SI .. F'rNlerlc lletcaUe (P.lt.), 1(1), 

19. 
Parliamentary, Partin: 

uihnur Sh11dow Cabinet (U.lt.) , 
1(2), 118. 

Pomfwft c,f ttDo ROUM1: 
Relative i,Mftlnn of the two Cham­

bers and the IJ)l'dal PMftfon of the 
Prfmf' Mlnlltl'r tn a Ptr1WMntar, 
Democraey, n (2). 171-'72. 

Pntn(!'!'1t nnd Pr;t,H<.•r,r.• of .Parinftt: 
C<'mt>f"ff'n� r,f Parlt.fflf'ftt tn malre 

rt?trosp!'ctlw. UIW'II, t(t), 14. 
Tnwwtl�tlonal PnWfftl of C.,.... 

<tr.S.A.). 1(2), 11'7-lll . 
Prl'�df'f'lt',r Addf'f'1t1t to Parl�t: 

!kn� nf. V(J), 12. 
Prfllridint1 Ofli«r(•) : 

Blhar: Spealrttr', aMouneement that 
hP �•IWfl tt, lM" • narty fflaJ'I on 4111't'­
tfon. m (2), 142-43. 

Etf!<'tion nf the Prt'ffd.it fn the But,. 
dl'lta( (West Cffnmny). rm. 120. 

Election of R�Akn- and °""1tv 
Ss,eakfllT'. Lok S.bhe; n,n. 2S-2f; 
Fellettatlona. m (J). 11-!T. 

R'ldt'l'ttMd: C'".uttnf Vote br Splak­
eT, l(l), 11 .  

"'"'110r'f''. SJ)f'e�I ,.t.rntiom "91 
Mlnllten maldn,r � In the 
Rot1• on nst,rnadon from the <Jo¥. 
ernment. V(l), lS-14. 

No cnnftdffltt motion aplnlt Speu­
eor: 0msa. I (1), J I :  �asthan. 
1(1). n. 

Sy,Nm-e publlt- M"ftllt, t (2), I 11-
20 •.•... ··· ----·-·· ·-----··-· ' _, · ···--···· .  
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SHORT NOTES: contd. 
Pre11 and Parliament: 

Constituenti' letters to M.Pa., I (1), 
16. 

Legislature and the Presa, I (1), 15. 
Views of Shrl M. N. Kaul, I (1), 14-15. 
Views of Sir Hartley Shawcross, 

IV (1). , 14-15. 
Prime Minister's Use of I.AF. Planes 

for tours other than official in 
nature, ID (2), 142. 

Private Memben' Legislation, (U.K.) , 
IV (2), 97-98. 

Pri.oii.ge: 
A ruling on privilege (U.K.) ,  1(1), 

16. 
Exemption of Ministers, Speaker and 

Chairman from appearance in Civil 
Courts (U.K.),  II (2), 172. 

Public Accom,ts Committee: 
Inauguration of 1957-68 Committee 

by Speaker, DI (2), 143-44. 
Meff\ben of Madras P.AC. attend u 

observers at. a meeting of the, 
m <2>. 14-4. 

Questiom: 
Assistance to memben of the Lok 

Sabha in regard to, It (2) , 172. 
r See auo under ''Services and Faci­
UUee to Members"]. 

Statistics of questions aaked during 
Fint Parliament, III (1), 19. 

Retirement of M�bc,-1: 
�Urernent of 74 members of the 

ltajya Sabha: Prime MinJster's 
ren:a.arks. n (1). 23. 

&.cr.tcu-iat, of th. Legi.tlatiuc Aaffm­
bUea: 
lNIIU: 

Lok Sabha: Participation In the 
India. 1958 hhlbition, V (1), 12; 
sta)l in world Airiculture Fair, 
VI (1). '7-8. 

Madhya PradHh: Retlretneat of the 
Secretary. Shri K. K. Rancole. 
V(l).  14. 

SHORT N�: eot1td. 
Services and FaciUiie• to Memz»e,,•: 

Assistance in regard to � 
11(2), 1'12. [Bee CUIO under � 
tions'']. 

Constitution of India: calJtarapbed 
edition, n (2), 173. 

Note on P'tllance Bill. 1955 circula­
tion of copies of,' I(2), i'i6. 

Speakers: 

Resignation from State Litcl•Jature 
Parties: 

Andhra Pradesh, VI (1). '1; lly,ore, 
VI (1). 7. 

Standing Committees: 

Standing Committee of the Home ot 
Commona (U.K.), Ill(l), �1. 

State Drive to Parliament: 

Queen aba.ndoru (U.�). l (J), �1. 

State opening of Parliament (t1Jt.),  
Statement on the TelntJiDi of, 
IV (2), 95. 

Summou: 

Serving of aummona on llmlben: 
Speaker not to be made an .... t 
far, IV (1), 13. 

Unveiling of PortTaii.: 

(Dil) 

Of Dadabbai Naorojt (ill Cantra1 Rall. 
Parliament Houle. New Dalhi), 
I(l), 8. 

Of�ve i.e:,,t,�:CJ>:'1f 
19. 



RESBARCB AND REFBRBNCB PUBUCADONS 
(A) STUDIES ON CUBRINT PROBLJ:MS 

l. 'Ille Korth Atlantic Treaty Orpnlntioo (A 
Docaaaental'J Stuc:17) (lHO)-Re. 0.Jl. 

2. The Anzua Pact (A Documentary Stuc:17)­
(1955)-Re. 0.31. 

I. Brochure on Formosa, Pescadores and other 
hlaDda ues>-Re. o.n. 

� Brochure on P'inandnl and Control ot Uni· 
ffllltr Dlllcatian 01111)-Re. 0.1, 

I. Brochure on Dlarmament (1955)-Re. O.IIO. 
8. Brochure OD lnltita&iona for Industrial 

lilwace and Development (1955)-Re. 0.75. 
'7. lncbure on South Kut Allan Collective 

Def� Treaty (1955)-Re. 0.37. 
& Brapiure: on Development of Western 

11:uropean Defence (19")-R.,. 1.12. 
t. Brochure on General A,reement on 'l'arla• 

and Tn� (�)-Re. 0.37. 
10. Brochure on Flood.I ln IndJa (19115)-Be. 0.11. 
11. Draft Seconcl !'h,e y.., Plan (1958)-Ra. 1.112. 
11. Broclwre • the Presa Commlalon luport 

(Comments and Reactlona) 0955)-R.a. l.llO. 
ti. Brochure on India'• Admlnl:ltrative S)'llem 

bJ' Dr. Paul R Appleby (ComJMnt, and 
R.-ctima.) (ltN)-Re. US. 

ll. � Caal CA Documentary Study) (1158)­
Re. 1.00. 

IS. Suez C&nal NatJanallatian and At1tt OHt) 
-Ra. UT. 

H. URmlCO: tta Ainu and ActlYttl• Out)­
.._ 0.'11. 

IT. Fae� About Former French North Afl1cl 
(1'168)-&. 2.08. 

18. Election, and EJecton ( IIN)-a.. 0.11. 
It. G. V. Kavalanlc.ar: Spffdt• ud Yrttlatl 

(115'7)-&. 1.!10. 
30. Alomlc and llydrollll w..-. (C naz 

ud Reac:tJona)-&. 1.10. 
21. Pint ParH11ment: A louftU U_..,_ 

Ra. ,.oo. 
22. Dada Sabeb Mavalanlc.ar: Trtbutal lo BIi 

llnlor, (1957)-Re. o.a. 
23. Military Alliancn: axcwpu '"-' �wnenta 

-Rs. 1.37. 
K Military A.llianct'I: A •1ef Stud,-lle. UI. 
25. Military Alltwea: Ex:oer,u ,,_ .,_ 

Mlnt,ttt'1 SJ>HCha-Re. UI, 
%8. P11nCMbeel: Excerpta from Prtln• � 

Speeches-�. o ti. 
27. P11ndu•hr.tl: Y.x,"rpu from DoC\mlrnl.-

�- 0.85. 
28 Tht• Con1tltutlon of tndla (u modlhd up-... 

date) (Sxtndl)-Rt-. 0.'71. 
29. C,.,n,tilutlon Amendmf'flll Ada I to TD 

,s,ni,s,ala)-Jle. ua. 
30 Pllllchlheel: ltl llnnlnl ... .....r-­

Re. 0.fl. 
II. O!mnHlOWMJa. Parliamentary � 

1N7: A 8ouwnlr-Ra. 2.00. 
12. Fonlp Polle, of India: Tdt.a ol Doell· 

manta o N7.-> , Sff'O'lld rcUdoll)-lla. ••· 



(B) PEIUODICALS 
t. PORTNIGH'ILY NEWS DIGESr practices that are being evolved in 

A handy reference guide to current deve­
lopments. These are classified under Indian 
Affain and World Allain. 

Single copy . . Re. 0·2S 
Annual Subscription . . Rs. S · 00 
2. ABSTRACTS AND INDEX OF 

SELECTED ARTICLES 
Gives a list of selected articles together 

with fair digests of im,PC>rtant articles on 
Political, Economic, Fmancial, Legal and 
other qucstiona of the day. The selection 
is made from a wi�e range of. ncwspa� 
and Journals (Indian and Foreign) received 
in the Parliament Library. 

Single copy . . Re. 0·46 
AMual Subscription . . R.f. 4·00 

5. ATOMIC NEWS DIGEST 
A monthly publication of important deve­

lopmenta in nuclear acience and space 
exploration in varioua parts of the world 
arranged under the parts: I. Digest of News, 
II. Abstracts of Current Literature, TII. 
Bibliography and IV. Glossary of Technical 
Tenns. 

Single copy . . Re. 0·25 
Annual Subscription . . Rs. 2·50 

various legislatures in India lllld abroad. 
Single copy Rs. 1 ·2S 
Annual SubJCription . . RI. 2·25 
5. DIGEST OF CENTRAL ACT'S 

Quarterly: contains a abort legialative 
history and synopsis of every Act palled bJ 
Parliament and assented to by the Preaidau 
during the quarter. 

Singlt copy . . Rt. O·SO 
AMual Subscription . . RI. 1 ·7S 

6. JURIDICAL DIGEST 
Quarterly: contaim abstracts of judgments 

of the High Couru and the Supreme C.oun 
in cases relating to the Provisions of the 
Constitution of India. 

Single copy Re. 0·1S 
Annual Subscription RI. 2·S0 

7. PRIVILEGES DIGEST 
Quarterly: contairu summaries of privi· 

lege c�5 in Parliament, State Lcgislaturt$ 
in India, the Briti�h House of Commons 
and other foreign Parliaments. 

Single copy . . Re. I :00 
Annual Subscription . • Rs. 5:00 

A. ABSTRACTS OF REPORTS 
Monthly: contains an annotated list <lf 

4. JOURNAL OF PARLIAMENTARY selected R�poru of Committees and Coin· 
INFORMATION missiona appointed by LegislaturN and 

(English and Hindi Editions) Governments in India and abroad and 
Half-yearly publication (issued in April ;,hstracts of important ones. 

and October) containing articles and infor- Single copy Re. 0·50 
mation on Parliamentary procedures and Annual Subscription RI. S·OO 

(C) AN11t0LOGY OF SA YlNGS SERIES 
TitlN so far published 

1 .  On Parliamentary Syttcm 
!. On Nuclear Energy 
5. On the State and Individual 
4. On l.ihfflT and Freedom 
5. On Space E.xplondon 
6. On Culture and Civilization. 

Prier R�. 0·25 r.acl, 
Cople1 o6tolnobl• f1"0ffl 

TBB SALBS �!(?�z -��SABBA SBCRETARL\T, 
PARUAMISNT BOUSII. 

NBW nEl.m 



LIST OJ' AUTHORISED AGJCNTS !'OR LOK SABHA SECRl:TARIAT PUBLICATIONI 

l. Jain Book Apney, Connaqht Place, 
New Delhi. 

2. Kitabiatan, 17-A. Kamla Nehru Road. 
Allahabad. 

S. British Book Depot, N, Huara�. 
Lucknow. 

.. Imperial Book Depot, w, Mahatma 
Gandhi Road. Poona. 

&. Tbe Popular Book Depot, (Refd.) 
Lamin,toD Road. Bombay-'7. 

e. H. Venkatara.miah & Som. Vidyanidbi 
Book Depot, N ... Statue Circle, Mysore. 

7. International Book House, Main Road, 
Trinndnam. 

8. The Presidency Book Suppliea, 8-C, 
Pycroft'1 Road. Triplicane, lladru-a. 

e. Atma Ram & Som, Kuhmere Gate, 
De.hi-I. 

lO. Book Centre, Opp. Patna CoUep. Patna. 
11. J. M. Jai.na & Brothen, Mon Gate, 

Delhi-& 
12. The Cuttack Lew Timea Offlce, Cuttack-

2. 
11. The New Book Depot, P.O. Box No. N, 

Connaqht Place, New Delhi. 
H. The N- Book Depot, 79, Th. Mall, 

SUDla. 
15. The Central N-• Apncy, JlftO, Con· 

naqht Clrc1.11, New Delhi. 
11. Lok Mi.lap, Dlltrict CGW1 Road, Bba•· 

nap.r. 
1'7. (Vecut). 
11. Tbe New Book l>epnL llodJ No. I, 

Naa,.ar. • 
H. Tile � Book 8b0p, ResJdeDcJ 

Road, lrtnapr, Ka+mlr. 
a n.  DlllWl Book....._ ,-1. c ... apa 

arm.. .... DliUII. 

21. Rama ltrilhna & Som, 18-B, Couaupt 
Place, New Deihl. 

22. International Book HouN, Private Ltd.. 
9, A+ Lane, Kabatma Gandhi Road, 
Bombay-1. 

23. J•kabml Book Store, '2. K. K. Qwu­
way, New De1bi 

2'. The Kalpau Publiaben, Book.a.u.n, 
Trichinopoly4. 

25. (Vacant). 
28. The InternatioaaJ Book Senice. Deccaa 

Gyrnkb.aaa, Poona-4. 
27. Bahri Brolhen. 188, wjpet RaJ Market, 

Delhi-I. 
28. City Book·NUen, 8obenppJ a&rMt, 

Delhi. 
29. The N•t.ional Lew HOUN, Neu IDdon 

Library, Opp. Old Hip Court Bw.ldana. 
Indore. 

30. Charlu Lambert a& Co.. 101, llab.atma 
Gendhi Road, Opp. Cloe.Ir. Towu, ,on. 
Bombay. 

31. A. H. WhNler • Co .. (P) (L&d.), II, 
EJ11n Road, Allahabad. 

32. 14. S. R. Murthy as CG., VIMILhapetum. 
JJ. The Loral Boo.Ir. Depot. Ch1upi Tenk. 

Ueena. 

J4. The Good C()mpenlOGI, .Rupure, Baroda. 
�- UD.ivenlt)' Publ.llben, Ratlwey a-. 

JuUWldur Cit7. 
M. Btudau ltonl, a..,buaUt lluu, 

Jemmu-Tawl. 
17. Amar ltitab Obar, � ..... 

Jem1bedpw-l. 
SI. ( V ea.ot). 
II. S.. II. ao,alkrilhDa Jtoae. C An o.J 

llabal), NorUa Oalln! l&lwl. ........ 
•. ,.... ... ..... ..  u. �  



41. lytodern Book House, 2BS, Jawahar GanJ, 
Jabalpur-1. (M.P.).

42. M. C. Sarkar & Sons (P ) Ltd.» 14, 
Bankun Chatterji Street, Calcutta-12.

43. People’s Book House, B-2-B29/1, Nizam
Shahi Road, Hyderabad-1. (A.?,)

44. W. Newman St Co., Iftd., 3, Old Court 
House, Street, Calcutta.

46. Thaoktr Spink & Co., (1933) Private 
Ltd., 3, £splanade L&ai, CalcutU-1.

46. iiindustan Diary Pubiishers, Market 
Street, Secunderabad.

47. LaKami Narain Agarwai, Hospital Hoad, 
Agra.

48. Law Book Co., Sardar Patel Marg, 
Allanabad.

49. D. B. Taraporevala & Sons Co., Private 
Ltd., 210, Dr. Naoroji Hoad, Bomody-l.

50. Cbanderkant Chiman Lai Vora, Law 
PuDlii>iiurs and Law Book-sellers, P.B. 
No. 1«3, 57/2, Gandhi Road, Ahinedaoad.

51. S. Kri^hnaswami & Co., P.O. Teppuku- 
iani, Tuuchirapalii*2.

62. Hyderabad Book Depot, Abid Road
VOrun i<ouiidry>, Hyderabad.

53. M. Gulab Singh Son^ Ltd., Press 
iurea, Maihura Road, New Dcim.

64. C. V. Venkitachaia Iyer, Near Railway
Sution, Chalakudi (S.I.).

65. (Vacant).

56. K. M. Agarwal St Sons, Railway Book 
Stall, Udaipur (Rajasthan).

67. The Swadcsamitran Ltd., Mount Road, 
Madras-2.

66. The Imperial Publishing Co., Faiz 
Bazar, Daryaganj, DeUii-6.

60. The Secretary, Establishment Depart­
ment. The High Commisaion ol India, 
India House, AJdwych, London.

60. Current Book House, Maniti Lane, 
Raghunath Dadaji Street, Bombay-1.

61. International Consultants Corporation, 
48 C, Marredpally (East), Secunderabad-
3. (A.P.).

62. K. J. Aseervadam and Sons, Cloughpet, 
P.O. Ongole, Guntur Distt Andhra.

G3. The New Order Book Co., £Uis Bridge, 
Ahmedabad-6.

64. The Triveni Publishers, Masulipatnam.

65. Deccan Book Stall, Ferguason College 
Road, Poona-4.

66. Jayana Book Depot, Chapf^arwala 
Kuan, Karol Bagh, New Delhi-5.

67. Bookland’ 663, Madar Gate, Ajmer 
(Rajasthan).

6B. Oxford Book & Stationery Co. Scindia 
House, Connaught Place, New Dolhi.

69. Makkalapustaka Press» Balamiandira, 
Gandiii Nagar, Bangalore-9.

70. Gandhi Samiriti Trust, Bhavnagar.

71. People’s Book Hou:>e. Opp. Jaganmohan 
Palace, Mysore-1.

72. Jagriti’, Bhagalpur-2. Bihar.

73. The New Book Co. (P ) Ltd., Kitab 
Mahal, 18&^90, Dr. Dadabhai NaorOjl 
iioad, Bombay.

74. The lilnglish Book Depot. 78, Jhoke 
Road, Ferozepore Cantt.

75. Minerva Book Shop, 9, Jor Bagh Market, 
New Delhi-3.

76. People’s Publishing House. Rani Jhansi 
Road, New Dclhi-1.

77. Shri N. Chaoba Singh. Newspaper 
Agent, Ramial Paul High School 
Annexe, Imphal, Manipur.

76. Minerva Book Sbop, The Mail StmlB-
1 .

79. Universal Book Company, 16, Mahitma 
Gandhi Marg, Allahabad.

60. (Vacant).

•I MJtwI U C o. U.C, New Itmdi. VbaaHn
Nagmr (U P  ).



82. Firm& K L. Mukbopada,ay, 81A, 
Banchharam Alaur Lane, Calcutta-12. 

83. reeland Publications (P) Ltd., II-All8, 
Jajpat Napr, New Delhi. 

84. Goel Traders, 100 C, Ne•· Mandi, 
Muzaffar Nap.r (U.P.). 

85. Mehra Broaiers, 50-G, Kalkaji, New 
Delhi-II. 

ae. The Krishna Book Depot, Publi1hers, 
Booksellers, Stationery & New, A1ent1, 
Main Bazar, Patbankot.. (E.P.). 

87. Dbanwantra Medical & Law Book 
House, 1522-Lajpat Ral Market, Delhi-
8. 

88. The United Book A,ency, 411, Amrlt 
Kaur Market, Pabar1anJ, New DelbJ. 

89. Pervaje's Book House, Koppikar Road, 
Hubli. 

90. B. S. Jain & Co., 71, Abupura. Muaaffar­
napr. (U.P:). 

fl 

91. awadeabi Vutu Bhudar, ......,,_., 
etc., Jamna,ar. 

92. , Vacant). 
93. Sikh Ptsbllsbln, Hollie (P) Ltd., t-C. 

Connau,ht Piace, New DelbJ. 
94. G. R. Lakahmipatlly Chett)' & Ilona. 

�neral Merchantl & New, Acenta. 
Newpet, Chandrafirl, Chittoot' DI.Ill 
(Andhra Pradeah). 

116. Hind Book HoUN, 82, Jan Path, New 
DelbJ-1. 

!HJ. Bookwell, •-Sant Narankari ColOQJ, 
Kin1sway Camp, Delbi-9. 

97. 1'he S. S. Book Emporium, ''Mount.Jo,'" 
Road, Baaavan,udl, Banp.lol'9-6. 

us. Sahttya Saneam, Booudlen, t'9 Lok 
Manya Vaatu Bhandar, Dadar, �-
28. 

99. Shall1 Ram & Son,, Boouellera, ...._. 
Gai.. Alilarh CU.P.l. 



{c) 1� IY LolL SABHA Sr.cR!TARIAT 

PvaUIDIICD Uffl>D RULE 382 OF THE Ruu:s OF PROCEDURE AND CONDUCT OP' 
BueIHUa IN LoK SABRA (Firm EDmoN) AND PRINTED AT Tm 

PARLIAMENTARY WJNC OF THE GoVERNMENT or INDIA PJu:aa, 
Nrw Da.m 
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